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THE TAMIL NADU CO-OPERATIVE SOCIETIES ACT, 1983 

(Tamil Nadu Act 30 of 1983) 

(Received the assent of the President on the 15th July, 1983) 

 An Act to amend and consolidate the law relating to and to make better provision for, 

the organization, management and supervision of co-operative societies in the State of Tamil 

Nadu.  

 WHEREAS it is expedient to promote voluntary formation, autonomous functioning, 

democratic control and professional management of co-operative societies in the State of 

Tamil Nadu; 

 AND WHEREAS it is expedient further to provide for an orderly development of the 

co-operative movement in accordance with co-operative principles such as open membership, 

democratic management, limited interest on capital, distribution of surplus based on 

patronage, provision for co-operative education and co-operation among co-operatives for the 

promotion of thrift, self-help and mutual aid among persons with common socio-economic 

needs so as to bring about improvement in agriculture and industry, better methods of 

production, better business and better living and for that purpose to amend and consolidate 

the law relating to co-operative societies in the State of Tamil Nadu.; 

 BE it enacted by the Legislature of the State of Tamil Nadu in the Thirty- fourth Year 

of the Republic of India as follows:__ 

 

CHAPTER I. 

PRELIMINARY. 

1. Short title, extent and commencement. __ (1) This Act may be called the Tamil Nadu    

Co-operative Societies Act, 1983. 

 (2) It extends to the whole of the State of Tamil Nadu. 

 (3) It shall come into force on such date as the Government may, by notification, 

appoint. 

2. Definitions.__ In this Act, unless the context otherwise requires __ 

  (1)  “administrator” means a Government servant or an employee of anybody 

corporate owned or controlled by the Government appointed under this Act in the place of 

the board; 

   (1A) "agriculture" includes horticulture, floriculture, raising of crops (including 

plantation, tree crops and garden produce), seed farming and forestry and the word 

˜agricultural' shall be construed accordingly; 

  (2) "agricultural producers marketing society" means a registered society which has 

as its principal object the arranging for and the undertaking of purchase, storing, processing 

and marketing of the agricultural and other produce or products of its members or the 
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undertaking of the distribution of commodities and includes any registered society which has 

as its principal object the provision of facilities for the operation of an agricultural producers 

marketing society, 

  (3) "agricultural service co-operative society" means a registered society, which has 

as its principal object the raising of funds to be lent to its members primarily for 

agricultural production, animal husbandry, pisciculture including fish catching, apiculture 

and sericulture and all activities incidental or ancillary thereto or for such other purpose as 

the Government may, by notification, specify in this behalf, but does not include a 

financing bank; 

  (4) "animal husbandry" includes cattle breeding, dairy farming, piggery and poultry 

farming; 

  (5) "apex society" means a state level registered society whose area of operation 

extends to the whole of the State of Tamil Nadu and which has as its principal object, the 

promotion of the principal objects of, and the provision of facilities for the operations of, 

other registered societies affiliated to it and classified as an apex society by the Registrar; 

  (6) "associate member" means a member who possesses only such privileges and 

rights of a member and who is subject only to such liabilities of a member as may be 

specified in this Act, the rules and the by-laws; 

  (7) "board" means the board of directors or the governing body of a registered 

society by whatever name called, to which the direction and control of the management of the 

affairs of the society is entrusted to; 

  (8) “by-laws” means the registered by-laws for the time being in force and includes a 

registered amendment of such by-laws; 

  (9) "central society" means a registered society whose area of operation is confined 

to a part of the State of Tamil Nadu and which has as its principal object, the promotion of 

the principal objects of, and the provisions of facilities for the operations of, other registered 

societies affiliated to it and classified as a central society by the Registrar and includes any 

registered society notified by the Government as a Ccntral society; 

  Explanation- For the purpose of notifying any registered society as a central society 

under this clause, the Government shall have regard to such volume of transactions and such 

number of members and such other factors as may be prescribed. 

  (10) "consumer society" means a registered society which has as its principal object 

the supply of the requirements of its members for the consumption of such members; 

  (11) "co-operative union" means a registered society which has as its principal object 

the undertaking of co-operative education, propaganda, training and mobilisation of savings; 

  (12) " co-operative year" means the period commencing on the first day of April of 

any year and ending with the 31st day of March of the succeeding year; 
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  (13) "credit society" means a registered society which has as its principal object the 

raising of funds to be lent to its members for the purposes of agriculture, animal husbandry, 

pisciculture (including fish catching), apiculture, sericulture, petty trade, cottage and small 

scale industries including farm based industries, purchase of implements or raw materials, 

construction, purchase or repair of dwelling houses, discharge of prior debts, meeting 

ceremonial or educational expenses, purchase of domestic and other requirements or for 

such other purposes as the Government may, by notification specify in this behalf; 

  (14) "financing bank" means a registered society which has as its principal object 

the lending of money to other registered societies; 

  (15) "Government" means the State Government, 

  (16) "member" means a person joining in the application for the registration of a 

society and a person admitted to membership after registration in accordance with the 

provisions of this Act, the rules and the by-laws and includes an associate member; 

  (17) "milk producers society" means a registered society which has as its principal 

object the arranging for, and the undertaking of purchase of milk produced by its members 

and storing, processing and marketing of such milk and its products and includes any 

registered society which has as its principal object the provision of facilities for the 

operation of a milk producers society; 

 (18) "office-bearer" means a president or a vice-president of the board by whatever 

name called such as chairperson or vice chairperson and includes any other person to be 

elected by the board of any registered society as may be specified in the rules or the by-laws;  

 (19) "officer" includes a president, vice-president, managing director, secretary, 

assistant secretary, member of board and any other person empowered under the rules or the 

by-laws to give directions in regard to the business of the registered society; 

 (20) "oil-seeds growers society" means a registered society which has as it principal 

object the arranging for, and the undertaking of purchase of oil-seeds produced by its 

members and storing, processing and marketing of such oil-seeds and their products and 

includes any registered society which has as its principal object the provision of facilities for 

the operation of an oil-seeds growers society; 

 (21) "primary society" means a registered society, but does not include- 

           (i)  an apex society; or 

           (ii) a central society; 

  (22) "registered society" means a co-operative society registered or deemed to be 

registered under this Act. 

  (23) "Registrar" means an officer of the Government appointed to perform the duties 

of a Registrar of Co-operative Societies under this Act, and includes any other officer of the 

Government or any officer of any body corporate owned or controlled by the Government 



4 

 

on whom all or any of the powers of a Registrar under this Act have been conferred under 

section 3; 

  (24) "rules" means rules made under this Act; 

  (25) "scheduled co-operative society" means any registered society specified in Part 

A or Part B of the Schedule to this Act; 

  (26) "self-reliant society" means a registered society which does not receive 

assistance in any form from the Government under Chapter VI or from any registered 

society receiving such assistance from the Government. 

        Explanation- A cash credit with financing bank for the maintenance of fluid 

resources shall not be regarded as assistance for the purpose of this clause, notwithstanding 

that the financing bank received assistance from the Government; 

  (27) "society with limited liability" means a registered society, the liability of whose 

members for the debts of the society on its liquidation is limited by its by-laws; 

  (28) "society with unlimited liability" means a registered society, whose members 

are, on its liquidation, jointly and severally liable for and in respect of all its obligations and 

to contribute to any deficit in the assets of the society; 

  (29) "Tribunal" means a Tribunal constituted under section 151 and having 

jurisdiction; 

  (30) "weavers society" means a registered society which has as its principal object 

the production of handloom cloth or fabrics or clothes through, or with the help of, its 

members and marketing the same and includes any registered society which has as its 

principal object the provision of facilities for the operation of a weavers society. 

 

CHAPTER II. 

REGISTRATION. 

 3. The Registrar.__ The Government may appoint any officer of the Government to be 

Registrar of co-operative societies for the State of Tamil Nadu or any portion of it or for any 

class or classes or category or categories of registered societies, and may, by general or 

special order, confer on any other officer of the Government or any officer of anybody 

corporate owned or controlled by the Government all or any of the powers of a Registrar 

under this Act. 

 4. Societies which may be registered.__ Subject to the provisions of this Act, a society 

which has as its object the promotion of the economic interest or general welfare of its 

members in accordance with co-operative principles, or a society established with the object 
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of facilitating the operations of such a society, may be registered under this Act with limited 

or unlimited liability: 

 

 Provided that the liability of – 

 (i) a society of which a registered society is a member; and 

 (ii) an agricultural service co-operative society registered after the commencement of 

this Act, shall be limited. 

 5. Change of liability.__ (1) Subject to any rules made in this behalf, any registered 

society may, at a meeting of its general body specially called for the purpose of which at least 

fifteen clear days’ notice shall be given to its members, resolve to change its liability from 

unlimited to limited and to amend its by-laws for this purpose. 

  (2) (i) When a registered society has passed a resolution under sub-section (1) , a copy 

of the said resolution shall be sent to all the members and creditors of the society. 

      (ii) Any member of such society may, notwithstanding any by-law to the contrary, 

by notice given to the society within a period of two months from the date of receipt by him 

of the resolution, intimate his intention not to continue as a member of the society and to 

withdraw his share or interest in the capital and other moneys due to him. 

    (iii) Any creditor of such society may, notwithstanding any agreement to the 

contrary, by notice given to the society within a period of two months from the date of 

receipt by him of the resolution, intimate his intention to demand a return of the amount due 

to him. 

   (3) Every member or creditor who has given notice under clause (ii) or clause (iii) of 

sub-section (2), shall be entitled to receive his share or interest in the capital and other 

moneys due to him, if he be a member and the amount in satisfaction of his dues, if he be a 

creditor. 

  (4) If the Registrar is satisfied that the repayment of the share or interest in the capital 

and other moneys due to all the members and the satisfaction of the claims of all the 

creditors referred to in sub-section (3) have not been made, he may refuse to register the 

amendment of the by-law. 

  6. Conditions of registration.__ (1) No society, other than a society of which a 

member is a registered society, shall be registered under this Act which does not consist of 

at least twenty-five independent persons qualified to be admitted as members under this Act 

and residing or owning immovable property in the area of operation of the society. 

  Explanation- I.-For the purposes of this sub-section, an independent person means a 

person who is not dependent upon another person joining in the application for the 

registration of the society for his means of livelihood and who does not belong to the family 

of any other person joining in the application for the registration of the society. 
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  Explanation- II- For the purposes of Explanation I, “family” includes husband or 

wife, as the case may be, and the dependent children and dependent parents. 

  (2) The word "limited" shall be the last word in the name of every society with limited 

liability registered under this Act. 

  7. Power of Registrar to decide certain questions.__ When any question arises 

whether for the purposes of this Act any person is an independent person or is a resident of, 

or owns immovable property in the area of operation of a society, the question shall be 

decided by the Registrar within such period as may be prescribed. 

  8. Application for registration.__ (1) An application for registration shall be made to 

the Registrar in the prescribed form. 

  (2) The application shall be signed__ 

  (a) in the case of a society of which no member is a registered society, by at least 

twenty-five persons qualified in accordance with the requirements of sub-section (1) of 

section 6 and sub-section (1) of section 21 and who are not disqualified for admission as 

members under sub-section (1) of section 23; and 

  (b) in the case of a society of which a member is a registered society, by a duly 

authorized person on behalf of every such registered society, and, where all the members of 

the society are not registered societies, by twenty-five other members or, when there are less 

then twenty-five other members, by all of them. 

 

  (3) The application shall be accompanied by a copy of the proposed by-laws of the 

society and the chief promoter shall furnish such information in regard to the society as the 

Registrar may require. 

  Explanation.-For the purposes of this section and sections 9 and 10, “chief promoter” 

means the person who has signed the application for the registration of the society and who 

has been nominated in this behalf by the persons who have signed that application. 

 

 9. Registration.__ (1) If the Registrar is satisfied that __ 

 (a) the application for registration of the proposed society complies with the 

provisions of this Act and the rules; 

 (b) the objects of the proposed society are in accordance with the provisions of   

section 4; 

 (c) the proposed society complies with the requirements of sound business and has 

reasonable chances of success; 

 (d) the area of operation of the proposed society does not overlap the area of operation 

of another registered society of the same class or category save as permitted by the 

Registrar; and 

 (e) the proposed by-laws of the society are not contrary to the provisions of this Act or 

the rules or to the co-operative principles or to any other law applicable to the society, he 
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may, within a period of one hundred and twenty days from the date of receipt by him of the 

application for registration, register the society and its by-laws. 

 (2) If the Registrar refuses to register a society and its by-laws, he shall communicate 

within the period of one hundred and twenty days specified in sub-section (1) the order of 

refusal together with the reasons for the refusal to the chief promoter. 

 (3) Where no order of refusal is communicated under sub-section (2) within the said 

period of one hundred and twenty days, it shall be deemed that the Registrar has registered 

the society and its by-laws on the one hundred and twentieth day from the date of receipt by 

the Registrar of the application for registration. 

 (4) Notwithstanding anything contained in sub-section (3), the Registrar shall review 

within such period as may be prescribed the case of every society which is deemed to have 

been registered under sub-section (3), and satisfy himself whether such society complies 

with the provisions of sub-section (1) and in case such society does not comply with any of 

the provisions of the said sub-section (1), the Registrar shall, notwithstanding anything 

contained in section 137,  by an order in writing, direct the winding up of such society and 

the provisions of sections 138 to 142 shall apply to such society which has been ordered to 

be wound up under this section. 

 10. Evidence of registration.__ Where a society is registered or deemed to have been 

registered under sub-section (1), or as the case may be, under sub-section (3) of section 9, the 

Registrar shall issue to the chief promoter a certificate of registration signed by him, which 

shall be conclusive evidence that the society therein mentioned is duly registered unless it is 

proved that the registration of the society has been cancelled. 

 11. Amendment of the by-laws of registered society.__ (1) No amendment of any    

by-law of a registered society shall be valid until the same has been registered under this Act. 

  (2) An application for the registration of amendment of the by-laws of a registered 

society shall be made to the Registrar in the prescribed manner and shall be accompanied by 

a copy of the amendment of the by-laws. 

  (3) If the Registrar is satisfied that an amendment of the by-laws is not contrary to the 

provisions of this Act or the rules or to the co-operative principles or to any other law 

applicable to the society, he may within such time as may be prescribed register the 

amendment: 

            Provided that no order refusing to register the amendment of the by-laws shall be 

passed except after giving the registered society an opportunity of making its 

representations. 

  (4) If the Registrar refusing to register an amendment of the by-laws of a registered 

society, he shall communicate within the time prescribed under sub-section (3) the order of 

refusal to the registered society together with the reasons for the refusal. 
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  (5) When the Registrar registers an amendment of the by-laws, he shall issue to the 

registered society a copy of the amendment of the by-laws certified by him, which shall be 

conclusive evidence that the amendment has been duly registered. 

 (6) Where no order of refusal is communicated under sub-section (4) within the time 

specified in that sub-section, it shall be deemed that the Registrar has registered the 

amendment on the last date of the time specified in sub-section (4). 

 (7) Notwithstanding anything contained in sub-section (6), the Registrar shall review 

within such period as may be prescribed, the case of every amendment of the by-laws which 

is deemed to have been registered under sub-section (6), and satisfy himself whether such 

amendment of the by-laws complies with the provisions of sub-section (3) and in case such 

amendment does not comply with any of the provisions of the said sub-section (3), the 

Registrar shall annul the amendment of the by-laws deemed to have been registered. 

 (8) An amendment of the by-laws of a registered society shall take effect from the 

date, if any, specified in the amendment. Where no such date is specified, the amendment 

shall take effect from the date on which it is registered. 

 (9) Without prejudice to the provisions of this section, where any amendment of the 

by-laws proposed by a society involves, in the opinion of the Registrar, a material change in 

the objects or operations of the society, the amendment shall be registered only subject to 

such rules as may be made in this behalf. 

 12. Power to direct amendment of by-laws.__ (1) Where the Registrar is satisfied that 

for the purpose of altering the area of operation of a registered society or for the purpose of 

improving the services rendered by it or for any other purpose specified in the rules, an 

amendment of the by-laws is necessary, he may, after consulting in the manner prescribed the 

board of the financing bank, if any , to which the society is affiliated, by notice in writing, 

call upon the society to show cause, within such time as may be specified in the notice, why 

the amendment should not be made: 

 Provided that if the board of the financing bank does not communicate its comments 

within sixty days of the receipt of the communication from the Registrar in this regard it shall 

be deemed that the board of the financing bank has no comments to make on the amendment 

proposed to the by-laws under this sub-section. 

  (2) If, within the time specified in the notice referred to in sub-section (1), the 

registered society fails to make the amendment, the Registrar may, after giving the society an 

opportunity of making its representation, register the amendment and issue to the society a 

copy of such amendment. 

  (3) Any amendment of the by-laws registered under sub-section (2) shall have the 

same effect as an amendment of the by-laws registered under section 11 unless the registration 

is cancelled in pursuance of a decision in appeal. 
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  13. Division and amalgamation of societies.__ (1)(a) Any registered society may, at a 

meeting of its general body specially called for the purpose of which at least  fifteen clear days 

notice shall be given to its members, resolve to divide itself into two or more societies. The 

said resolution (hereafter in this sub-section referred to as the preliminary resolution) shall 

contain proposals for the divisions of the assets and liabilities of the society among the new 

societies into which it is proposed to divide it and may prescribe the area of operation of, and 

specify the members who will constitute, each of the new societies. The proposed by-laws of 

the new societies shall be annexed to the preliminary resolution. 

  (b) (i) A copy of the preliminary resolution shall be sent to all the members and 

creditors of the society. 

  (ii) Any member of the society may, notwithstanding any by-law to the contrary, by 

notice given to the society within a period of one month from the date of receipt by him of the 

preliminary resolution, intimate his intention not to become a member of any of the new 

societies. 

  (iii) Any creditor of the society may, notwithstanding any agreement to the contrary, 

by notice given to the society within a period of one month from the date of receipt by him of 

the preliminary resolution, intimate his intention to demand a return of the amount due to him. 

  (c) After the expiry of two months from the date of despatch of the preliminary 

resolution to all the members and creditors of the society, a meeting of the general body of the 

society of which at least fifteen clear days notice shall be given to its members, shall be 

convened for considering the preliminary resolution and the proposed by-laws. If, at such 

meeting, the preliminary resolution and the proposed by-laws of the new societies are 

confirmed by a resolution passed by a majority of not less than two-third of the members 

present and voting, either without changes or with such changes, as, in the opinion of the 

Registrar, are not material, he may, subject to the provisions of clause (e) and of section 9, but 

notwithstanding anything contained in section 8 and on receipt of a copy of such resolution 

certified in the manner prescribed, register the new societies and the by-laws thereof. On such 

registration, the registration of the original society shall be deemed to have been cancelled. 

  The opinion of the Registrar as to whether the changes made in the preliminary 

resolution are, or are not, material shall be final. 

  (d) At the meeting referred to in clause (c) provision shall be made by another 

resolution for __ 

  (i) (A) the repayment of the share or interest in the capital and other moneys due to all 

the members who have given notice under sub-clause (ii) of clause (b); and  

       (B) the satisfaction of the claims of all the creditors who have given notice under 

sub-clause (iii) of clause (b): 

                 Provided that no member or creditor shall be entitled to such repayment or 

satisfaction until the preliminary resolution is confirmed as provided in clause (c); and 



10 

 

  (ii) the constitution of a interim board consisting of the members specified in the 

resolution to conduct the affairs of each of the new societies for a period of three months from 

the date of registration or for such further period or periods not exceeding six months  in the 

aggregate from the date of registration as the Registrar may consider necessary; but the interim 

board constituted under this sub-clause shall cease to function as soon as a board has been 

constituted in accordance with the provisions of this Act, the rules and the by-laws. 

  (e) If the Registrar is satisfied the provision for the repayment of the share or interest 

in the capital and other moneys due to all the members and for the satisfaction of the claims of 

all the creditors referred to in clause (d) has not been made, he may refuse to register the new 

societies. 

  (f) The registration of new societies shall be a sufficient conveyance to vest the assets 

and liabilities of the original society in the new societies in the manner specified in the 

preliminary resolution as confirmed under clause (c). 

  (2) (a) Two or more registered societies may, at meetings of their respective general 

bodies specially called for the purpose of which at least fifteen clear days' notice shall be 

given to their respective members resolve to amalgamate into one society. The said resolution 

is hereafter in this sub-section referred to as the preliminary resolution. The proposed by-laws 

of the amalgamated society shall be annexed to the preliminary resolution. 

  (b) (i) A copy of the preliminary resolution of each society shall be sent to all the 

members and creditors thereof. 

              (ii) Any member of any such society may, notwithstanding any by-laws to the 

contrary, within a period of one month from the date of receipt by him of the preliminary 

resolution, intimate his intention not to become a member of the amalgamated society; by 

notice given to the society of which he is a member. 

           (iii) Any creditor of any such society may, notwithstanding any agreement to the 

contrary, within a period of one month from the date of receipt by him of the preliminary 

resolution, intimate his intention to demand a return of the amount due to him, by notice given 

to the society of which he is a creditor. 

  (c) After the expiry of two months from the date of despatch of the preliminary 

resolution to all the members and creditors of all the societies, a joint meeting of the members 

of such societies of which at least fifteen clear days notice shall be given to them, shall be 

convened for considering the preliminary resolution and the proposed by-laws. The quorum 

for the joint meeting shall be the sum total of the quorum specified in the by-laws of all the 

societies or one-fourth of the total number of members of all the societies, whichever is less. 

If, at such meeting the preliminary resolution and the proposed by-laws are confirmed by a 

resolution passed by a majority of not less than two-thirds of the members present and voting, 

either without changes or with such changes as, in the opinion of the Registrar, are not 

material, he may, subject to the provisions of clause (f) and of section 9, but notwithstanding 

anything contained in section 8, and on receipt of a copy of such resolution certified in the 
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manner prescribed, register the amalgamated society and the by-laws thereof. On such 

registration, the registration of the original societies shall be deemed to have been cancelled. 

  The opinion of the Registrar as to whether the changes made in the preliminary 

resolution are, or are not, material shall be final. 

  (d) At the joint meeting referred to in clause (c), provision shall be made by another 

resolution for__ 

  (i) (A) the repayment of the share or interest in the capital and other moneys due to all 

the members who have given notice under sub-clause (ii) of clause (b); and 

      (B) the satisfaction of the claims of all the creditors who have given notice under 

sub-clause (iii) of clause (b) : 

      Provided that no member or creditor shall be entitled to such repayment or 

satisfaction until the preliminary resolution is confirmed as provided in clause (c); and 

  (ii) the constitution of an interim board consisting of the members specified in the 

resolution to conduct the affairs of the amalgamated society for a period of three months from 

the date of registration or for such further period or periods not exceeding six months in the 

aggregate from the date of registration as the Registrar may consider necessary; but the interim 

board constituted under this sub-clause shall cease to function as soon as a board has been 

constituted in accordance with the provisions of this Act, the rules and the by-laws. 

  (e) The person by whom a joint meeting referred to in clause (c) shall be convened 

and the procedure to be followed thereat shall be such as may be prescribed. 

  (f) If the Registrar is satisfied that provision for the repayment of the share or interest 

in the capital and other moneys due to all the members and for the satisfaction of the claims of 

all the creditors referred to in clause (d) has not been made, he may refuse to register the 

amalgamated society. 

  (g) The registration of the amalgamated society shall be a sufficient conveyance to 

vest in it all the assets and liabilities of the original societies. 

  14. Power to direct amalgamation in public interest, etc.__ (1) Where the Registrar is 

satisfied that it is essential in the public interest or in the interest of the co-operative 

movement, or for the purpose of securing the proper management of any registered society, 

that two or more registered societies should be amalgamated, then, notwithstanding anything 

contained in section 13 but subject to the provisions of this section, the Registrar may, by 

order notified in the Tamil Nadu Government Gazette, provide for the amalgamation of these 

societies into a single registered society with such constitution, property rights, interests and 

authorities, and such liabilities, duties and obligations, as may be specified in the order. 

 (2) No order shall be made under this section, unless__ 
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 (a) a copy of the proposed order has been sent in draft to each of the societies 

concerned and a copy of the draft order or gist thereof has been communicated to every 

member and every creditor of the society by the society concerned and if that society fails to 

so communicate, by any person authorised by the Registrar in such manner and within such 

time as may be prescribed; 

   (b) The Registrar has considered and made such modifications in the draft order as 

may seem to him desirable in the light of any suggestions and objections which may be 

received by him within such period (not being less than two months from the date on which 

the copy of the order aforesaid was received by each of the societies concerned) as the 

Registrar may fix in that behalf, either from such society or from any member or class of 

members thereof or from any creditor or class of creditors. 

  (3) The order referred to in sub-section (1) may contain such incidental, 

consequential and supplemental provisions as may, in the opinion of the Registrar, be 

necessary to give effect to the amalgamation. 

  (4) Every member or creditor of each of the societies to be amalgamated who has 

objected to the scheme of amalgamation, within the period specified, shall be entitled to 

receive, on the issue of the order of amalgamation, his share or interest in the capital and other 

moneys due to him if he be a member, and the amount in satisfaction of his dues if he be a 

creditor. 

 (5) Where two or more societies are ordered to be amalgamated under this section, the 

Registrar may register the amalgamated society and the by-laws thereof. On such registration, 

the registration of the original societies shall be deemed to have been cancelled. 

 (6) The registration of the amalgamated society shall be a sufficient conveyance to 

vest the assets and liabilities of the original societies in the society in the manner specified in 

the order referred to in sub-section (1). 

 15. Transfer of assets and liabilities among registered societies.__(1) Two or more 

registered societies may, at meetings of their respective general bodies specially called for the 

purpose of which at least fifteen clear days notice shall be given to their respective members, 

resolve to effect in whole or in part a transfer among themselves of their respective assets and 

liabilities. The said resolution is hereafter in this section referred to as the preliminary 

resolution. 

 (2) (a) A copy of the preliminary resolution of such society shall be sent to all its 

members and creditors. 

       (b) Any member of any such society, may, notwithstanding any by-laws to the 

contrary, within a period of one month, from the date of receipt by him of the preliminary 

resolution, intimate his intention to withdraw his share or interest in the capital and other 

moneys due to him from the society, by notice given to the society of which he is a member. 
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      (c) Any creditor of any such society may, notwithstanding any agreement to the 

contrary, within a period of one month from the date of receipt by him of the preliminary 

resolution, intimate his intention to demand a return of the amount due to him, by notice given 

to the society of which he is a creditor. 

 (3) After expiry of two months from the date of despatch of the preliminary resolution 

to all the members and creditors of all the societies, a meeting of the general body of each 

society of which at least fifteen clear days notice shall be given to its members, shall be 

convened for considering the preliminary resolution, If, at such meeting, the preliminary 

resolution is confirmed by a resolution passed by a majority of not less than two-thirds of the 

members present and voting, either without changes or with such changes as, in the opinion of 

the Registrar, are not material, he may, on receipt of a copy of such resolution certified in the 

manner prescribed, accord his approval for the transfer of the assets and liabilities among the 

societies. 

 The opinion of the Registrar as to whether the changes made in the preliminary 

resolution are, or are not, material shall be final. 

 (4) At the meeting referred to in sub-section (3), provision shall be made by another 

resolution for__ 

 (a) the repayment of the share or interest in the capital and other moneys due to all the 

members who have given notice under clause (b) of sub-section (2); and 

 (b) the satisfaction of the claims of all the creditors who have given notice under 

clause (c) of sub-section (2): 

 Provided that no member or creditor shall be entitled to such repayment or 

satisfaction until the preliminary resolution is confirmed as provided in sub-section (3). 

 (5) (a) If the Registrar is satisfied that provision for repayment of the share capital of 

all the members and for the satisfaction of the claims of all the creditors referred to in sub-

section (4) has not been made, he may refuse to accord his approval for the transfer of the 

assets and liabilities among the societies. 

 (b) Any transfer of the assets and liabilities of the societies under this section without 

the approval of the Registrar under sub-section (3) shall be null and void. 

 (6) The confirmation of the preliminary resolution under sub-section (3) shall, on 

approval by the Registrar, be a sufficient conveyance to vest in the societies concerned the 

assets and liabilities transferred under this section. 

 16. Classification and categorisation.__ The Registrar shall, in accordance with the 

rules made in this behalf, classify and categorise registered societies with reference to this 

objects, area of operation, membership or any other matter specified in the rules. 
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 17. Conversion. __Any registered society may, in accordance with and subject to such 

conditions as may be specified in the rules made in this behalf, resolve to convert itself into a 

registered society of a class or category different from the one to which it belongs: 

         Provided that where any amendment of the by-laws proposed by a society is in the 

opinion of the Registrar, such as to convert the society into a society of a class or category 

different from the one to which it belongs, the Registrar may direct the society to take action 

under this section. 

 18. Joint business.__ Any registered society may, with the previous approval of the 

Registrar, by resolution passed by a majority of the members present and voting at a general 

meeting of such society, enter into an agreement with any other registered society, or any 

undertaking of the Government or the Central Government for carrying on jointly any specific  

business. 

 19. Co-operative Unions.__ There shall be a co-operative union for the State of Tamil 

Nadu called "Tamil Nadu Co-operative Union Limited", and as many district co-operative 

unions as may be deemed necessary for a district or part thereof. 

 20. Registered societies to be members of co-operative unions.__ (1) Notwithstanding 

anything contained section 21, every registered society shall, with effect on and from the date 

of the commencement of this Act, or with effect on and from the date of its registration, 

whichever date is later, be deemed to be a member of the District Co-operative Union or the 

Tamil Nadu Co-operative Union, as the case may be, if such registered society is eligible to 

become a member of any such union in accordance with the by-laws of such union. 

 (2) Every registered society shall pay to the co-operative union of which it is deemed 

to be a member under sub-section (1), an annual subscription at such rate as may be 

prescribed. 

 20-A Co-operative education and training.__ Every Co-operative union established 

under section 19 shall under take co-operative education and training to the members of 

registered societies in the State and shall allocate necessary funds for the purpose in its annual 

budget. 

 

CHAPTER III. 

QUALIFICATIONS OF MEMBERS AND THEIR RIGHTS AND 

LIABILITIES. 

 21. Qualifications for membership of society.__(1) (a) Subject to the provisions of 

Section 23- 

           (i)  any individual competent to contract under section 11 of the Indian Contract Act, 

1872 (Central Act IX of 1872), 
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          (ii)  any other registered society, 

       (iii)  the Government, and 

       (iv)  any body of persons whether incorporated or not and whether or not established 

by or under any law, if such body is approved by the Government in this behalf by general or 

special order, shall be eligible for admission as a member of a registered society: 

          Provided that the individual or the registered society or the body of persons referred to 

in items (i), (ii) and (iv) shall possess such further qualifications as may be specified in the 

rules or the by-laws: 

          Provided further that a Hindu undivided family as such shall not be eligible for 

admission as a member of a registered society: 

          Provided also that persons who are minors or of unsound mind may be admitted as 

members of such class of registered societies as may be prescribed and such members shall 

possess only such privileges and rights of members and be subject only to such liabilities of 

members as may be prescribed: 

          Provided also that no individual shall be eligible for admission as a member of any 

financing bank or apex society, except as an associate member. 

          (b)  Notwithstanding anything contained in this Act or in any other law for the time 

being in force, every individual member other than an associate member of every financing 

bank and every apex society shall cease to be a member of such bank or society, as the case 

may be, on and from such date as the Government may, by notification, specify and such 

individual member shall be entitled to receive his share or interest in the capital and other 

moneys due to him in such manner and within such time as may be prescribed. 

       (2) (i) In the case of every registered society, every individual eligible for admission 

as a member of any such society under the provisions of this Act, the rules and the by-laws of 

the society shall , on application  made in such form and in such manner as may be 

prescribed, be admitted by the board or by the general body, where there is no board as a 

member of the society with effect from the date of receipt of such application in the office of 

such society:  

       Provided that the board  or the general body, as the case may be, may, for good and 

sufficient reasons to be recorded in the minutes of the meeting at which the application for 

admission is considered, refuse admission to any individual and the decision of the board or 

the general body, as the case may be, shall be communicated to the individual:  

           Provided further that if the decision of the board or the general body,  as the case may 

be, on the application is not communicated to the individual within a period of sixty days 

from the date of receipt of the application in the office of the society, the individual shall be 

deemed to have been admitted as a member of such society, on the sixtieth day after the date 

of receipt of the application in the office of the society. 
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            (ii)  Notwithstanding anything contained in clause (i), or in any other provision of this 

Act, the Registrar may, either suo motu or on application at any time, by order and after 

recording the reasons in writing, remove any individual deemed to have been admitted as a 

member of the society under clause (i) from such membership if such individual is not 

eligible to be a member of such society under the provisions of this Act, the rules and the    

by -laws of the society: 

         Provided that an order under this clause shall be passed within such period as may be 

prescribed. 

        (iii)  No order under clause (ii) shall be passed without giving a reasonable 

opportunity of being heard to the parties concerned. 

          (3)  No member of a registered society shall exercise the rights of a member unless 

and until he has made such payment to the society in respect of membership or acquired such 

interest in the society as may be specified in the rules or the by-laws within such time as may 

be prescribed: 

          Provided that no member in respect of whom a proceeding under clause (ii) of sub-

section (2) is pending shall be eligible to exercise the rights as a member till the termination 

of such proceeding. 

 22. Admission of associate members. __ (1) Notwithstanding anything contained in 

section 21, every registered society of such class as may be prescribed may admit any person 

possessing such qualifications as may be prescribed, as an associate member. 

      (2) Except as otherwise provided in the rules, an associate member shall not be 

entitled to participate in the general meeting of the registered society, or in the elections to 

the board of such society or to become an officer of the registered society or to any share in 

any form whatsoever in the assets or profits of the registered society. 

 23. Disqualifications for membership of society.__ (1) No person shall be eligible for 

admission as a member of a society, if he__ 

(a) is an applicant to be adjudicated as an insolvent or is an undischarged  insolvent; 

or 
 

(b) has been sentenced for any offence involving moral turpitude punishable under 

any law with imprisonment for one year and upwards, such sentence not having been 

annulled and a period of one year has not elapsed from the date of the expiration of the 

sentence; or 
 

(c) is a paid officer or servant of the society or of its financing bank or of any 

registered society for which it is the financing bank; or 
 

(d) has been expelled from membership under this Act and a period of three years has 

not elapsed from the date of such expulsion; or 
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(e) is engaged directly or indirectly in a business or industry or activity similar to that 

of the registered society or inconsistence with, or prejudicial to, the work of the registered 

society; or 
 

(f) has resigned from the membership of the registered society and a period of one 

year has not elapsed from the date of such resignation; or 
 

(g) is already a member of a registered society of the same class except as otherwise 

prescribed;  or      
 

(h)  does not possess the qualification, with reference to the principal object of the 

society, prescribed in the rules or the by-laws. 
 

 (2) A member of a registered society shall cease to be a member of the society, if he- 

   (a) applies to be adjudicated, or is adjudicated as an insolvent;  

 (b) is sentenced for any such offence as is described in clause (b) of sub-section (1)                                                                     

           Provided that where a person ceases to be a member under this clause, he shall be 

restored to membership if and when the sentence is annulled on appeal or revision; or 

           (c)  becomes a paid officer or servant of the registered society or of its financing bank 

or of any registered society for which it is the financing bank; or 

           (d)  is expelled from membership under this Act; or 

           (e)  undertakes directly or indirectly any business or industry or activity similar to that 

of the registered society or inconsistent with, or prejudicial to, the work of the registered 

society; or 

      (f) is also a member of a registered society of the same class except as otherwise 

prescribed;  or 

      (g) does not possess the qualification, with reference to the principal object of the 

society, prescribed in the rules or the by-laws; or 

       (h) has not used the services of the society up to the minimum level as specified in its 

by-laws; or 

 (i) absents himself from attending three consecutive general meetings of the society: 

         Provided that if at the commencement of this Act, any person is a member of more 

than one registered society of the same class, then at the expiry of a period of ninety days 

from such commencement, he shall cease to be a member of all such registered societies, 

unless he has previously resigned his membership of all but one registered society. 
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       (3) (a) The provisions of clause (b) of sub-section (1) and clause (b) of sub-section (2) 

shall not apply to a person seeking admission to, or to a member of a registered society 

exclusively formed for the reclamation of such class of persons as may be prescribed. 

            (b) The provision of clause (c) of sub-section (1) and clause (c) of sub-section (2) 

shall not apply to a person seeking admission to, or to a member of, a registered society 

which has as its principal object the provision of employment to its members or which is 

composed exclusively of the employees of the financing bank: 

              Provided that a member of the registered society composed exclusively of the 

employees of the financing bank shall not be eligible for election to the board of the financing 

bank. 

       (4) Any question as to whether an applicant for admission as a member of a society is, 

or a member of a registered society was, or has become, subject to any of the 

disqualifications mentioned in this section, shall be decided by the Registrar.  

 24. Right of members to services by registered society and application for redress.__ 

(1) Every member of a registered society shall be entitled to the services available to the 

members of the registered society under the provisions of its by-laws and such services shall, 

on application made by him, be rendered to him by the board.  

            (2) If any member of any registered society is refused any services or where the 

decision of the board on his application for services is not communicated to him within such 

time as may be prescribed he may apply to the Registrar for redress. 

 (3) An application to the Registrar under sub-section (2) shall be made within such 

time as may be prescribed. 

 (4) If the Registrar is satisfied that the refusal of any service is unreasonable, 

improper or discriminatory, he may, after giving the board an opportunity of making its 

representations, by order, direct the board to render the service: 

          Provided that before passing an order under this sub-section, the Registrar shall 

consult the board of the financing bank of which the society is a member. 

 (5) Where any service is rendered by the board in pursuance of an order under sub-

section (4), the board and the member to whom such service is rendered shall have the same 

rights and be subject to the same liabilities in relation to such service as if no such order has 

been made. 

 25. Expulsion.__(1) Any member of  a registered society who has acted adversely to 

the interests of the society may be expelled upon a resolution of the general body passed at a 

special meeting convened for the purpose by the votes of not less than two-thirds of the total 

number of the members present and voting at the meeting. The quorum for such special 

meeting shall be - 
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 (i) in the case of societies having membership not exceeding one thousand, not less 

than one-fourth of the total membership, or one hundred members, whichever is less; 

 (ii) in other cases two hundred members: 

        Provided that no such special meeting shall be called by the board except upon the 

requisition in writing by not less than one-fourth of the total number of members of the 

society or twenty-five members, whichever is less. 

       (2) No member shall be expelled under sub-section (1) without being given an 

opportunity in the manner prescribed of making his representations and until the resolution 

referred to in that sub-section is approved by the Registrar. A copy of the resolution expelling 

the member as approved by the Registrar shall be communicated to the member. 

 26. Votes of members.__ (1) (a) No member of a registered society shall have more 

than one vote in the affairs of the society. 

       (b) Every question which may come before a meeting of a registered society or of the 

board shall save as otherwise provided, be decided by a majority of the members present and 

voting at the meeting and in every case of equality of votes the president shall have a casting 

vote. 

  (c) Save as otherwise provided under this Act and the rules, no member of a 

registered society shall be deprived of his rights to vote in the election of the members of the 

board of such society: 

 Provided that__ 

       (i) In the case of an equality of votes at an election or in a meeting called under clause 

(a) of sub-section (4) of section 32 or item (ii) of clause (e) of sub-section (2) of section 81, 

the choice or the decision, as the case may be, shall be, by casting lots; 
  

       (ii) the Government may make rules restricting the right of a member to vote in any 

specified matter in specified circumstances; 

       (iii) every person nominated to the board of a society by the Government or the 

Registrar or the prescribed authority or the financing bank, or the board of another registered 

society or other interests (such as the Tamil Nadu State Agricultural Marketing Board), as the 

case may be, or an ex-officio member of the board, shall have one vote; 

       (iv) an associate member shall not be entitled to vote, except as otherwise provided in 

the rules; 

      (v) save as otherwise provided in the by-laws, a member who is a minor or of 

unsound mind shall not be entitled to vote. 

        (2)   Where a  registered society has invested any part of its funds in the shares of or is 

a member of, another registered society (which latter society hereafter in this sub-section 

referred to as such other society) – 
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          (a)  in the case of a registered society of the same class or category, of such other 

society, the President of the first mentioned society, and 

        (b) in the case of any other registered society, one of the members of the board of that 

society not disqualified for such election under the rules or the by-laws of such other society 

elected from among themselves in such manner as may be prescribed, shall be the delegate of 

such registered society entitled to vote in the affairs of such other society. 

            (2-A) Where the Government are, or any body of persons referred to in item (iv) of 

clause (a) of sub-section (1) of section 21 is, a member of any registered society, the 

Government or, as the case may be, that body of persons may appoint a person to represent  

them or it on the general body or in a meeting thereof and to vote in the affairs, of such 

society.  

            (3) Save as provided in the foregoing sub-sections no member of a registered society 

shall vote by proxy. 

       (4) Notwithstanding anything contained in this Act, the nominee of the Government 

or the nominee of the financing bank to the board of a registered society shall not be entitled 

to vote at, or contest for, any election in any registered society in his capacity as such 

member of that board 

 27. Inspection of accounts by member.__ Any member of a registered society may, at 

any time during office hours and on payment of such fee as may be prescribed, by himself or 

by an agent who is a member specially authorized by him in writing, inspect and shall have 

access to the books, information and the accounts of the society in so far as they relate to his 

transactions with it. 

 28. Restrictions on transfer of share or interest.__ No transfer by a member of any 

share held by him or his interest in the capital of a registered society or any part thereof shall 

be valid unless__ 

      (a) the member has held such share or interest for not less than one year ; and 

      (b) the transfer is made to a member of the registered society with the approval of the 

board. 

 29. Restriction on withdrawal of share or interest by members of registered 

societies.__ Except in the case of death or expulsion or removal of the member or the 

permanent shifting of his residence outside the area of operation of the registered society, the 

share or interest in the capital of such member shall not be refunded unless- 

     (a) such member has held the share or interest for not less than two years; and   

     (b) such refund is in accordance with the by-laws of the registered society; 

      Provided that the Government may, by rules, specify the class or classes of cases in 

respect of which refund may be made before the expiry of the period of two years. 
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 30. Transfer of share or interest on death of member.__ (1) Subject to the provisions 

of section 42, on the death of a member of a registered society, the society shall transfer the 

share or interest of the deceased member in the capital to the person nominated in accordance 

with the rules, or if no person has been so nominated, to such person as may appear to the 

board to be the heir or legal representative of the deceased member: 

        Provided that such nominee, heir or legal representative, as the case may be, being 

eligible for admission, is admitted as a member of the society: 

      Provided further that nothing in this sub-section shall prevent a minor or a person of 

unsound mind from acquiring by inheritance or otherwise the share or interest of a deceased 

member in the capital of the society. 

        (2) Notwithstanding anything contained in sub-section (1) and subject to such 

conditions as may be specified in the rules, a registered society may of its own motion and 

shall, if so required by any such nominee, heir or legal representative, as the case may be, pay 

to him the value of the share or interest of the deceased member in the capital ascertained in 

accordance with the rules. 

      (3) A registered society may pay all other moneys due to the deceased member from 

the society to such nominee, heir or legal representative, as the case may be. 

      (4) All transfers and payments made by a registered society in accordance with the 

provisions of this section shall be valid and effectual against any demand made upon the 

society by any other person. 

 31. Liability of past member or of the estate of a deceased member.__ (1) Subject to 

the provisions of sub-section (2), the liability of a past member or of the estate of a deceased 

member of a registered society for the debts of the society as they existed,- 

       (a) in the case of a past member, on the date on which he ceased to be a member, and 

       (b) in the case of a deceased member, on the date of his death, shall continue for a 

period of two years from such date: 

       Provided that the liability of the Government or of a financing bank which have or 

has taken shares in a registered society shall cease on the date on which the Government or 

the financing bank cease or ceases to be a member. 

       (2) Where the Registrar has, by order in writing under sub-section (1) of section 137 

directed a registered society to be wound up, the liability of a past member or of the estate of 

a deceased member who ceased to be a member or as the case may be, died within two years 

immediately preceding the date of the order shall continue until the entire liquidation 

proceedings are completed, but such liability shall extend only to the debts of the society as 

they existed on the date of his ceasing to be a member or on the date of his death, as the case 

may  be. 
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CHAPTER IV. 

MANAGEMENT OF REGISTERED SOCIETIES. 

 32.General meetings.__ (1) (a) Subject to the provisions of this Act, the rules and the 

by-laws, the ultimate authority of a registered society shall vest in the general body of its 

members: 

 Provided that nothing contained in this clause shall affect the exercise by the board or 

any officer of a registered society of any power conferred on such board or such officer by 

this Act or the rules or  the by-laws. 

       (b) Notwithstanding anything contained in clause (a) where the area of operations of 

a registered society is not less than such area as may be prescribed, or where the registered 

society consists of not less than such number of members as may be prescribed, the registered 

society may provide by an amendment of its by-laws for the constitution of a smaller body 

consisting of such number of the members of the registered society as may be prescribed, 

elected in accordance with the rules (hereinafter referred to as the representative general 

body) to exercise all or any of the powers of the general body as may be specified in the by-

laws and any reference, by whatever form of words, in this Act to the general body or a 

meeting thereof shall, where a representative general body has been constituted under this 

clause, have effect in respect of the powers exercisable by the representative general body as 

if such reference were a reference to the representative general body or a meeting thereof, as 

the case may be: 

       Provided that the representative general body shall not alter any provision in the by-

laws relating to its constitution or powers: 

        Provided further that nothing in this clause shall be construed as empowering the 

representative general body to elect the members of the board of the registered society; and 

the members of the board of that society shall be elected by all the members of the society in 

such manner as may be prescribed. 

        (c) The exercise of any power by the representative general body shall be subject to 

such restrictions and conditions as may be specified in the rules or the by-laws. 

 (2)   A general meeting of a registered society shall be held within a period of six 

months from the close of the financial year for the purpose of__ 

           (a) approval of the budget for the ensuing year with reference to the programme of the 

activities of the society prepared by the board: 

        Provided that if the general meeting does not approve the budget before the 

commencement of the year to which it relates, even after the budget is placed before it, the 

board shall refer the budget to the Registrar for approval. The Registrar after examining the 
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reasons for the non-approval of the budget by the general meeting, shall have power to 

modify the budget taking into account the interests of the registered society.   

        (b) consideration of the audit report and the annual report; 

        (c) disposal of the balance of the net profits as specified in sub-section (2) of              

section 72; 

       (d) consideration of the details of the services, if any rendered to any member of the 

board or any such near relation as may be prescribed of any member of the board during the 

preceding year,   

      (dd) appraisal of the programme of the activities of the society; and 

 (e) consideration of any other matter which may be brought forward in accordance 

with the by-laws. 

     Provided that nothing contained in this sub-section shall prevent the registered society 

from convening general meetings as often as may be necessary in the interest of the society. 

       (3) (a) The board may, at any time, call a special general meeting of the registered 

society, and shall call such a meeting within one month of the date of a requisition in that 

behalf from- 

        (i) such number of the members or proportion of the total number of members as may 

be specified in the by-laws; or 

        (ii) the board of the financing bank to which the society is affiliated; or 

       (iii) any other registered society of such class as may be prescribed for the purpose; or 

       (iv) the Registrar. 

       (b) The requisition referred to in clause (a) shall be in writing and shall specify the 

subjects that shall be placed for consideration at the special general meeting. 

      (4) (a) If the board refuses or fails to call a meeting in accordance with a requisition 

under clause (a) of sub-section (3) or under sub-section (1) of section 25 or if, in the opinion 

of the Registrar, there is no board or officer competent under this Act or the rules or the by-

laws to call a meeting, or if there be an order of the Registrar or of the civil court restraining 

the board to function, the Registrar shall if he is satisfied that there are sufficient and valid 

reasons to convene the special general meeting, call the meeting himself. 

 (b) If at a special general meeting of the registered society the quorum is not present 

for holding the meeting,- 

        (i) in cases where the meeting was called in pursuance of requisition from the 

members, the meeting shall stand dissolved; and 
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        (ii) in any other case, the meeting shall stand adjourned to such other day, time and 

place as the board or the Registrar may determine. 

        If, at the adjourned meeting also, the quorum is not present for holding the meeting, 

the members present shall be the quorum. 

      (c) In respect of any meeting called under clause (a) of this sub-section, the Registrar 

may, notwithstanding anything contained in the by-laws of the society, determine the period 

of notice for such meeting, the time and place of the meeting and the subjects to be 

considered thereat and may preside over such meeting or authorise any person to so preside. 

        (5) The Registrar may order that the expenses incurred in calling the special general 

meeting shall be paid out of the funds of the society or any other registered society at whose 

instance such meeting was called or by such person as, in the opinion of the Registrar, was 

responsible for the refusal or failure to call the meeting under sub-section (4) 

  33. Constitution and meetings of the board.__ (1) (a) The management of every 

registered society shall vest in a board constituted in accordance with the provisions of this 

Act, the rules and the by-laws, which shall exercise such powers and perform such duties as 

may be conferred or imposed on it by this Act, the rules and the by-laws:  

          Provided that of the members to be elected to the board of every registered society, 

there shall be thirty  per cent reservation for women and eighteen per cent reservation for 

Scheduled Castes and Scheduled Tribes: 

        Provided further that the members of the board may co-opt not exceeding two persons 

having experience in the field of banking, management, finance or specialisation in 

agriculture, sericulture, dairy, marketing, small or cottage industry or in any other field 

relating to the objects and activities undertaken by the registered society, as members of the 

board of the registered society: 

       Provided also that the board may also consist of such number of functional directors, 

not exceeding nine, as may be prescribed in the rules or in the by-laws of the registered 

society: 

 Explanation I . __  For the purpose of this proviso and for clause (c) of sub-section 

(2), “functional director” means a paid officer of the society or an officer of Government 

department or representative of central or apex society or such other bodies like Reserve 

Bank of India or National Bank for  Agriculture and Rural Development having relation with 

functioning of the registered society. 

 Explanation II.__   For the purpose of sub-section (1) and (2), while calculating the 

eighteen per cent or thirty per cent of reservation, the fraction, if any, shall be ignored if it is 

less than half, or rounded off to the nearest whole number if it equal to or more than half.:   

 Provided also that nothing contained in the first proviso shall be deemed to prevent 

any women or the members of the Scheduled Castes and Scheduled Tribes for whom 
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representations have been made thereunder in the board of any registered society from being 

elected to any of the seats in the board of such registered society:  

          Provided also that, in the case of a society registered after the commencement of this 

Act, the persons who have signed the application to register that society may constitute an 

interim board to conduct the affairs of that society for a period of three months from the date 

of registration or for such further period or periods not exceeding six months in the aggregate 

from the date of registration as the Registrar may consider necessary; but the interim board 

constituted under this proviso shall cease to function as soon as a board has been constituted 

in accordance with the provisions of this Act, the rules and the by-laws.   

 (2) Notwithstanding anything contained in clause (a) of sub-section (1), but subject to 

sub-section (3), in the case of every scheduled co-operative  society the board shall consist  

of ,-  

 (a) Such number of members elected from such area or from such class or category of 

registered societies as maybe prescribed, of whom eighteen per cent shall be elected from 

members of Scheduled Castes and Scheduled Tribes and thirty per cent shall be elected from 

women, as provided in the first proviso to sub-section (1); 

 (b) such number of co-opted members not exceeding two as may be prescribed;  and 

 (c) such number of  functional directors not exceeding nine, as may be prescribed in 

the rule: 

 Provided that nothing contained in clause (a) shall be deemed to prevent any woman 

or the members of the Scheduled Castes and Scheduled Tribes for whom reservation have 

been made thereunder in the board of any scheduled co-operative society from being elected 

to any of the seats in the board of such scheduled co-operative society. 

 (3) The board shall consist of ,__ 

 (a) in the case of an apex society and a central society, not less than eleven and not 

more than twenty one members as may prescribed in the rules or in the by-laws of the 

society, and 

 (b) in the case of primary society, not less than seven and not more than twenty one 

members as may be prescribed in the rules or in the by-laws of the society,”  

   (4) (a) The number of co-opted members and functional directors mentioned in sub-

section (1) and sub-section (2) shall be excluded for the purpose of counting the total 

number of members specified in sub-section (3); 

                 (b) Notwithstanding anything contained in this Act, the co-opted members and 

functional directors shall have the right to participate and vote at the meetings of the board 

but shall not be entitled to vote at, or contest for, any election in the registered society in 

their capacity as such members; (5) Omitted 

 (5) Omitted 
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           (6) Omitted  

 (7) The Government shall appoint a managing director or chief executive officer to- 

              (i)   every apex society, 

              (ii)   every scheduled co-operative society, and 

 (iii)  such other registered societies as may be notified by the Government. The 

qualifications and the powers and functions of the managing director or chief executive 

officer shall be such as may be prescribed: 

      Provided that where the by-laws of any other registered society provide for the 

appointment of a managing director or chief executive officer by the Registrar such 

appointment shall be made by the Registrar. 

      (8) Where the Government or a financing bank have or has taken shares in, or given 

financial or other assistance to, a registered society, the Government or the financing bank, as 

the case may be, may notwithstanding anything contained in sub-section (1) or sub-section 

(2) nominate to the board of such registered society not more than two functional dirctors  if 

such registered society is an apex society, and one functional director  in other cases, and 

where the Government or a financing bank nominate under this sub-section, then not 

withstanding anything contained in sub-section (3), the number of functional directors  of the 

board shall stand increased by such number as is nominated under this sub-section. The 

Government or the financing bank may at any time withdraw any person or persons so 

nominated and fill up the vacancy or vacancies by fresh nomination:   

           Provided that where both the Government and financing bank have taken shares or 

given financial or other assistance, the Government shall determine whether the Government 

or the financing bank or both may make the nominations: 

           Provided further that the nominee of the Government to a board of a registered society 

under this sub-section shall be a Government servant: 

  (9)   Every functional director, who is a Government servant nominated to a board of 

a registered society shall refer to the Government in the case of an apex society, and to the 

Registrar in the case of any other registered society any resolution of the board of such apex 

society or other registered society, as the case may be, which is not in accordance with this 

Act, the rules or the by-laws of the society or which is against the interest of such apex 

society or other registered society, as the case may be.  On receipt of such report, the 

Registrar or the Government, as the case may be, shall take such action as he or they may 

deem necessary.  

  (10) (a) The term of office of a member who is elected to any board constituted under 

this Act, the rules or the by-laws shall be five  years. 
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 (b) Every co-opted member of the board shall hold office only for such period for 

which the members of the board who have co-opted the member would have been entitled to 

hold office; 

 (c) The Government, the Registrar, the prescribed authority or the financing bank or 

the board of another society or other interest may at any time withdraw any co-opted member 

or functional director if his or her action is detrimental to the interest of the society and fill up 

the vacancy or vacancies. 

 (11)  (a) Notwithstanding anything contained in this Act, election of members to the 

board of a registered co-operative society shall be conducted before the expiry of the term of 

office of the members of the board so as to ensure that the newly elected members of the 

board assume office immediately on the expiry of the term of office of members of the 

outgoing board;  

  (b) The superintendence, direction and control of the preparation of the electoral rolls 

for, and conduct of, all elections to a co-operative society shall vest in the Tamil Nadu State 

Co-operative Societies Election Commission constituted under section 33-A; 

 (c) Save as otherwise provided in this Act or rules,__ 

 (i) the member of the board  of a registered society shall be elected by the members of 

the registered society by secret ballot in such manner as may be prescribed; 

 (ii) the office-bearers of a registered society shall be elected by the elected members 

of the board from among themselves by secret ballot in such manner as may be prescribed: 

 Provided that any casual vacancy in the office of a member of the board shall be filled 

up by the board by nomination out of the same class of members in respect of which the 

casual vacancy has arisen, if the remaining term of office of the board is less than half of its 

original term; 

 Provided further that any casual vacancy in the office of a member of the board, shall 

be filled up by election in such manner as may be prescribed, if the remaining term of office 

of the board is not less than half of its original term; 

 (12) Omitted  

 (13)   The ordinary meetings of a board shall be held at least once in every three 

months for which a notice of not less than three clear days shall be given.  The managing 

director or the chief executive officer, in consultation with the president or chairperson and in 

his absence the vice-president or vice-chairperson, as the case may be, of such board or 

where there is no managing director or chief executive officer, the president or the 

chairperson of such board, shall convene the meeting of such board. 

       (14) (a) The managing director or the chief executive officer in consultation with the 

president or the chairperson or in his absence the vice-president or the vice chairperson of the 

board or where there is no managing director or the chief executive officer,    the president or 
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the chairperson of such board, may, at any time, call a special meeting of the board and shall 

call such a meeting within fifteen days of a requisition in that behalf from- 

       (i) not less than one third of the members of the board; or 

      (ii) the board of the financing bank to which such registered society is indebted; or 

    (iii) any other registered society of such class as may be prescribed for the purpose; or 

     (iv) the Registrar,  

for which a notice of three clear days shall be given to the members of the board. 

      (b) the requisition referred to in clause (a) shall be in writing and shall specify the 

subjects that shall be placed for consideration at such requisitioned meeting. 

     (15) If the managing director or the chief executive officer or the president or the 

chairperson, as the case may be, fails to call a meeting in accordance with a requisition under 

clause (a) of sub-section (14), the Registrar shall, if he is satisfied that there are sufficient and 

valid reasons to convene the board meeting, call the meeting himself and order that the 

expenses incurred in convening the meeting shall be paid out of the funds of the society. 

 33-A. Tamil Nadu State Co-operative Societies Election Commission.—(1) The 

superintendence, direction and control of the preparation of electoral rolls for, and the 

conduct of, all elections to a co-operative society shall vest in the Tamil Nadu State Co-

operative Societies Election Commission consisting of a Tamil Nadu State Co-operative 

Societies Election Commissioner. 

          (2) The Tamil Nadu State Co-operative Societies Election Commissioner shall be 

appointed by the Government. 

          (3) No person shall be qualified for appointment as Tamil Nadu State Co-operative 

Societies Election Commissioner unless he is or has been an officer of the Government not 

below the rank of Secretary to the Government. 

 (4) The Tamil Nadu State Co-operative Societies Election Commissioner shall hold 

office for a term of five years from the date on which he enters upon his office: 

            Provided that a person appointed as Tamil Nadu State Co-operative Societies Election 

Commissioner shall retire from office if he completes the age of sixty five years during the 

term of his office. 

      (5) Subject to the provision of sub-section (3), the conditions of service of the Tamil 

Nadu State Co-operative Societies Election Commissioner shall be such as may be 

prescribed. 

     (6) The Government may make available to the Tamil Nadu State Co-operative 

Societies Election Commission such staff as may be necessary for the discharge of the 
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functions conferred on the Tamil Nadu State Co-operative Societies Election Commission by 

sub-section (1). 

 34. Disqualifications for membership of board.__(1) No person shall be eligible for 

being elected or nominated as a member of a board of any registered society if he__ 

       (a) is such near relation, as may be prescribed, of a paid employee of such registered 

society; or 

         (b) (i) is in default to such registered society or any other registered society, in 

respect of any loan or advance taken by him or dues under credit purchases made by him for 

a period exceeding three months: or 

                  (ii) is a representative of a registered society which is in default to the financing 

bank or to any other registered society, in respect of any sum due by the registered society for 

a continuous period of one year: 

       Provided that the disqualification in sub-clause (ii) shall operate only when the default 

of the registered society exceeds thirty per cent of the sum due by that registered society; or 

             (iii) is a person against whom any decree, decision, award, order or certificate 

referred to in section 143 has been obtained; or a representative of the registered society 

against which such decree, decision, award, order or certificate has been obtained; or 

       (iv) is a person against whom proceedings have been initiated under sections 118, 

119,120, or 144 for the recovery of any debt; or 

       (c) (i) is employed as legal practitioner on behalf of the registered society or against it 

or on behalf of or against any other registered society which is a member of the first-

mentioned registered society; or 

                (ii) was employed in any co-operative society or was working as Government 

servant engaged in administration or audit of co-operative societies and a period of two years 

has not elapsed from the date of his ceasing to be such employee or Government servant; or    
  

       (d) is an associate member; or 

       (e) is a minor or of unsound mind; or 

(f) (i) has been sentenced for any offence under this Act  such sentence not having 

been annulled and a period of three years has not elapsed from the date of the expiration of 

the sentence; or 

     (ii) has been sentenced for any offence involving moral turpitude punishable under 

any law with imprisonment for one year and upwards, such sentence not having been 

annulled and a period of five years has not elapsed from the date of the expiration of the 

sentence; or 
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  (g) Omitted            

  (h) has been removed or disqualified from holding the office of the member of the 

board of the registered society or of any other registered society under section 36; or 

       (i) does not know to read and write Tamil or English or such other language as the 

Government may notify in this behalf in relation to any particular area. 

       (2) A member of the board shall cease to hold his office as such if he- 

       (a) becomes subject to any of the disqualifications mentioned in sub-section (1): 

        Provided that a member of the board who ceases to hold office by reason of his 

having incurred the disqualification mentioned in,__ 

      (i) sub-clause (i) of clause (b) of sub-section (1), shall not be eligible for re-election or 

re-nomination as a member of the board of the registered society of which he was a member 

or for election or nomination to the board of any other registered society; 

       (ii) sub-clause (iii) or (iv) of the said clause (b), shall not be eligible for re-election or 

re-nomination as a member of that board or for election or nomination to, the board of any 

other registered society,  

                    for a period of three years which shall be reckoned,__ 

       (A) in the case of the disqualification mentioned in sub-clause (i) of the said clause 

(b), from the date on which the dues referred to therein have been fully cleared; and 

       (B) in the case of disqualification mentioned in sub-clause (iii) or (iv) of the said 

clause (b), from the date on which the dues involved in such decree, decision, award, order 

certificate or application in respect of which proceedings have been initiated, have been fully 

discharged: 

       Provided further that where a member of the board ceases to hold his office as such by 

reason of his having been sentenced for any offence under this Act, and the sentence is 

annulled on appeal or revision he shall be restored to office for such portion of the period for 

which he was elected or nominated as may remain unexpired at the date of such restoration 

and any person elected or nominated to fill the vacancy in the interim shall, on such 

restoration, vacate office; or 

       (b) ceases to be a member of the registered society; or 

       (c) purchases directly or indirectly any property of another member of the registered 

society brought to sale for recovery of any money due from such other member to the 

registered society; or 

       (d) absents himself from four consecutive meetings of the board or from all meetings 

of the board for a continuous period of three months, whichever is longer:   



31 

 

         Provided that the member ceasing to hold office under this clause may be restored in 

accordance with the procedure prescribed if such member makes an application for 

condonation of the absence. 

        (3) The board of a registered society may suo motu, and shall on an application made 

by any person, consider whether any member of the board was or has become disqualified to 

hold office as such under this section and take a decision. Such a decision shall be 

communicated to the member and the applicant concerned, if any: 

       Provided that no decision shall be taken unless the member of the board is given an 

opportunity of making his representation: 

      Provided further that pending such decision, the member of the board shall be entitled 

to continue as such as if he is qualified or is not disqualified. 

            (4) (a) No person shall, at the same time, be a member of the boards of more than 

five registered societies.    

                 (b) subject to the provision of clause (a), no person shall, at the same time, be a 

member of a board of more than two apex societies or more than two  central societies.      

       (c) If any person is, on the date of his election or nomination as a member of the 

board already__ 

 (i) a member of the board of five registered societies ; or 

 (ii) a member of the board of two apex societies or two central societies  and the 

board to which he is elected or nominated on that date is the board of an apex society, or, as 

the case may be, a central society, then, his election or nomination on the aforesaid shall be 

void. 

  

      (5) (a) No member of a board which has been superseded under section 88 and no 

person who was a member of such superseded board on the date of issue of notice of 

supersession shall be eligible for election or nomination to any board for a period of three 

years from the date of expiry of the period of supersession. 

       (b) No member of a board in respect of whom proceeding under section 87 is pending 

and no member of a board in respect of which proceeding under section 88 is pending, shall 

be eligible for election or nomination to the board till the termination of such proceeding. 

       (6) Whenever the Registrar has come to know that any member of the board of any 

registered society was or has become disqualified under this section to hold office as such 

and that the board of the registered society either suo motu or on an application made by any 

person has failed to give a decision under sub-section (3) within one month from the date of 

incurring the disqualification, the Registrar may, at any time, by an order in writing decide 



32 

 

the question and direct the removal of such member from the membership of the board, if he 

is found disqualified: 

       Provided that no member of the board shall be removed from such membership under 

this sub-section without such member and the board of which he is a member being given an 

opportunity of making his or its representation: 

       Provided further that pending such decision or removal, the member of the board shall 

be entitled to continue as such as if he is qualified or is not disqualified. 

        (7) No person shall be eligible for being elected or nominated as president for more 

than three registered societies.         

       (8) The provisions of this section shall apply also to__ 

        (a) the members of the board who are not Government servants, whether ex-officio 

members or members nominated by the Registrar, the prescribed authority or the 

Government; and 

        (b) the members of the board nominated by the financing bank or the board of other 

registered Society or other interest;  

but shall not apply to the members of the board who are Government servants, whether       

ex-officio members or members nominated by the Registrar, the prescribed authority or the 

Government. 

      35. Members of the board not to hold certain financial interests.__(1) Every 

person shall, prior to his election or nomination as a member of the board of any registered 

society, give such registered society, intimation of, and shall, before taking charge of his 

office as such member of the board sell or divest himself of any interest (other than 

investment and borrowing) which he may have for his own benefit whether in his own name 

or otherwise, in any contract made with the registered society or in any sale or purchase made 

by the registered society privately or  any auction or in any contract or transaction of the 

registered society; and it shall not be lawful for a member of the board of any such registered 

society, so long as he holds office to acquire or purchase any such interest (other than 

investment and borrowing) and if he, under any will or by succession or by gift becomes 

entitled for his own benefit to such financial interest, he shall sell the same within three 

months after becoming  so  entitled thereto and he shall also within three months, sever any 

connections he may have and cease to have any such financial interest direct or indirect 

(other than investment and borrowing); 

        Provided that nothing contained in this sub-section shall apply to such class of 

contracts, sales, purchases or transactions as may be prescribed. 

        (2) Where any member fails to comply with the provisions of sub-section (1), the 

Registrar may, by an  order in writing, remove such member from the office of membership 

of the board. 



33 

 

       (3) No member shall be removed under sub-section (2) without being given an 

opportunity of making his representations. A copy of the order removing him shall be 

communicated to him. 

  36. Disqualification and removal.__  (1)Where in the course of an audit under section 

80 or an inquiry under section 81 or an inspection or investigation under section 82 or 

inspection of books under section 83 it appears that a person who is, or was, a member of a 

board has misappropriated or fraudulently retained any money or other property or been 

guilty of breach of trust in relation to the society or of gross or persistent negligence in 

connection with the conduct and management of, or of gross mismanagement of the affairs of 

the society, the Registrar may, without prejudice to any other action that may be taken against 

such member by order in writing, disqualify him permanently from holding in future any 

office in any registered society. The Registrar shall, if such person holds office of member of 

the board, also by the same order remove him from that office. 

        (2) No person shall be disqualified or removed, under sub-section (1) without being 

given an opportunity of making his representations. A copy of the order disqualifying or 

removing him shall be communicated to him. 

       36-A. Qualifications and disqualifications for co-option of members to board.__ 

Notwithstanding anything contained in this Act, the provisions relating to the qualifications 

and disqualifications of the members of the board elected under this Act shall, as far as may 

be, apply in relation to the members co-opted to the board under sub-sections (1), (2) and (4) 

of Section 33, as they apply to the members elected to the board. 

 

CHAPTER V. 

DUTIES AND PRIVILEGES OF REGISTERED SOCIETIES. 

 37. Address of Societies.__ Every registered society shall have an address registered in 

accordance with the rules, to which all notices and communications may be sent and shall 

send to the Registrar notice of every change thereof within thirty days of such change. 

 38. Copy of Act, rules and by-laws to be open to inspection.__ Every registered 

society shall keep a copy of this Act and of the rules and of its by-laws and a register of its 

members open to inspection, free of charge, at all reasonable times at the registered address 

of the society. 

 39. Societies to be bodies corporate.__ The registration of a society shall render it a 

body corporate by the name under which it is registered, with perpetual succession and a 

common seal and with power to hold property, to enter into contracts, to institute and defend 

suits and other legal proceedings and to do all things necessary for the purposes for which it 

is constituted. 

 40. First charge of society.__ (1) Notwithstanding anything contained in any law for 

the time being in force and subject to the prior claim, if any, of the Government in respect of 
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land revenue, arrears of revenue other than land revenue, loans granted and advances made, 

any debt or outstanding demand due to a registered society from any member or past member 

or the estate of a deceased member shall be a first charge- 

 (i) upon the crops or other agricultural produce of such member whether or not raised 

with any loan taken from the registered society by such member; 

 (ii) upon any cattle, fodder for cattle, agricultural or industrial implements or 

machinery, or raw materials for manufacture, supplied or purchased in whole or in part out of 

the loan of money given by the registered society, or on any articles manufactured from raw 

materials so supplied, or purchased or on any workshop, godown, or place of business 

constructed or purchased out of any such loan; and 

 (iii) upon any movable property which has been hypothecated, pledged or otherwise 

mortgaged by the member with the society and remaining in the custody of the member, or as 

the case may be, forming part of the estate of the deceased member. 

 (2) No property or interest in property which is subject to a charge in favour of a 

registered society under sub-section (1) shall be sold or otherwise transferred or converted in 

any manner without the previous written permission of the society. 

 (3) A member or a past member or the nominee, heir or legal representative of a 

deceased member of a registered society shall, if so required by the society, deposit with or 

entrust to the custody of, the society such property as is subject to a charge under sub-section 

(1) at such place and in such manner as may be prescribed until the debt or outstanding 

demand due to the society is fully paid and shall also pay towards all expenses incidental to 

the removal, transport or maintenance of the property so deposited or entrusted to custody. 

The charge connected with the removal, transport or maintenance of such property shall be 

recovered from the member or the past member or the estate of the deceased member, as the 

case may be, in accordance with such scale as may be prescribed.  

 (4) Notwithstanding anything contained in any law for the time being in force, any 

transaction made in contravention of sub-section (2) shall be null and void. 

 (5) The charge created by sub-section (1) in favour of a registered society shall be 

available as against any claim of the Government arising from a loan granted under the Land 

Improvement Loans Act, 1883 (Central Act XIX of 1883), after the grant of the loan by the 

society. 

 41. Charge of immovable property of members borrowing loans from certain 

registered societies.__ Notwithstanding anything contained in this Act or in any other law for 

the time being in force- 

 (i) a member who makes an application for a loan to a registered society other than an  

agriculture and rural development bank of which the majority of the members are 

agriculturists, shall if he owns land, or other immovable property, make a declaration in the 

form prescribed, if any, that he thereby creates a charge upon such land or other immovable 

property or such portion thereof as may be specified in the declaration, in respect of the loan, 
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which the society may make to the member on the application and future loans, if any, that 

may be made to him, from time to time, by the society together with interest on such loan or 

loans;  

 (ii) a declaration made under clause (i) may be varied or cancelled at any time by the 

member with the previous written permission of the society in favour of which such charge 

has been created;  

 (iii) no land or other immovable property in respect of which declaration under clause 

(i) has been made and no part of, nor any interest in such land or immovable property shall, 

without the consent of the society, be sold or otherwise transferred until the said declaration 

is cancelled; and any transaction made in contravention of this clause shall be null and void: 

 Provided that it shall be lawful to a member to mortgage such land or other 

immovable property or any part thereof in favour of an agriculture and rural development 

bank. 

 (iv) the declaration made under clause (i) or any variation or cancellation thereof 

under clause (ii) shall be sent by registered post by the society to the Sub-Registrar having 

jurisdiction over the area in which the land or the other immovable property is situated; 

 (v) on receipt of the declaration or variation or cancellation, the Sub-Registrar shall 

register such declaration or variation or cancellation and issue a copy thereof to the registered 

society; 

 (vi) any declaration made under clause (i) or any variation or cancellation thereof 

under clause (ii) which has not been registered under clause (v) shall be null and void; 

 (vii) the declaration and the variation, if any, upon registration under clause (v) shall 

be deemed to create an interest in the property to which the declaration relates and shall 

constitute notice to every person dealing with the said property. 

 42. Charge and set off in respect of shares or interest of member.__ A registered 

society shall have a charge upon the share or interest in the capital and on the deposits of a 

member or past or deceased member and upon any dividend, bonus or profits payable to a 

member or a past member or the estate of a deceased member in respect of any debt due from 

such member or past member or the estate of such deceased member to the society, and may 

set off any sum credited or payable to a member or past member or deceased member or the 

estate of a deceased member in or towards payment of any such debt. 

 43. Financing bank not to have a claim on certain sums of money.__ No financing 

bank shall have a charge upon or be entitled to set off towards any debt due from a registered 

society- 

 (i) any sum invested by a registered society with it, out of the reserve fund; or 

(ii) any sum invested with it by such society out of the provident fund established 

under section 78; or 
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 (iii) any sum invested with it by such society out of its employees’ gratuity fund, if 

any established under section 79. 

 44. Shares, interest, etc., not liable to attachment__- Subject to the provisions of 

section 42, the share or interest of a member in the capital of a registered society or the 

amount to the credit of a member in the thrift deposit held by the society or the amount to the 

credit of an employee of the society in the provident fund established under section 78, 

including contributions, if any, made to the fund by the society or any sum invested by the 

society from out of the provident fund accumulations or employees’ gratuity fund, if any, 

established under section 79 shall not be liable to attachment or sale under any decree or 

order of a court in respect of any debt or liability incurred by such member or employee of 

the society, as the case may be, and neither the Official Assignee under the Presidency-

Towns Insolvency Act, 1909 (Central Act III of 1909), nor a Receiver under the Provincial 

Insolvency Act, 1920 (Central Act V of 1920), shall be entitled to or have any claim on such 

share, interest amount or sum. 

 45. Reserve fund and bad debt reserve not liable to attachment.__ The reserve fund 

or the bad debt reserve of a registered society invested by such society in accordance with the 

provisions of section 68 shall not be liable to attachment under any decree or order of a Court 

in respect of any debt or liability incurred by the society. 

 46. Register of members. __ Any register or list of members or shares kept by any 

registered society shall be prima facie evidence of any of the following particulars entered 

therein, namely.- 

(a) the date on which the name of any person was entered in such register or list as a 

member; and 

(b) the date on which any such person ceased to be a member. 

 47. Proof of entries in societies’ books.__ (1) A copy of any entry in a book of a 

registered society regularly kept in the course of business shall, if certified in such manner as 

may be prescribed, be received in any suit or legal proceeding as prima facie evidence of the 

existence of such entry, and shall be admitted as evidence of the matters, transactions and 

accounts therein recorded in every case where, and to the same extent, as the original entry 

itself is admissible. 

 (2) No officer or liquidator of a registered society and no officer in whose office the 

books of a registered society are deposited after liquidation shall, in any legal proceeding to 

which the society or the liquidator is not a party, be compelled to produce any of the society’s 

books the contents of which can be proved under sub-section (1), or to appear as a witness to 

prove the matters, transactions and accounts therein recorded, unless by order of the Court or 

the arbitrator made for a special cause. 

 48. Deduction from salary, wages or gratuity.__ (1) A member of a registered society 

may execute an agreement in favour of that society providing that- 
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 (a) his employer or the officer disbursing his salary or wages shall be competent, on a 

requisition in writing from the society to deduct every month from the salary or wages 

payable to him such amount as may be specified in the requisition towards the amount; and 

 (b) if he ceases to be an employee, his employer shall be competent on a requisition in 

writing from the society to deduct from the gratuity payable to such employee such amount 

as may be specified in the requisition towards the entire balance, due by him to the society in 

respect of any debt or other demand owing by the member to the society. 

 (2) (a) Where any such agreement as is referred to in sub-section (1) has been 

executed by a member of a registered society, the employer or the officer disbursing the 

salary or wages of such member shall, on receipt of a requisition from the society, make the 

deduction from the salary or wages or the gratuity, as the case may be, payable to the member 

in accordance with the requisition, and pay,  within a period of fourteen days from the date on 

which such deduction is made in respect of any society or class of societies, the amount so 

deducted to the society. 

 (b) Where the amount to be deducted in any month in accordance with the requisition 

made by a society, or where a requisition has been made by two or more societies in respect 

of the same person, the total amount to be deducted in accordance with all the requisitions 

exceeds one-half of his gross salary or wages for the month, the employer or the officer 

disbursing the salary or wages shall deduct from the salary or wages of such person only a 

sum representing one-half of his gross salary or wages for the month. The amount deducted 

shall, where deductions have been made against requisitions received from two or more 

societies, be paid by the employer or the officer disbursing the salary or wages to all the 

societies in proportion to the amounts to be deducted according to their requisitions:  

 Provided that where any amount is due to such class of registered societies as may be 

prescribed, the entire net salary or wages for the month or such portion thereof as may be 

prescribed in respect of any such class of societies may be deducted and paid as aforesaid.  

(c) Where a requisition has been made by two or more societies for deduction from 

the gratuity in respect of the same person, the amount deducted from the gratuity shall be 

paid by the employer to all the societies in proportion to the amounts to be deducted 

according to their requisitions. 

(3) The employer or the officer disbursing the salary or wages shall maintain such 

registers as may be prescribed. 

(4) The provisions of this section shall apply to all such agreements of the nature 

referred to in sub-section (1) as are in force at the commencement of this Act and also to 

agreements of the said nature executed by the members of any society registered or deemed 

to be registered in any other State having receiprocal arrangements with the State of Tamil 

Nadu. 

(5) The requisition in writing from any society registered or deemed to be registered 

in any other State having reciprocal arrangements with the State of Tamil Nadu in respect of 

a member of that society who, for the time being is employed in the State of Tamil Nadu, 
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received by his employer or the officer disbursing the salary or wages of such member, shall 

be acted upon as if such requisition had been made by a society registered in the State of 

Tamil Nadu and the provisions of sub-section (2) in so far as it applies to a requisition made 

under sub-section (1) shall apply to requisition made under this sub-section. 

(6) If any employer or the officer disbursing the salary or wages of any such member 

as is referred to in sub-section (1) or sub-section (5), fails to comply with any of the 

provisions of this section, he shall be punishable with fine which may extend to five thousand 

rupees and in the case of a continuing offence, with further fine of five hundred rupees for 

each day on which the offence is continued after conviction therefor. 

(7) The provisions of this section shall apply notwithstanding any law to the contrary 

for the time being in force. 

(8) Without prejudice to any other mode of recovery which is being taken or may be 

taken under this Act or any other law for the time being in force, any sum deducted under 

sub-section (2) or sub-section (5) but not paid to the society within a period of fourteen days 

on which such deduction is made may be recovered together with the interest at such rate as 

may be prescribed from the date of such deduction and the costs involved in such recovery as 

if it were an arrear of land revenue and for the purposes of such recovery, the Registrar shall 

have the powers of a Collector under the Tamil Nadu Revenue Recovery Act, 1864 (Tamil 

Nadu Act II of 1864). 

(9) Nothing contained in this section shall apply to establishments under a railway 

administration operating any railway as defined in clause (20) of Article 366 of the 

Constitution. 

Explanation.__ For the purpose of this section and the Explanation under clause (a) of 

section 143 “State having reciprocal arrangements with the State of Tamil Nadu” means such 

State having reciprocal arrangements as the Government may, by notification, specify in this 

behalf. 

 

49. Exemption from compulsory registration of the instruments relating to share 

and debentures of registered society.__ Nothing in clauses (b) and (c) of sub-section (1) of 

section 17 of the Registration Act, 1908 (Central Act XVI of 1908), shall apply to – 

(1) any instrument relating to shares in a registered society, notwithstanding that  the 

assets of such society consist in whole or in part of immovable property; or 

(2) any debenture issued by any such society and not creating declaring, assigning, 

limiting or extinguishing any right, title or interest to or in immovable property except in so 

far as it entitles the holder thereof to the security afforded by a registered instrument whereby 

the society has mortgaged, conveyed or otherwise transferred the whole or part of its 

immovable property or any interest therein to trustees, upon trust for the benefit of the 

holders of such debentures; or 

      (3) any endorsement upon, or transfer of, any debenture issued by any such society. 
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 50. Recovery of moneys due to registered society as arrears of land revenue.__(1) 

Without prejudice to any other mode of recovery which is being taken or may be taken under 

this Act or any other law for the time being in force, any moneys due to a registered society 

may be recovered as if it were an arrear of land revenue, and for the purposes of such 

recovery the Registrar shall have the powers of a Collector under the Tamil Nadu Revenue 

Recovery Act, 1864 (Tamil Nadu Act II of 1864). 

 

(2) Where any moneys due to any registered society is recoverable from any person 

and the immovable property of such person is brought to sale under the provisions of the 

Tamil Nadu Revenue Recovery Act, 1864 (Tamil Nadu Act II of 1864) and the registered 

society is the purchaser at such sale, the provisions of section 36 of the said Act shall apply to 

such sale as if the third and fourth clauses of the said section 36 were omitted. 

51. Powers to exempt from stamp duty and registration fee.__ The Government, by 

notification, may, in the case of any registered society or class of registered societies, remit- 

(a) the stamp duty not being the stamp duty referred to in clause (a) of sub-section (2) 

of section 9 of the Indian Stamp Act, 1899 (Central Act II of 1899), with which, under any 

law for the time being in force, instruments executed by or on behalf of or in favour of a 

registered society or by an officer or member and relating to the business of such society or 

any class of such instruments or decisions, awards or orders of the Registrar or arbitrators 

under this Act are respectively chargeable; and  

(b)  any fee payable under the law of registration for the time being in force. 

 

CHAPTER VI. 

STATE AID TO REGISTERED SOCIETIES. 

 52. Investment by Government in registered societies.__(1) The Government may 

subscribe directly to the share capital of a registered society. 

 (2) Notwithstanding any agreement to the contrary, the Government shall not be 

entitled to any dividend on the shares taken by them with any such registered society at a rate 

higher than that at which such dividend is payable in respect of any other share in that 

society. 

 53. Provision of funds by Government to apex society.__ The Government may, 

subject to appropriation by law, provide moneys to a registered society (hereafter in this 

chapter referred to as the apex society) for the purchase of shares in other registered societies. 

 54. Partnership of Government with apex society.__(1) An apex society which is 

provided with moneys by the Government under section 53 shall, with such moneys, 

establish a fund to be called the “Principal State Partnership Fund”. 
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 (2) An apex society shall utilize the Principal State Partnership Fund for the purpose 

of – 

 (a) directly purchasing shares in other registered societies; 

 (b) providing moneys to a registered society (hereafter in this chapter referred to as 

the central society) to enable that society to purchase shares in other registered societies 

(hereafter in this chapter referred to as the primary societies) 

 (c) making payments  to the Government in accordance with the provisions of this 

chapter; and for no other purpose. 

 55. Subsidiary State Partnership Fund.__(1) A Central society which is provided 

with moneys, by an apex society from the Principal State Partnership Fund shall, with such 

moneys, establish a fund to be called the “Subsidiary State Partnership Fund”. 

 (2) A central society shall utilize the Subsidiary State Partnership Fund for the 

purpose of – 

 (a) purchasing shares in primary societies; 

 (b) making payments to the apex society in accordance with the provisions of this 

chapter; and for no other purpose. 

 56. Approval of Government for purchase of shares.__ No shares shall be purchased 

in a registered society from the moneys in the Principal State Partnership Fund or the 

Subsidiary State Partnership Fund except with the previous approval in writing of the 

Government. 

 57. Liability to be limited in respect of certain shares. __Where shares are purchased 

in a registered society by – 

 (a) the Government; or 

 (b) an apex society or a central society from the Principal State Partnership Fund or 

the Subsidiary State Partnership Fund, as the case may be, the liability in respect of such 

shares shall, in the event of the registered society being wound up, be limited to the amount 

paid in respect of such shares. 

 58. Restrictions on amount of dividend.__ An apex society which has purchased 

shares in other registered societies from the moneys in the Principal State Partnership Fund 

and a central society which has purchased shares in primary societies from the moneys in the 

Subsidiary State Partnership Fund shall be entitled only to such dividend on the said shares as 

is declared by the society concerned and is payable to other share holders of that society. 

 59. Indemnity of apex and central societies. __ (1) If a registered society in which 

shares are purchased from the Principal State Partnership Fund is wound up or is dissolved, 

the Government shall not have any claim against the apex society which purchased the shares 

in respect of any loss arising from such purchase; 
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 Provided that the apex society shall remit to the Government any money received 

from the liquidator of the dissolved society in payment of the share capital invested in the 

society from the said Partnership Fund and any dividend paid on such share capital. 

 (2) If a registered society in which shares are purchased from the Subsidiary State 

Partnership Fund is wound up or is dissolved, neither the Government nor the apex society 

shall have any claim against the central society which purchased the shares in respect of any 

loss arising from such purchase: 

 Provided that the central society shall credit to the Subsidiary State Partnership Fund 

and remit to the apex society to the credit of the Principal State Partnership Fund any money 

received from the liquidator of the dissolved society in payment of the share capital invested 

in the society from the Subsidiary State Partnership Fund and any dividend paid on such 

share capital. 

 60. Disposal of share capital and dividend, etc.,__ (1) All moneys received by an apex 

society in respect of shares of other registered societies purchased from the money in the 

Principal State Partnership Fund on redemption of such shares or by way of dividends or 

otherwise shall be credited to the Fund. 

 (2) All moneys received by a central society in respect of shares of primary societies 

purchased from the moneys in the subsidiary State Partnership Fund on redemption of such 

shares or by way of dividends or otherwise, shall, in the first instance, be credited to that 

Fund and then transferred to the apex society which shall credit them to the Principal State 

Partnership Fund. 

 (3) All moneys and dividends referred to in sub-section (1) and sub-section (2) shall, 

notwithstanding that the shares stand in the name of the apex society or the central society, as 

the case may be, be paid to the Government. 

 (4) Save as provided in sub-section (3), the Government shall not be entitled to any 

other return on the moneys provided by them to an apex society under section 53. 

 61.Disposal of Principal State Partnership Fund and Subsidiary State Partnership 

Fund on winding-up of an apex or central society.__(1) If an apex society which has 

established a Principal State Partnership Fund is wound up or is dissolved, all moneys to the 

credit of, or payable to, that Fund shall be paid to the Government. 

 (2) If a central society which has established a Subsidiary State Partnership Fund is 

wound up or is dissolved, all moneys to the credit of, or payable to, that Fund shall be paid 

and credited to the Principal State Partnership Fund from which it received moneys under 

clause (b) of sub-section (2) of section 54. 

 62. Principal State Partnership Fund and Subsidiary State Partnership Fund not to 

form part of assets. __Any amount in a Principal State Partnership Fund or a Subsidiary State 

Partnership Fund shall not form part of the assets of the apex society or the central society, as 

the case may be. 
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 63. Agreement by the Government and apex society.__ Subject to the foregoing 

provisions of this chapter – 

 (a) the Government may enter into an agreement with an apex society setting out the 

terms and conditions on which they shall provide moneys to the apex society for the purpose 

specified in sub-section (2) of section 54; 

 (b) an apex society may, with the previous approval of the Government, enter into an 

agreement with a central society, setting out the terms and conditions on which it shall 

provide moneys to that society from the Principal State Partnership Fund for the purpose 

specified in clause (b) of sub-section (2) of section 54. 

 64. Other forms of State aid to registered societies.__ Notwithstanding anything 

contained in this Act or any other law for the time being in force, the Government may 

subject to such conditions as they may, by general or special order, specify in this behalf – 

 (a) grant loans or make advances to any registered society; 

 (b) guarantee the re-payment of principal and payment of interest on debentures 

issued by a registered society; 

 (c) guarantee the re-payment of share capital of registered society and dividends 

thereon at such rates as may be specified by the Government; 

 (d) guarantee the re-payment of principal and payment of interest on loans and 

advances to a registered society; 

 (e) guarantee the re-payment of deposits received by a registered society and payment 

of interest on such deposits; and 

 (f) give financial assistance in any other form including subsidies, to any registered 

society. 

 65. Provisions of this chapter to override other laws. __The provisions of sections 53 

to 63 shall have effect notwithstanding anything inconsistent therewith contained in any other 

law for the time being in force. 

 

CHAPTER VII. 

PROPERTY AND FUNDS OF REGISTERED SOCIETIES. 

 66. Restrictions on loans.__ (1) A registered society shall not make a loan to any 

person other than a member: 

 Provided that, with the general or special sanction of the Registrar, a registered 

society may make loans to another registered society: 
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 Provided further that a registered society may make such loans as may be specified in 

the by-laws to any of its paid employees. 

 (2) Notwithstanding anything contained in sub-section (1) - 

 (a) a registered society may make a loan to a depositor on the security of his deposit; 

 (b) a financing bank may provide overdraft to, or discount bills and cheques of, 

depositors subject to such limits and conditions as may be prescribed; and 

 (c) a financing bank may make a loan to depositors on the security of gold jewels and 

silver-ware, subject to such limits and conditions as may be prescribed. 

 (3) The Government may, by general or special order, prohibit or restrict the lending 

of money on mortgage of immovable property by any registered society or class or category 

of registered societies. 

 67. Restrictions on borrowings.__ A registered society shall receive deposits and loans 

only to such extent and subject to such conditions as may be prescribed or specified in the by-

laws. 

 68. Investment of funds.__ Subject to the provisions of sub-section (3) of section 66, a 

registered society may invest or deposit its funds in – 

 (a) the shares or deposits of the financing bank, or 

 (b) the shares or deposits of any co-operative bank, or 

 (c) the shares or securities of any other registered society, or 

 (d) any of the securities specified in section 20 of the Indian Trusts Act, 1882 (Central 

Act II of 1882), or 

 (e) any other mode as may be prescribed: 

 Provided that no such investment shall be made in any manner as aforesaid, other than 

in the shares or deposits of the financing bank, except with the general or special sanction of 

the Registrar and subject to such terms and conditions as may be specified by him. 

 Explanation__ For the purposes of this section, “co-operative bank” means such 

registered society as the Government may, by notification, specify in this behalf, to be a co-

operative bank. 

 69. Funds not to be divided among members.__ No part of the funds of a registered 

society, except net profits as declared by the Registrar for the purposes of this Act, shall be 

divided by way of bonus or dividend or otherwise among its members: 

 Provided that payment may be made to a member for work done by him as clerk in 

such class or category of societies and on such scale as may be prescribed: 
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 Provided further that payment of rebate on patronage may be made to members with 

the prior sanction of the Registrar: 

 Provided also that in the case of any registered society with accumulated losses but 

working on current profit, payment of honorarium may be made to the members of the board 

including the president and the vice-president at such rates and subject to such conditions as 

may be prescribed, but the aggregate of the honorarium so paid shall not exceed five per cent 

of the current profit. 

 Explanation __For the purpose of this section “current profit” means the notional net 

profit of the registered society for the current year without taking into account the 

accumulated loss at the end of the previous year. 

 70. Expenditure from funds. __No registered society shall incur any expenditure out 

of its funds for any purpose not directly connected with the management or business of that 

society or on advertisement except in accordance with the rules made in this behalf. 

 71. Properties not to be misused.__ No property of a registered society, whether 

movable or immovable shall be used or allowed to be used except in accordance with the 

provisions of this Act, the rules and the by-laws. 

 72. Disposal of net profits. __(1)(a) A registered society shall, out of its net profits as 

declared by the Registrar for the purposes of this Act in respect of any co-operative year, 

contribute – 

 (i) three per cent of the net profits to the co-operative research and development fund; 

and 

 (ii) two percent of the net profits to the co-operative education fund,  

              within such time and in such manner as may be prescribed.  

 (b) The co-operative research and development fund and the co-operative education 

fund shall be maintained by the Tamil Nadu Co-operative Union Limited and administered 

by committees constituted in accordance with the rules. Such committees shall consist of 

nominees of the Government (who shall be specialists or technical experts in agriculture or 

animal husbandry or sugar technology or textile technology or in such other matters as may 

be prescribed or officers of the Government) and also of nominees of the prescribed apex 

societies. 

 (2) The balance of the net profits as so declared shall be appropriated, – 

 firstly, for being credited to a reserve fund, the amount so credited being not less than 

twenty percent of the net profits; 

 secondly, towards contribution to an agricultural credit stabilization fund at fifteen 

percent of the net profits in the case of every agricultural service co-operative society 
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including the State and primary agriculture and rural  development banks and other financing 

banks. 

 Provided that the State Agriculture and Rural Development Bank shall also contribute 

to a failed wells fund and to a project service account at such rates as may be specified in the 

rules; 

 thirdly, towards payment of honorarium to the members of the board including the 

president and the vice-president of the registered society at such rates and subject to such 

conditions as may be prescribed: 

 Provided that the aggregate of the honorarium so paid shall not exceed ten percent of 

the net profits; 

 fourthly, towards payment of dividend on shares to members at a rate not exceeding 

fourteen per cent per annum on the paid-up value of each share: 

 Provided that the Government may by general or special order permit any registered 

society or any class or category of registered societies to declare dividend at a rate exceeding 

fourteen per cent per annum subject to the condition that the amount of dividend in excess of 

fourteen percent shall be credited to the share account of the members in such manner as may 

be prescribed. 

 fifthly, towards payment of bonus to members with reference to business done with or 

services rendered to the registered society, at such rate and subject to such conditions as may 

be specified in the rules; 

 sixthly, towards payment of bonus to paid employees of the registered society not 

governed by the Payment of Bonus Act, 1965 (Central Act 21 of 1965) at such rate and 

subject to such conditions as may be specified in the rules; 

 seventhly, towards contribution to such other funds and at such rates as may be 

specified in the by-laws; 

 eighthly, towards contribution to the common good fund at such rate not exceeding 

ten percent of the net profits as may be specified in the rules; and 

 ninthly, the remainder, if any, of the net profits being credited to the reserve fund. 

 

CHAPTER – VIII. 

PAID OFFICERS AND SERVANTS OF SOCIETY. 

 

 73. Appointment  of paid  officers  and  servants of registered  society and their  

conditions of  service .__Subject  to the provisions   of  sections 74, 75, 76 and 77 and subject 
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to the  rules  made in this behalf , a registered society may appoint  such paid officers  and  

servants as are necessary for the efficient  performance of its functions : 

 Provided that the  qualifications for  the  appointment  of paid   officers  and  servants,  

the  conditions  of  service  including   disciplinary   control  and  the  cadre  strength  of  such 

officers and servants  of  a  registered  society  or  class or   category  of  registered   societies  

shall be  such as may be prescribed. 

 Explanation  I.__ For the purpose  of this  chapter   “paid  officers” does not   include  

the president, vice president  and the members  of the  board.  

 Explanation II.__ For the purposes  of this  chapter   and other  provisions  of this Act, 

“competent  authority”  means  the competent  authority  constituted  under sub section (3) of  

section  75 and  includes  the  single  officer  referred  to in the  proviso   to the  said  sub 

section   (3) of   section   75. 

 74. Recruitment  Bureaus.__ (1)  The  Government may by notification, constitute  

Recruitment   Bureaus at the  State   and  district   levels  for the recruitment   of such  

categories   of  paid   officers    and  servants   for    employment  by such class  or  classes    

or  category  or  categories   of  registered  societies    as may be  prescribed.  Nothing 

contained in this section shall apply to any of the posts in respect   of which   common cadre 

of service has been   constituted    under section 75.  

 (2) The manner   of  constitution  of  the  Recruitment    Bureaus and the  procedure  

to be  followed  by such  Bureaus  shall be  such  as may be  prescribed.  

 

 75. Constitution   of  common   cadre of    service .__ (1) Notwithstanding  anything   

contained   in this  Act or  the   by-laws    made    thereunder  and   subject   to the  rules made   

by the  Government  in this  behalf, the Government  may,  in the interest  of the                 

co-operative movement, constitute  from time to time,  by order,   in respect   of – 

  (i) scheduled  co-operative  societies;  or 

  (ii) primary   societies    affiliated   to such   scheduled    co-operative    societies; or  

 

  (iii) co-operative sugar mills,   co-operative   spinning  mills,   co-operative    tea  

factories   and  such   other  registered  societies   prescribed    for  the purposes    of  sub  

section  (4)  of section  33; or 

  (iv) such  other   class or   category   of  registered   societies    in which    the  

Government  have taken  shares  or  given   financial  or  other  assistance    as  may be   

notified    by the  Government,   one or  more common cadre  of  service in respect of the 

posts   of  secretaries,   assistant  secretaries, executive  officers,   assistant     executive    

officers,   general managers , assistant  general  managers, managers , assistant  managers , 

purchase  managers,  purchase  officers, assistant  purchase  officers,  development officers, 

chief accountants, chief accounts officers, accounts  officers  and  such other    class or  

classes    of  posts   as  may be    notified   by the  Government. The  common cadre   of  
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service   under   this  section  may  be   constituted  either    separately  in respect   of the  said    

posts  in  any group of  registered  societies    mentioned   in item  (i)  or  item (ii) or item (iii)  

or item  (iv), as the  case may be,   or jointly    for the   aforesaid   posts  in one or  more     of 

the  groups  of registered societies  mentioned    in the  said   items   (i), (ii), (iii) and (iv)  or  

of two or more  of the  registered societies    in any one    of  the groups    mentioned    in the  

said  items. 

 (2) When   any such common    cadre  of    service   is  constituted   under  sub-section   

(1) in respect of any post, all the employees holding  such posts  on the  date  of  constitution   

of  such common cadre of service, shall be deemed to have been absorbed in the  common   

cadre of service with effect on and from the date of constitution of  such  common cadre  of  

service: 

 Provided that the salary (including allowances) of any such employee shall   not be   

varied to his disadvantage:  

 Provided further that any such employee may, with in such period as may  be  

prescribed ,  by notice in writing to the  competent  authority constituted under  subsection  

(3)  intimate his option for not becoming  a member  of such  common cadre  of  service,  and 

in that  event,  his  services  in the registered  society shall  stand    determined with  effect  

on and  from the  date  of  such notice  and  he shall be entitled to  either,__ 

         (i) all the terminal benefits to which he would have been  eligible under  the by-laws   

or  contract  or  award, applicable to  him immediately before the date  of  constitution    of  

such  common cadre of service as  if  such employee had  retired from service ; or 

 (ii) compensation which shall be equivalent to fifteen  days  salary of  such  employee  

(including allowances) for  every completed year of continuous service or any  part    thereof   

in  excess of  six  months, whichever  is  higher.  

 Explanation.—For  the  purposes  of  this sub – section  “continuous  service”   shall 

mean an uninterrupted service including service  which may  be interrupted on account   of  

sickness or authorised leave or  an  accident.  

        (3) The  order  under  sub-section  (1) shall provide   for  the  constitution     of  the  

competent authority which shall be a committee consisting of both officers of  the  

Government and  non – officials and the total strength  of  such  committee  shall not   exceed  

five,  from  among  whom  one of  the  officers of  the Government not below  the  rank  of  

Joint  Registrar in the Co-operative Department or not below such  rank in other  departments    

of  the Government as may be   prescribed  shall be  appointed  as the Chairman,  to   exercise  

the powers  of  recruitment, appointment, transfer and disciplinary control (including censure, 

stoppage of  increment ,withholding of promotion , suspension by way of  punishment,  

reduction  to  a  lower  rank   in the  seniority  list  or  to  a  lower post or  time  scale  whether  

in the same service or in another service or  to a  lower  stage  in a  time  scale , compulsory  

retirement, removal or  dismissal ) and such other  powers as  may be  prescribed in respect  

of holders of posts in such-common cadre of service. After the constitution of such  

competent authority, the  registered society concerned shall not,in respect of  holders  of  post  
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in such common  cadre of  service,  exercise  any  of  the  powers   which  are   conferred   by    

or under this Act  or  the  rules  made  thereunder  on the competent  authority  in respect  of   

such  common  cadre  of  service. There shall be a separate competent authority in    respect 

of each common cadre of service:  

 Provided  that  the  Government   may  direct  that,   for  such period  not   exceeding   

three years from the date of constitution of  a common cadre of  service, such  committee in 

relation to that  common  cadre  of  service, shall  consist of  only a  single  officer  of the  

Government  not  below  the  rank of    Joint  Registrar in the Co-operative  Department  or     

not  below such  rank  in  other  Departments of the  Government  as  may  be   prescribed; 

and such officer shall be  the “competent  authority constituted  under sub section  (3) of   

section  75” for the  purpose  of this Act and  any  reference to the  competent authority in 

this  Act shall, for the period mentioned  in this proviso, be construed  as  a  reference  to the  

single officer aforesaid: 

 Provided  further   that  the  registered  society  under   which  an   employee   borne  

on a common cadre of  service is  for the  time   being  employed shall  also  have  the  power 

to  impose on  such employee the penalty of censure  or stoppage of  increment upto two  

years without cumulative  effect.  

 

 Explanation.__ For the purposes  of this sub-section__  

 (i) “officers of  the  Government”  means   Government servants     subordinate  to the  

Registrar for the State not below the rank of Deputy Registrar in the Co-operative  

Department or not below the rank of Assistant Director in other Departmentsof the  

Government; 

 (ii) “non-officials” means president, vice president or any other member  of the  

board  of  a  registered   society  of the same  class  or   category   in respect  of   which 

common  cadre of  service is  constituted.  

 (4) (a)  The  registered  society  under which  an employee   borne on a   common  

cadre  of  service  is  employed  may   request  the    competent    authority  to take 

disciplinary action on, or  to  transfer   such  employee,  and  if  the  competent    authority  

fails  to  take  action   within a period  of    thirty  days  from the  date  of   such  request ,  the  

registered  society    may report the  matter  to the  Registrar  for  taking  such  action   as  he   

may deem necessary .  

      (b)  If  in the   opinion  of the  Registrar,   whether  upon a    request   under   

clause  (a) or otherwise, it is  necessary or  expedient  in the interest of any  registered   

society,  to take  disciplinary  action  on, or  to  transfer  from  any  registered   society,   an   

employee borne on a common  cadre  of   service,   the  Registrar  may  direct the   competent  

authority to take disciplinary action on, or to transfer, such  employee ; and where the  

competent  authority fails so to do, the  Registrar may himself take disciplinary action  on ,   

or  order  the  transfer  of,   such  employee  from the  registered  society   concerned.   
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 (5) (a) Any   employee  of   a  common  cadre of  service  aggrieved  by any  order  of 

the competent  authority relating to censure, stoppage of increment, withholding of  

promotion,    suspension by way of punishment, reduction to a  lower  rank in the seniority 

list, or  to a  lower  post  or time  scale whether in the same service or  in  another  service   or 

to a  lower  stage  in a time scale, compulsory  retirement, removal  or dismissal, may appeal 

to the Registrar against such order within the sixty days from the date of such  order  and  the    

Registrar shall follow such procedure as may be prescribed  for the   disposal  of the  appeal.   

 (b) Where the  order  appealed  against  is   that  of the   Registrar  for  the  State,   the  

appeal  under   sub clause (a)  shall  lie  to  the   Government :  

          Provided that   in disposing   of  any  appeal    under  this  sub-section,    the  Registrar   

or  the Government, as the  case may be, shall give a reasonable opportunity  of being  heard  

to  the  parties  concerned :  

 Provided  further  that  the  Registrar  or  the  Government,  as the  case may be,   may  

pass  such interlocutory  order  pending  the  decision on the  appeal  as he or   they deem fit: 

 Provided  also that  the    Registrar  or  the   Government,  as the  case  may be,  may  

award   costs  in any   proceedings  under  this    sub-section  to be  paid   either  out  of  the  

funds  of the    competent    authority    or  by such party to the   appeal  as  the   Registrar  or  

the  Government,   as the  case may be,  may  deem fit. 

       (6) (a) Any employee   borne  on  a common  cadre  of  service,  aggrieved   by  an   

order   relating  to   censure  or stoppage  of  increment,  passed   by a  registered  society, 

may  appeal to the  competent    authority.  

             (b) An  appeal  under  this  sub-section  shall be  made  within  sixty days  from the  

date of the  order  appealed  against   and  the competent authority  shall follow  such  

procedure  as  may   be     prescribed  for the  disposal   of the  appeal:  

         Provided  that, in   disposing   of  an  appeal   under  this   sub-section,  the  competent    

authority shall  give  a  reasonable   opportunity   of  being   heard  to  the  parties   

concerned: 

          Provided  further  that the competent authority  may  pass  such  interlocutory order    

pending  the  decision   on the  appeal  as the  competent    authority  may deem fit:  

        Provided  also  that the  competent authority may  award  costs  in the  any 

proceedings   under  this  sub-section,  to be  paid  either   out of  the funds  of the  registered  

society or   by    such  party to the appeal,   as  the  competent    authority may deem fit.  

         (7) The provisions    of section 41 of the    Tamil Nadu Shops and    Establishments   

Act, 1947.  (Tamil Nadu   Act XXXVI of   1947) shall not apply to the   employees   of  

common  cadre of service  constituted  under  sub   section (1).  

             (8)  The  Government  may, by  general   or  special   order,  require  the  registered    

society or  class  or  category   of  registered  societies  concerned    to  make  contribution  of  
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such  sum as may be fixed by them towards the full or partial recoupment of the   expenditure  

incurred  or  likely to be   incurred   by the   competent    authority.  

 (9) The Government may, by  rules, specify the rate at which the registered  societies 

shall contribute towards the salary, (including allowances) subsistence allowance, leave  

salary, provident fund  and  gratuity and  such  other sums or   allowances  as  may be    

prescribed of the employees  of the  common cadre of  service.  

  (10) Any sum to be  contributed under  sub   section  (8)   or  sub  section  (9) may be  

recovered as if it were an arrear of  land revenue  and  for the purposes  of  such recovery, the  

Registrar shall have the powers  of  a  Collector under  the  Tamil Nadu    Revenue  Recovery  

Act, 1864 (Tamil  Nadu  Act II of 1864).  

 

 76. Suspension of a paid Officer or servant of society.__ (1) Where 

 (a)  in the   course of  an audit  under  section  80 or   an  inquiry    under  section  81 

or  an   inspection or  investigation under  section  82, or  inspection  of  books under  section  

83,   it  is  brought to the  notice  of  the  Registrar  that  a   paid  officer  or  servant    of  a  

registered  society whether or  not  he  is  borne on  a  common cadre  of  service has  

committed or  has  been  otherwise responsible for misappropriation, breach  of  trust    or  

other offences in relation to any registered society  and  if, in the  opinion of   the   Registrar    

there  is  a “prima  facie” evidence    against such  paid  officer or servant and  the    

suspension of such paid  officer or servant is  necessary in the interest of any such  society, or  

  (b) a  complaint against  any paid officer or servant of  any registered society  

whether or  not he is borne  on a  common cadre of  service  of any  alleged commission of  

any other  offence involving moral  turpitude  is pending  investigation   or  trial and if, in the 

opinion of  the Registrar, the suspension of  such  paid  officer  or servant is necessary  in  the  

public interest  or  in the interest  of  such  society,  the Registrar may direct, where  the paid  

officer or servant is borne on a  common cadre of service,  the competent  authority 

constituted under sub section (3) of  section 75, and  in  other cases  the  registered society 

under which  the  paid  officer or servant is employed, pending such  investigation,  trial and  

disposal of  the  matter, to place or cause to be placed such paid  officer or servant under  

suspension from such date and for such  period as  may be specified by him.  

 (2) On receipt of  a direction from the Registrar under sub-section  (1),  the  

competent   authority or the registered society, as  the  case  may be,  shall, notwithstanding 

any provision      to the contrary in the  rules or the by- laws  or  the  order  under sub-section  

(1)  of  section  75, place or cause  to be  placed the  paid  officer or servant  under suspension 

forthwith.  

  (3) The  Registrar may  direct the  competent   authority  or the    registered    society,   

as  the  case may be, to  extend  or  cause  to  be  extended,  from  time  to time, the  period   

of  suspension and  the paid  officer or  servant suspended  shall not be  reinstated   except 

with the previous sanction of  the Registrar.  
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  (4)  Notwithstanding anything contained in sub-sections  (2)  and  (3) and  without       

prejudice to the provisions contained in section 88, if  in the opinion of the  Registrar, the 

competent authority or any registered society, as the case may be,  either  willfully  disobeys  

or willfully fails to comply with any direction, issued  under  sub-section (1)  or sub-section  

(3), he may, by order,  place or because to  be placed the paid officer or servant  under  

suspension  forthwith or extend or cause to be  extended from  time  to  time,  the period  of  

suspension of  such  paid officer  or  servant.  

 77.  Removal   of  paid  officer or servant  of  society .__(1) Where a  paid officer or  

servant of a registered  society has been found guilty of or  convicted  by  a  competent   court  

for an offence involving moral turpitude, the  Registrar may, if in his  opinion that the  

removal of such paid officer or servant  is  necessary  in the public interest or  in the  interests      

of such society, after giving such  officer or servant, and  if  such officer or servant is borne    

on a common cadre of service, the  competent authority constituted  under  sub-section  (3)    

of section 75 and in other cases, such registered society, an opportunity of making his  or     

its representations, direct the competent authority or such registered society, as the  case  may 

be, to remove  or  cause to be  removed  such  officer  or servant  from the  service of  such    

society.  

           (2)  On receipt of  a  direction   from the Registrar    under  sub-section  (1),   the  

competent authority or the registered  society, as the case may be, shall, notwithstanding     

any provision to the contrary  in the  rules or the by-laws or the  order under sub-section (1)    

of  section  75, remove  or  cause to be removed  the paid officer or servant  from the  service      

of  that society forthwith. 

   (3)  Notwithstanding anything contained in  sub-section (2)  and without    prejudice   

to the provisions  contained in section 88, if  in the  opinion  of  the  Registrar, the  competent 

authority or the  registered society, as the  case may be, either willfully disobeys or  willfully 

fails to comply with  any  direction issued  under   sub-section (1) he may by order, remove 

such paid officer or servant from the service of  that  society.   

 

        (4)  Where   a  paid  officer or  servant    of   a  registered  society    removed   from  

service under  sub-section (2) or  sub-section  (3) is  acquitted  by the  competent  Court,   or 

when the conviction of  such  officer or  servant  is  set  aside on  appeal or  revision by the  

appellate court, such  officer  or  servant  shall be  reinstated to the  same  post  held   by  him     

prior  to  such  removal.  

 

            78. Provident  Fund .__ (1)   A  registered society  not  being  an establishment to   

which the Employees’  Provident  Funds and Miscellaneous  Provisions   Act, 1952 (Central 

Act  XIX  of 1952) applies, may establish a  Provident Fund for the benefit of  its  employees 

to which shall be credited  all  contributions made by the  employees and the  society in  

accordance with the  by-laws .  

 

 (2)  A  Provident  Fund established  by a  registered society under  sub  - section   (1)   

shall be  invested  in the  financing bank,  but  shall not __ 

 (a)   be used  in     the  business  of  the  society; 
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 (b)  form part  of  the  assets of  the  society;  

 (c)   be  liable to  attachment or  be  subject to any other process  of  any   
 

court or  other  authority.  

 

 79. Gratuity Fund .__ (1)  A  registered   society not being an establishment to which 

the   Payment of  Gratuity Act, 1972 (Central  Act  39  of 1972)  applies, may  provide    in  

its   by-laws for payment of gratuity to the employees at such  rates  and  on  such   conditions 

as  may be specified in the by-laws and such  society  may establish   a  Gratuity   Fund    or 

make  other arrangements for  the purpose.  

 

          (2)  A Gratuity Fund, if any, established by a registered society under sub - section  

(1) shall be  invested in the  financing bank, but shall not__ 

(a) be used   in  the  business  of the  society;  

(b) form part of  the  assets  of the  society; 

(c) be liable to attachment or be subject to any other process  of  any court or other  

authority.  

 

CHAPTER – IX. 

 

AUDIT,  INQUIRY, INSPECTION AND INVESTIGATION, 

SURCHARGE AND SUPERSESSION. 

 

    80. Audit.__(1) (a) Every registered society shall maintain the accounts and such 

accounts shall cause to be audited at least once in each financial year by auditors of the 

Government, or by the auditing firms in respect of such class or classes or category or 

categories of registered societies as may be prescribed, within the time limit specified in 

clause (e); 

  (b)  The minimum qualification and the experience of auditors of the Government or 

auditing firms, that shall be eligible for auditing accounts of the registered society shall be 

such as may be prescribed; 

 (c) In case of appointment of auditing firms, the general body of such classes or 

categories of registered societies shall appoint auditing firms from a panel approved by the 

Government or an authority authorized by the Government in this behalf; 

 (d) The registered society shall prepare the financial statements and other details 

required for the completion of audit within three months from the close of each financial 

year; 

 (e) The accounts of every registered society shall be audited within six months from 

the close of the financial year to which such accounts relate. 
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 (2) The audit under sub-section (1) shall  include an  examination of  overdue debts,     

if  any, the verification of  the  cash  balance  and  securities and a  valuation of the  assets     

and liabilities of  the society. 

 (3) The auditor of the Government or auditing firms appointed  under sub-section (1)  

shall, at all reasonable times, have free access to the books, accounts, documents, securities, 

cash and   other properties belonging to or  in  the custody of the society and  may  summon  

any  person in   possession of, or responsible for, the custody of  any such  books, accounts, 

documents, securities, cash or other  properties to produce the  same  at  any  place   at the 

head quarters of  the society or any branch thereof.  

         (4) Every person who is or has at any time been an officer or  employee of the  society 

and every member and  past member of the  society shall  furnish such information in regard 

to the transaction and  working of  the society as the auditor of the Government or auditing 

firms appointed under sub-section (1) may require.  

 

       (5)  The Registrar may by order in writing, direct any officer of the society to take      

such action as may be specified in the order to remedy within such time as may be       

specified therein the defects, if any, disclosed as a result of the audit.  

 

         (6) Every registered society shall pay to the Government such fee for the audit of its    

accounts for each co-operative year as may be fixed by the Registrar in accordance with the  

rules made in this behalf and the fee levied for audit shall be recoverable in the manner   

specified in section 148:  

            Provided that the Government may, by general or special order, exempt any registered  

society or class of  registered societies from the payment of  the whole or any part   of  the fee 

payable for audit for any co-operative year. 

        (7)  If the result of the  audit discloses any defect, the registered society shall, within    

three  months from the date of communication of the result of the audit, take steps to  remedy 

the defects disclosed as a result of  the  audit, and  report to the  Registrar of  the  action taken 

by it thereon.  

         (8) If it appears to the Registrar on an application by a registered society or  

otherwise, that it is necessary or expedient to re–audit any account of that society, the  

Registrar may by order provide for such re-audit and the provisions of  this Act applicable     

to audit of accounts of that society shall apply to such re-audit.  

 (9) The audit report of the accounts of an apex society shall be laid before the 

Legislative Assembly of the state in such manner, as may be prescribed. 

 81.Inquiry.__ (1) The Registrar may, of his own motion and shall, on the     

application of a majority of the board or  of not  less than one third of  the members or on the 

request of the financing bank or of the District Collector, hold an inquiry, or direct some     

person  authorised  by  him by order in writing in this behalf  to hold an inquiry in to the   

constitution, working and financial condition of a registered society or any alleged      
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misappropriation, fraudulent retention of any money or property, breach  of  trust,          

corrupt practice  or  mismanagement in relation to that  society or into any particular aspect 

of the working of that society. 

 (2) The Registrar or the person authorised by him under sub-section (1) shall have   

the following powers, namely:__ 

 (a) He shall at all reasonable times have free access to the books, accounts, 

documents, securities, cash and other properties belonging to, or in the custody of, the society 

and may summon any person in possession of, or responsible for the custody of, any such 

books, accounts, documents, securities, cash or other properties to produce the same at any 

place at the headquarters of the society or any branch thereof.  

 (b) Where any person summoned under  clause (a) fails or  refuses to produce any  

record or property of the registered society as specified  in the  summons, any  Metropolitan     

Magistrate or any Judicial Magistrate of  the first  class  in whose  jurisdiction the office of  

such  society or the records  and  properties  of  such  society  is  or  are  situated , shall   on  

application by the Registrar or  the person authorised by him under sub-section (1), direct  the     

delivery to the Registrar or such person of  the  possession  of  the  records    and  properties     

of  such  society :  

            Provided that no such application shall be made by the person authorised under sub -

section (1) without the previous sanction of the Registrar.  

           (c) He may seize the books, accounts  or documents of the  society, if  he  considers 

that such seizure is necessary to ensure the  safety of  such books, accounts  or  documents   

or to facilitate his inquiry, and shall give the  person  from  whose custody the  books, 

accounts  or  documents  have  been  seized  a receipt for the  same:  

             Provided that the books, accounts or documents seized shall be retained by him only 

for so long as may be necessary for their examination and for the purpose of inquiry: 

             Provided further that the books, accounts  or  documents shall not be retained  for  

more than three months at  a  time  except with the permission of  the next  higher authority.  

 

            (d) He may    summon   any person  who, he has    reason  to believe,   has  knowledge     

of  any of  the affairs of the society and may examine such  person on oath and may    

summon any person to produce any books, accounts or documents belonging to him or  in   

his  custody if  the  Registrar , or the person authorised  as afore said  has  reason    to believe  

that such books, accounts or  documents contain  any  entry  relating   to  transactions of  the  

society.  

      (e) (i)  He may,    notwithstanding    any rule   or  by – law  specifying    the  period       

of  notice    for  a    general meeting     of  the  society   or  for  a  meeting      of the  board, 

require    any officer  or  officers of the society  to  call  a  general      meeting    or  a  meeting 

of   the board  at such time and place  at the headquarters   of  the  society  or  any  branch  

thereof    to consider   such matters    as  may be    specified     by him  and  the  provisions      
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of  sub  - clauses   (i) and   (ii)  of  clause   (b) of  sub-section  (4) of section  32 shall  apply   

to any meeting called under this sub-clause as  if  it  were a  meeting called  in  pursuance      

of  a  requisition under clause (a) of sub-section (3) of that section. 

            (ii) If the officer or officers of the society refuses or refuse or fails to call  such 

meeting or if in the opinion of the Registrar there is no board or officer or officers   

competent under this Act, the rules or the by-laws to call such  meeting, or  if  there  be  an  

order of the Registrar or of the Civil Court restraining the board to function, the Registrar  or  

the  person authorised by him under sub-section (1) shall have power  to call the meeting  

himself and  the  provisions of  clause (b)  of sub-section (4) of section 32 and sub- section  

(5) of  that  section  shall   apply to such meeting as if it were a meeting   called under   clause 

(a) of  the  said  sub- section (4).  

             (3)  When an  inquiry is  held  under  this  section, the  Registrar  shall  within such 

time as may be prescribed communicate the result of the  inquiry __ 

              (i) in case the Government have  subscribed  directly to the share capital  of  the  

registered  society  or in case any moneys are due from the  registered  society  either to the  

Principal State Partnership Fund or to the  Subsidiary  State  Partnership Fund  referred  to  in 

chapter VI, to the Government or to any officer  appointed by the  Government  in this 

behalf;   

  (ii) to the financing bank, if  any, to which the society is  affiliated;  and 

  (iii)  to the society concerned.  

 

            (4)  The inquiry shall be completed  within a period  of three months from the  

date of  ordering the inquiry or such further period or periods not  exceeding three months at 

a time as the next  higher authority may permit provided that such extended periods shall not  

exceed  six  months  in the  aggregate.  

 

                 (5) It shall be competent for the Registrar to withdraw any inquiry from the 

person authorised by him under sub-section (1) and to hold the inquiry himself or entrust it  

to any other person  as he deems  fit.  

 

        (6) The Registrar may, by order  in writing,  direct the  registered   society or  any 

officer of  the society or its financing  bank to  take such action as  may be specified  in the 

order to remedy, within such time as may be specified therein, the defects, if any, disclosed as 

a result of the inquiry.  

 

 82. Inspection  and  investigation.__ (1) The Registrar  may, of his  own motion,    

or  on the  application of a creditor of a registered society inspect  or  investigate or direct  

any person authorised by him in this behalf by general or special order in writing to inspect     

the affairs of the registered society in general or to investigate into  any alleged    

misappropriation, fraudulent  retention of  any money  or  property, breach of  trust, corrupt    

practice  or  mismanagement   in relation   to that  society  or   into  any  particular aspect of  
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the  working  of  that society  and  the  Registrar  or  the  person so  authorised  shall have  all 

the  powers  of the Registrar when  holding  an inquiry under  section  81: 

               Provided that  no such  inspection or  investigation shall be  made   or   directed  on  

application  of a creditor unless the  creditor__ 

 (a) satisfies the  Registrar  that  the  debt is  a  sum then  due and that  he has  

demanded payment  thereof  and  has not  received satisfaction within a reasonable  time; and  

 (b) deposits with the Registrar such sum as security for the costs   of the   proposed   

inspection  or investigation as the  Registrar may require.  

  (2) Where an inspection or investigation is made under sub-section (1), the  

Registrar shall within  such  time  as  may be    prescribed   communicate the  results    of 

such  inspection or  investigation to the  society and  where the  inspection  or  investigation     

is made  on  the  application  of  a creditor,  also to the  creditor,   and   to the  financing  

bank, if  any, to which the  society is  affiliated.  

 (3) It  shall be  competent   for  the  Registrar  to  withdraw any   inspection  or  

investigation from the person  to whom it  is  entrusted  and  to conduct  the  inspection   or  

investigation himself or entrust  it  to any  other  person  as  he  deems  fit.  

  (4)  The  inspection  or investigation   shall be completed  within a period of  three    

months from the  date  of  ordering the  inspection or  investigation or such further period  or 

periods  not exceeding three months at  a time as  the   next  higher authority may permit, 

provided that such extended periods shall not exceed six  months  in the  aggregate.  

  (5) The   Registrar  may, by order  in writing,  direct  the   registered  society  or  

any officer  of  the  society  to take  such   action   as   may be  specified   in the  order  to 

remedy within  such time  as  may  be  specified  therein the  defects,   if  any,  disclosed     as  

a  result of  the  inspection or  investigation.  

 83.  Inspection  of  books   by financing   bank .__ (1)  A  financing   bank   may  

at any time, but  shall at least  once in  every year, inspect through  an officer  or  a  member 

of its paid  staff the  books of  every  registered  society  which is indebted to it.  A financing 

bank shall also have the right to inspect   the books of any other registered   society financed 

by any registered society which is indebted to the financing bank. 

  (2) An officer  or  member  of the  paid  staff of  the  financing  bank  inspecting  

the  books of a registered society  shall  at  all  reasonable  times  have  free  access   to the  

books,  accounts, documents, securities,  cash and  other  properties belonging   to  or   in the  

custody of, that  society and  may  also  call for  such    information, statements and  returns 

as may be  necessary to ascertain the financial condition of  that society.  

  (3) For the  purposes   of  making     inspection     under  sub - section  (2),   the 

officer  or  member of the  paid  staff  referred   to  in that    sub- section    shall also,   have  

power to summon  any person  in possession   of, or  responsible  for,  the  custody of  any  

books,  accounts, documents,  securities, cash  and other properties referred to  in that sub-

section  to  produce the same  for inspection  or  verification at any place  at the headquarters   
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of  the  registered society or  any branch thereof in  respect of which  the   inspection    is  

made. 

                   84. Maintenance  of  accounts,   and  books    by registered    society.__  The 

chief   executive that is, the  principal paid  officer of  every registered  society  by 

whatsoever  designation he  is  called  or  the president of that  society, if  there is no  such  

chief  executive in  that  society,  shall be  bound  to keep and  maintain such  accounts  and 

books   relating to that  society in such manner as may be  prescribed.   He  shall   be   

responsible for the  correct and  upto  date  maintenance of  such  accounts  and  books   and   

for  producing them  when called  for  in  connection  with  audit  under   section  80  or   

inquiry under section  81 or  inspection  or  investigation   under   section  82   or  inspection   

of books under section  83. 

 84-A.  Returns to be filed to the Registrar.__ Every registered society shall file 

returns, within six months from the close of every co-operative year, to the Registrar, 

including the following matters, namely:__ 

 (a) annual reports of its activities; 

 (b) its audited statement of accounts; 

 (c) plan for surplus disposal as approved by the general body of the co-operative 

society; 

 (d) list of amendments to the by-laws of the co-operative society, if any; 

 (e) declaration regarding date of holding its general body meeting and conduct of 

elections when due; and  

 (f) any other information required by the Registrar in pursuance  of any of the 

provision of this Act or the rules. 

85. Costs   of   inquiry    and  inspection    etc. __  (1) where  an inquiry   is  held  under  

section  81 or an inspection  or  investigation is  made  under section  82  the  Registrar may, 

after giving the  parties   an opportunity  of  making  their  representations, order  the   

recovery  of  the  entire cost  or  such  part of  the  cost  as he  may   think just  from   the   

society  or    the  members  or  the  creditors demanding  the  inquiry or  inspection    or  

investigation   or  from the   officers   or  former  officers  of  the  society  in such proportion   

as  may be  determined  by  the Registrar  from all or any of  them. Costs may also be    

awarded by the Registrar to the financing bank in the case of inspection of books under  

section  83, by the financing bank. 

          (2)  Any sum awarded  by way  of  costs  or   ordered   to be  recovered under  sub 

section (1) may be recovered as if  it  were an arrear of  land  revenue  and  for  the purposes 

of such  recovery the Registrar shall have  the  powers of  a Collector under the Tamil Nadu  

Revenue Recovery Act 1864.(Tamil Nadu Act II of 864).  

             86. Registered society to pay certain  expenses.__  Every  registered  society    

shall pay to the  Government  such  sum as may be  determined   in the  prescribed  manner in 

respect of  any  special  or  additional   staff employed    by the  Government    for  the  

purpose of  the  society.  
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              87. Surcharge.__ (1) Where in the  course  of  an audit  under section  80  or an   

inquiry under  section  81  or  an inspection or  investigation under  section  82  or  inspection  

of   books  under   section   83  or  the  winding  up  of  a society, it  appears  that  any    

person who  is  or was  entrusted  with the  organisation  or  management of  the  society    or  

any past or  present officer  or  servant    of  the  society has  misappropriated    or  

fraudulently  retained any  money or  other property or  been guilty  of breach  of   trust   in    

relation  to the society or has caused  any deficiency in the  assets   of  the  society  by  breach  

of trust or  willful negligence  or has made  any payment which is  not  in accordance  with  

this  Act, the  rules  or the by – laws,   the  Registrar  himself  or  any person specially   

authorised  by him in this behalf,  of   his own   motion  or  on the   application  of  the  board, 

Liquidator or  any  creditor  or  contributory may  frame  charges against  such  person  or  

officer  or  servant and  after giving a  reasonable opportunity to the person   concerned    and  

in the case of  a deceased  person,  to  his representative  who   inherits  his   estate,   to 

answer  the  charges,  make  an  order  requiring him  to repay or  restore  the money    or  

property or any part thereof with  interest at  such  rate as  the  Registrar or  the  person 

authorised as aforesaid thinks just or to contribute such  sum to the assets of  the society  by  

way  of  compensation  in respect to the assets of  the society  by way of  compensation    in 

respect  of  the  misappropriation, misapplication of  funds, fraudulent retainer, breach of  

trust or willful negligence  or  payments  which are not in  accordance with this  Act, the  

rules or the  by–laws  as  the  Registrar  or  the  person  authorised as   aforesaid    thinks  just:  

                   Provided that no action shall be commenced under  this sub  section   after  the  

expiry of seven years from the date of  any act or  omission   referred    to  in this  sub  

section : 

                   Provided further that the  action commenced under this    sub  section   shall be  

completed within a period of six  months  from the date  of  such commencement  or  such  

further  period or periods as  the next  higher authority may permit  but  such   extended 

period or periods shall not exceed six  months in the  aggregate. 

              (2) Without prejudice to  any other  mode   of   recovery which   is  being  taken    or  

may be  taken under this Act  or  any other law for the  time   being  in force,   any sum  

ordered  under this section to be repaid to a  registered  society  or  recovered as  a  

contribution to its assets  may be recovered as if it were  an  arrear of land revenue and  for  

the  purpose  of  such  recovery the Registrar shall have the powers of  a  Collector under the 

Tamil Nadu  Revenue  Recovery Act, 1864 (Tamil Nadu Act II of  1864).  

  (3)  This section shall apply notwithstanding that such person or officer or servant 

may have incurred criminal liability by this act.  

           (4) The Registrar or  the  person  authorised by  him shall,  when acting under  

this  section, have  all the  powers  of  a  Civil Court while  trying  a suit  under  the  Code   of 

Civil Procedure, 1908 (Central Act V of 1908) in respect of  the  following  matters,    

namely:__ 

(a) summoning and  enforcing the  attendance  of  any person and  examining    
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  him on oath; 

(b) requiring  the  discovery  and   production of  any documents; 

(c) reception of  evidence on  affidavits;  

(d) requisitioning any public  record from any  court or office, 

(e) issuing   commission for examining of  witnesses.  

 88. Supersession of   board. __ (1) Where the board of any registered society__ 

             (i) is of persistent default in managing the affairs of the society in accordance with    

 the provisions of this Act,  the rules or by-laws; or  

 (ii) is of negligence in the performance of its duties; or 

 (iii) has committed any act prejudicial to the interests of the society or its members; or 

 (iv) there is stalemate in the constitution or functions of the board; 

the Registrar may, after giving the board of the registered society an opportunity of making 

its representations, by order in writing, supersede the board and appoint a Government 

servant or an employee of any body corporate owned or controlled by the Government 

(hereinafter referred to as the administrator) to manage the affairs of the society for a 

specified period not exceeding six months: 

 Provided that an order under this sub-section shall be passed within a period of two 

months from the date of issue of notice of supersession; 

 Provided further that the board of any such registered society shall not be superseded 

where there is no government shareholding or loan or financial assistance or any guarantee by 

the Government: 

 Provided also that in the case of a registered society carrying on business of banking 

the provisions of the Banking Regulation Act 1949 (Central Act X of 1949) shall also apply: 

 Provided also that in the case of the registered society carrying on business of 

banking, the provision of the sub-section shall have the effect as if  for the words ‘six 

months’, the words ‘one year’ had been substituted; 

             (2) Where  an administrator   is  appointed, the Registrar   may  appoint an  advisory 

board  consisting  of   not  more  than   five persons from  among   the  members  of   that  

society who are  not  disqualified  for  being  elected  or  nominated  to the board of that  

society to advise  the administrator in such matters  as may be specified  by   him.  The  

Registrar,  may  at any  time  withdraw any person or  persons  so appointed under this sub - 

section and  fill  up  the vacancy  or  vacancies by fresh appointment.  

  (3)  The  administrator appointed under  sub  section  (1) shall, subject to the  control   

of  the  Registrar and to such  directions  as   he may, from time  to time give  have power to 
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exercise all or  any of the function of the  board or of any officer of the  society and  to take  

such action as  may be required in the interest of the  society.  

           (4) The   Registrar may fix the remuneration payable to the administrator appointed      

under sub-section (1). The amount of remuneration so fixed and such other expenditure  

incidental to the management of the society during  the  period of  supersession as may be  

approved  by the Registrar shall be payable  fr0m the funds of  the  society.  

           (5) The administrator appointed under sub-section(1) shall arrange for  the constitution 

of a new board  in  accordance with the provisions of  this  Act, the  rules and  the by-laws so  

that  the new board  may  be constituted  and  the members thereof  come into office at the  

expiry of  the  period of  his appointment.  

            (6) Before  passing an order under sub-section(1) (a) (i) in respect of  any  registered    

society, the Registrar shall consult, in the manner prescribed, the board of  the  financing  

bank  to  which the  society is indebted: 

 Provided   that  if  the  financing bank  does  not communicate  its comments within  

fifteen days of  the  receipt of  a  communication  from the  Registrar  in this  regard,  the 

board of  the  financing bank  shall   be  deemed to  have  no comments  to make on the  order     

proposed  to be passed under  sub-section (1).  

  (7) Nothing contained in this  section shall be  deemed to  affect the power  of  the  

Registrar  to order winding  up  of  the  society  under  section  137. 

  (8)  An order under sub section (1) shall take effect from the date specified therein   

unless stayed by an order of the appellate authority.  Where an order   under sub section (1) is 

reversed on appeal, the administrator appointed under sub-section (1) shall forthwith 

handover the management of the society to the board.  

  (9) Any paid  officer or servant of the registered  society against whom  there is a  

prima facie evidence that he was also responsible for the acts leading to the supersession of  

the board  under this  section, shall, without prejudice to any other action that may be taken  

against  him under  this  Act or  any other law, be liable to disciplinary action  including         

suspension, pending  enquiry into grave charges.  

   89.  Appointment  of  administrator    in certain  circumstances __(1) Where, __ 

    (i) the Tamil Nadu State Co-operative Societies Election Commission or any officer 

appointed by it under this Act or the rules made thereunder has failed to conduct elections in 

accordance with the provisions of this Act and the rules; or 

  (ii) the new board constituted fails to enter, or is prevented from entering  upon office  

on the expiration of the term of  office of  the earlier board;  

the Registrar may, of his own motion or on application of any member of the registered 

society and in the case of new board which has failed to enter, or prevented from entering 

upon office, after giving an opportunity of making their representations, by order appoint the 
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Government servant or an employee of anybody corporate owned or controlled by the 

Government (hereinafter referred to as the administrator) for a specified period, not 

exceeding six months, to manage the affairs of the registered society pending the constitution 

of new board, or till the entering upon office by the new board, as the case may be. 

  (2) The  provisions of  sub-sections (2)  to (5) and sub-sections (7)  and  (8)  of  

section 88,  so far as  may be, shall apply  in relation to the appointment of  an administrator  

under  sub-section  (1),  as  they  apply  in relation  to the appointment  of   an administrator  

under  sub section (1) of the said  section  88. 

 

 

CHAPTER  X. 

SETTLEMENT OF DISPUTES. 

 90. Disputes.__(1)  If  any  dispute  touching   the  constitution    of the  board   or  the  

management or  the business of  a registered  society (other than  a  dispute  regarding   

disciplinary  action  taken   by  the competent  authority constituted   under   sub   section  (3)  

of  section  75  or  the  Registrar   or  the  society,  or  its  board  against   a  paid servant of  

the  society) arises__ 

(a)  among members, past  members  and  persons claiming  through members,  past  

members  and  deceased  members,    or  

(b)  between  a member,    past   member   or   person  claiming through  a  member , 

past   member  or  deceased member  and  the  society,     its  board  or  any  officer,  agent      

or  servant   of the  society,  or  

(c)  between    the society  or  its board  and  any past board,  any  officer,  agent or  

servant,  or any   past  officer, past   agent   or  past  servant,   or  the  nominee, heirs   of   

legal representative  of  any deceased  officer, deceased agent, or deceased  servant  of  the  

society, or   

(d)  between the  society   and  any other registered society,   

such dispute  shall be  referred to the  Registrar  for decision.  

 Explanation.__  for   the  purposes  of  this  section, a  dispute  shall  include -- 

(e)  (i) a  claim   by  a  registered   society  for any  debt  or  demand  due  to   it  

from a  member, past member or the  nominee, heir or legal representative of  a deceased  

member whether  such debt or  demand  be admitted  or   not;  

 (ii) a claim by  a registered  society  against  a  member, past  member or the   

nominee, heir or  legal  representative of  a deceased member for  the  delivery  of  possession  

to  the  society  of  land   or  other   immovable  property resumed  by it  for  breach of  the  

conditions to assignment or  allotment of  such land or other immovable  property; and  

 (iii) a  decision  by the  board under  sub-section (3) of section  34 : 
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 Provided  that no  dispute relating to, or  in connections  with any  election  shall be  

referred under this sub - section till the  date of  the declaration of the  result of  such  election 

. 

    (2) The Registrar  may, on receipt  of  such  reference,- 

            (a) decide the  dispute himself or  transfer it for disposal  to any person    

subordinate to  and  empowered by him;    or  

 

 (b) subject to  such rules  as  may be prescribed, refer it for disposal  to  

an arbitrator or  arbitrators.  

        (3) Subject to such rules as may be prescribed, the  Registrar  may withdraw  any  

dispute referred  under sub-section (1)  to any person  subordinate to him  or    transferred 

under  clause (a) or referred under clause (b) of sub-section (2) by the  Registrar or  any 

person subordinate to him and - 

(a) decide the  dispute  himself; or  

(b) transfer it  for disposal to any  person subordinate to, and empowered  by  

him;  or  

(c) refer it for disposal to an arbitrator or arbitrators; or  

(d) re-transfer the  same for disposal to the person from whom it was  

 withdrawn; or  

(e) refer it  for disposal to the arbitrator or arbitrators from whom it was 

 withdrawn. 

                (4) If  a  question arises, whether for the  purposes of this section  any person is or  

was a member of  a registered society, or  whether  the  dispute  referred  for  decision is a    

dispute touching  the constitution of  the  board, or  the  management or  the  business  of  the  

society, such  question shall be decided by the  Registrar.  

       (5) Where  any dispute referred to the  Registrar under  sub-section (1) or  

withdrawn by  him   under sub-section(3)  relates to  immovable   property, the  Registrar or  

the person or  the  arbitrator  or  arbitrators to whom it is transferred, referred or  retransferred 

under  sub-section (2) or  sub-section   (3) may,  on the  application  of  a  party to  the   

dispute direct  that  any person   who is  interested  in such  property, whether such  person be  

a  member  or   not,  be   included as  a party to the  dispute  and  any  decision  that  may  be  

passed  on the  reference, by the  Registrar,  the   person, the  arbitrator or  arbitrators   afore 

said, as  the case may be,  shall  be  binding  on the  party  so included, provided  that he  

shall be  liable only to the  extent of  such  property.  

                (6)  The  Registrar  may   pass  such  interlocutory     orders   as he  may       deem 

fit     in the  interests  of  justice.  

               (7)  Nothing  contained in the  Arbitration Act, 1940 (Central Act   X   of   1940 ) 

shall  apply  to  any   arbitration  under  this  section.  

                  (8) Nothing   contained  in section  34 of  the  Code  of Civil  Procedure 1908 

(Central   Act   V  of  1908) shall   apply  to  any  decision   passed   or     award    made 

under   this  section. 
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                    (9) (a)  The period of limitation for  referring   a  dispute under  this  section  

shall be regulated  by the  provisions of  the Limitation Act, 1963 (Central Act 36 of 1963) as  

if the disputes were a  suit and the Registrar, a Civil Court, subject  to the  following 

modifications,  namely:__ 

 (i) when  the dispute relates to a society  in  respect  of  which  a  special  officer has 

been  appointed under section 88 or to a society which has been ordered to be wound  up  

under  section 137, the  period of limitation shall be six years, from the  date of  the  order 

issued under section 88 or section 137, as the case may be; 

 (ii) save  as otherwise provided  in clause  (i),  when the dispute relates to any  act   or   

omission  on the part of  any of the parties  referred to in clause ( b) or  clause (c) of  sub- 

section (1), the  period  of limitation shall be  six years from the  date on which the act or 

omission with reference to which the dispute arose, took place; 

 (iii) when  the  dispute is in  respect of, or  in connection with, any election, the  

period of  limitation shall be two  months from the  date of  declaration of  the  result of  the  

election.  

 (b) Notwithstanding anything contained in clause (a), the Registrar may admit a   

dispute after the expiry of the period of limitation if the applicant satisfies the Registrar that 

he had sufficient cause for not referring the dispute within such period and the dispute so 

admitted shall be a dispute which shall not be barred on the ground that the period of 

limitation has expired.  

CHAPTER XI. 

INSURED CO-OPERATIVE BANKS. 

 91. Order for winding up, division, amalgamation, etc., of insured co-operative 

bank not to be made without sanction of Reserve Bank of India.__ Notwithstanding 

anything contained in this Act, in the case of an insured co-operative bank –  

 (i) an order for the winding-up or division or amalgamation or transfer of assets and 

liabilities of the bank or an order sanctioning a scheme of compromise or arrangement or re-

construction (including division or re- organisation) of the bank may be made only with the 

previous sanction in writing of the Reserve Bank of India; 

 (ii) an order for the winding-up of the bank shall be made by the Registrar if so 

required by the Reserve Bank of India in the circumstances referred to in section 13-D of the 

Deposit Insurance and Credit Guarantee Corporation Act, 1961 (Central Act 47 of 1961);  

 (iii) if so required by the Reserve Bank of India in the public interest or for preventing 

the affairs of the bank being conducted in a manner detrimental to the interests of the 

depositors or for securing the proper  management of the bank, an order shall be made by the 

Registrar for the supersession of the board and the appointment of an administrator therefor 

for such period or periods, not exceeding one year  in the aggregate as may, from time to 
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time, be specified by the Reserve Bank of India, and the administrator so appointed shall, 

after the expiry of his term of office, continue in office until the day immediately preceding 

the date of the first meeting of the new board; 

 (iv) no appeal, revision or review shall lie against an order referred to in clauses (i), 

(ii) or (iii) made with the previous sanction in writing or on the requisition of the Reserve 

Bank of India and such order or sanction shall not be liable to be called in question in any 

manner; and 

 (v) the Liquidator or the insured co-operative bank or the transferee bank, as the case 

may be, shall be under an obligation to repay the Deposit Insurance and Credit Guarantee 

Corporation established under section 3 of the Deposit Insurance and Credit Guarantee 

Corporation Act, 1961 (Central Act 47 of 1961), in the circumstances, to the extent and in the 

manner referred to in section 21 of that Act. 

 Explanation.__ For the Purposes of this section, __  

 (i) “co-operative bank” shall have the meaning assigned to it in the Deposit Insurance 

and Credit Guarantee Corporation Act, 1961 (Central Act 47 of 1961); 

 (ii) “insured co-operative bank” means a registered society which is an insured bank 

under the provisions of the Deposit Insurance and Credit Guarantee Corporation Act, 1961 

(Central Act 47 of 1961); 

 (iii) “Reserve Bank” means the Reserve Bank of India constituted under the Reserve 

Bank of India Act, 1934 (Central Act 2 of 1934); 

 (iv) “transferee bank” in relation to an insured co-operative bank, means a registered 

society, -  

 (a) into which such insured co-operative bank is divided under sub-section (1) of 

section 13 or converted under section 17; or 

 (b) with which such insured co-operative bank is amalgamated under sub- section (2) 

of section 13 or under section 14; or 

 (c) to which the assets and liabilities of such insured co-operative bank are transferred 

under section 15. 

 

 

 

CHAPTER XII. 
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JOINT FARMING SOCIETIES. 

 92. Application of chapter.__ This chapter shall apply only to joint farming societies.  

 93. Definitions.__ In the chapter, unless the context otherwise requires,__ 

 (1) “competent authority” means any person or authority authorised by the 

Government, by notification, to perform the functions of the competent authority under this 

Chapter for such areas as may be specified in the notification; 

 (2) “joint farming society” means a registered society, which has its object the 

cultivation on a joint basis of the lands of the members pooled for the purpose and such other 

lands owned or possessed by such registered society, where substantially the members or the 

members of their families engage themselves in such cultivation and are remunerated for the 

services rendered by them to the society; 

 (3) “person interested” in relation to lands, includes all persons claiming, or entitled 

to claim, an interest in the compensation payable on account of the acquisition of those lands 

under sub-section (2) of section 100; 

 (4) “works” include buildings, structures and improvements of every description. 

 94. Admission of members.__ Notwithstanding anything contained in section 21 every 

application for membership of a joint farming Society shall be considered by the board which 

may grant or refuse admission. 

 95. Creation of charge in favour of joint farming society by a member.__  (1) 

Notwithstanding anything contained in this Act or in any other law for the time being in 

force, a member of a joint farming society whose lands have been pooled in the manner set 

out in clause (2) of section 93, shall, if so required by such society, make a declaration in the 

form prescribed that he thereby creates a charge upon those lands in respect of any loan taken 

by the joint farming society in connection with, or to facilitate the operations of, such society 

and the charge so created shall be deemed to have been transferred to the person from whom 

the joint farming society has taken the loan. 

 (2) No declaration made under sub-section (1) shall be varied or cancelled by a 

member without the previous written permission of the joint farming society; and the joint 

farming society shall not give such permission without the approval of the person to whom 

the charge stands transferred under sub-section (1). 

 (3) (a) No land in respect of which a declaration has been made under sub-section (1) 

or any part of such land or any interest in such land shall be sold or otherwise transferred 

without the previous written permission of the joint farming society, and such permission 

shall not be given by the joint farming society without the approval of the person to whom 

the charge stands transferred under sub-section (1). 

 (b) Notwithstanding anything contained in any law for the time being in force, any 

transaction made in contravention of clause (a) shall be null and void. 
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 (4) The declaration made under sub-section (1) or any variation or cancellation 

thereof shall be sent by registered post by the joint farming society to the Sub-Registrar 

having jurisdiction over the area in which the lands are situated. 

 (5) On receipt of the declaration, variation or cancellation, the Sub-Registrar shall 

notwithstanding anything contained in any law for the time being in force, register such 

declaration, variation or cancellation and issue a copy thereof to the joint farming society. 

 (6) Any declaration made under sub-section (1) or any variation or cancellation 

thereof which has not been registered under sub-section (5) shall, notwithstanding anything 

contained in this Act or in any other law for the time being in force, be null and void. 

 (7) The declaration and the variation, if any upon registration under sub-section (5) 

shall be deemed to create an interest in the property to which the declaration relates and shall 

constitute notice to every person dealing with the said property. 

 96. Agreement between the joint farming society and its members, in respect of 

lands.__ A joint farming society may require any of its members to pool his lands for the 

purpose of cultivation by the joint farming society on a joint basis and for that purpose to 

place those lands at the disposal of the joint farming society for such period not being less 

than five years as may be agreed upon by the joint farming society and such member. 

 97. Vesting of lands in joint farming society and registration of agreement.__ (1) 

Notwithstanding anything contained in this Act or in any other law for the time being in 

force, every member of a joint farming society whose lands have been pooled in the manner 

set out in clause (2) of section 93, shall, in addition to the declaration made under sub-section 

(1) of Section 95, execute an agreement with the joint farming society  specifying the period 

for which the lands shall vest in the joint farming society, the basis on which the share of his 

income shall be determined and such other matters as may be prescribed. 

 (2) The agreement executed under sub-section (1) shall be sent by registered post by 

the joint farming society to the Sub-Registrar having jurisdiction over the area in which the 

lands are situated. 

 (3) On receipt of the agreement, the Sub-Registrar shall, notwithstanding anything 

contained in any law for the time being in force, register such agreement and issue a copy 

thereof to the joint farming society. 

 (4) Any agreement executed under sub-section (1), which has not been registered 

under sub-section (3)shall, notwithstanding anything contained in this Act or in any other law 

for the time being in force, be null and void. 

 98. Prohibition against withdrawal of lands during the period of agreement.__ 

Notwithstanding anything contained in this Act or in any other law for the time being in 

force, no member of a joint farming society whose lands have been pooled in the manner set 

out in clause (2) of section 93, shall, before the expiry of the period specified in the 

agreement executed by him under sub-section (1) of section 97, be entitled or allowed to 
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withdraw the lands so pooled by him from the possession or control of the joint farming 

society. 

 99. Disposal of lands after the expiry of the agreement.__ (1) The joint farming 

society may after the expiry of the period specified in the agreement executed by the member 

under sub-section (1) of section 97, purchase the lands pooled in the manner set out in clause 

(2) of section 93 by such member or exchange those lands for other lands of equal value 

belonging to the joint farming society. 

 (2) (a) Notwithstanding anything contained in sub-section (1), the Government may, 

if they are of opinion that it is necessary to acquire the lands specified in sub-section (1), at 

any time, acquire those lands by publishing in the Tamil Nadu Government Gazette, a notice 

to the effect that the Government have decided to acquire the lands in pursuance of this    

sub-section: 

 Provided that before publishing such notice, the Government shall call upon the 

owner of, or any other person who in the opinion of the Government may be interested in the 

lands to be acquired to show cause why the lands should not be acquired; and after 

considering the cause, if any, shown by any person interested in the lands and after giving the 

parties an opportunity of making their representations, the Government may pass such orders 

as they deem fit. 

 (b) When a notice as aforesaid is published in the Tamil Nadu Government Gazette, 

the lands to which such notice relates shall, on and from the beginning of the day on which 

the notice is so published, vest absolutely in the Government free from all encumbrances. 

 (c) No land shall be acquired under this sub-section except in the following 

circumstances, namely:__ 

 (i) Where any works have, during the period specified in the agreement executed 

under sub-section (1) of section 97, been constructed on, in or over, the lands wholly or 

partially at the expense of the joint farming society and the Government decide that the value 

of, or the right to use, such works should be secured or preserved for the purposes of the joint 

farming society; or 

 (ii) where the lands to be acquired could not, in the opinion of the Government, be 

severed from the other lands which are cultivated in the manner specified in clause (2) of 

section 93, without detriment to the other lands cultivated as aforesaid. 

 (3) (a) Where any lands acquired under sub-section (2) are transferred to a joint 

farming society and such joint farming society proposes to sell or otherwise transfer any such 

land or portion thereof or in the event of the joint farming society being ordered to be wound 

up, the liquidator appointed under section 138, proposes to sell or otherwise transfer any such 

land or portion thereof, the person who immediately before the acquisition of such land or 

portion under sub-section (2) was the owner thereof (hereafter in this sub-section referred to 

as “the previous owner” which expression shall include his successors-in-interest) shall have 

the right to acquire such land or portion in preference to all other persons. 
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 (b) The joint farming society or the Liquidator, as the case may be, proposing to sell 

the land or portion thereof shall give notice to the previous owner of the price at which the 

joint farming society or the Liquidator is willing to sell it. 

 (c) The previous owner to whom a notice is given under clause (b) shall lose the right 

under clause (a) unless within three months from the date of the receipt by him of such notice 

he pays or tenders the price specified in such notice to the joint farming society or the 

Liquidator, as the case may be. 

 100. Principles and method of determining compensation for land acquired under 

section 99.__ (1) Where any land is acquired under sub-section (2) of section 99, there shall 

be paid compensation the amount of which shall be determined in the manner and in 

accordance with the principles hereinafter set out, that is to say,__ 

 (a) where the amount of compensation can be fixed by agreement, it shall be paid in 

accordance with such agreement; 

 (b) where no such agreement can be reached, the Government shall appoint an 

arbitrator, a judicial officer not below the rank of Subordinate Judge; 

 (c) the Government may, in any particular case, nominate a person having expert 

knowledge as to the nature of the land acquired to assist the arbitrator and where such 

nomination is made, the person to be compensated may also nominate an assessor for the 

same purpose; 

 (d) at the commencement of the proceedings before the arbitrator, the Government 

and the person to be compensated shall state what in their respective opinion is a fair amount 

of compensation; 

 (e) the arbitrator shall, after hearing the dispute, make an award determining the 

amount of compensation which appears to him to be just and specifying the person or persons 

to whom such compensation shall be paid; and in making the award, he shall have regard to 

the circumstances of each case and the provisions of sub-section (2) so far as they are 

applicable; 

 (f) Where there is any dispute as to the person or persons who are entitled to the 

compensation, the arbitrator shall decide such dispute and if the arbitrator finds that more 

persons than one are entitled to compensation, he shall apportion the amount thereof amongst 

such person; 

 (g) Nothing in the Arbitration Act,1940 (Central Act X of 1940) shall apply to 

arbitrations under this section. 

 (2) The amount of compensation payable for the acquisition of lands under sub-

section (1) shall be__ 

 (a) (i) the price which the lands would have fetched in the open market if they had 

been sold on the date of acquisition after deducting  from such price the value of the works 

constructed on, in or over, the lands by the joint farming society; or 
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 (ii) Twice the price which the lands would have fetched in the open market if they had 

been sold on the date on which the lands were pooled in the manner set out in clause (2) of 

section 93, whichever is less; and 

 (b) Such sum or sums, if any, as may be found necessary to compensate the person 

interested for all or any of the following matters, namely:- 

(i) expense on account of vacating the lands; and  

(ii) any other matter which may be relevant to the circumstances of the case. 

 101. Payment of compensation.__The amount of compensation payable under an 

award shall, subject to the rules, be paid by the competent authority to the person or persons 

entitled thereto in such manner and within such time as may be specified in the award. 

 102. Restriction on the acquisition of land under the Land Acquisition Act, 1894, 

for joint farming societies.__ Notwithstanding anything contained in the Land Acquisition 

Act, 1894 (Central Act I of 1894), no land shall be acquired under that Act for the purpose of 

a joint farming society if the extent of the land to be so acquired exceeds ten per cent of the 

total extent of the lands pooled by the members: 

 Provided that no land shall be acquired as aforesaid unless the purpose of a joint 

farming society for which it is so acquired is a purpose specified in the rules made in this 

behalf. 

CHAPTER XIII. 

LIFT IRRIGATION SOCIETIES. 

 103. Application of chapter.__ This chapter shall apply only to lift irrigation societies. 

 104. Definitions.__ In this chapter, unless the context otherwise requires,- 

 (1) “lift irrigation society” means a society, the principal object of which is to supply 

water by lift irrigation mainly for agricultural purposes; 

 (2) “small farmers lift irrigation society” means a lift irrigation society of which no 

member owns more than such extent of land as may be prescribed. 

 105. Declaration by members of a lift irrigation society.__ (1) (a) Notwithstanding 

anything contained in this Act or in any other law for the time being in force, every person 

making an application for admission as a member of a lift irrigation society shall specify in 

such application the particulars of the lands for which he desires supply of water by the lift 

irrigation society and if the by-laws of such society so require, also make a declaration in the 

form prescribed authorizing the lift irrigation society to mortgage the lands specified in the 

application as security for any loan to be taken by the lift irrigation society in connection 

with, or to facilitate, the operations of such society.  
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 (b) Where a declaration referred to in clause (a) is made by any person and such 

person is admitted as a member of the lift irrigation society, such society shall be entitled to 

mortgage the lands specified in the declaration or any portion thereof in favour of the 

Government, any  agriculture and rural development bank or any other financing institution 

from which such society takes a loan (hereafter in this section referred to as the creditor) and 

such mortgage shall be binding on the person who made the declaration and his successors-

in-interest in such lands. 

 (c) Any lift irrigation society taking a loan from any financing institution (other than 

the Government or any agriculture and rural development bank) shall obtain the prior 

approval of the Registrar. 

 (2) No declaration made under sub-section (1) shall be varied or cancelled by a 

member without the previous written permission of the lift irrigation society and the lift 

irrigation society shall not give such permission without the approval of the creditor. 

 (3) (a) No land in respect of which a declaration had been made under sub-section (1) 

or any part of such land or any interest in such land shall be sold or otherwise transferred 

without the previous written permission of the lift irrigation society, and such permission 

shall not be given by the lift irrigation society without the approval of the creditor. 

 (b) Notwithstanding anything contained in any law for the time being in force, any 

transaction made in contravention of clause (a) shall be null and void. 

 (4) The declaration made under sub-section (1) or any variation or cancellation 

thereof shall be sent by registered post by the lift irrigation society to the Sub-Registrar 

having jurisdiction over the area in which the lands are situated. 

 (5) On receipt of the declaration, variation or cancellation, the Sub-Registrar shall, 

notwithstanding anything contained in any law for the time being in force, register such 

declaration, variation or cancellation and issue a copy thereof to the lift irrigation society. 

 (6) Any declaration made under sub-section (1) or any variation or cancellation 

thereof which has not been registered under sub-section (5) shall, notwithstanding anything 

contained in this Act or in any other law for the time being in force, be null and void. 

 (7) The declaration and the variation, if any, upon registration under sub-section (5) 

shall be deemed to create an interest in the property to which the declaration relates and shall 

constitute notice to every person dealing with the said property. 

 106.  Agreement regarding period of membership, sharing of expenditure, etc.__ (1) 

Notwithstanding anything contained in this Act, or in any other law for the time being in 

force, every person on being admitted as a member of a lift irrigation society, shall, in 

addition to the declaration, if any, made under sub-section (1) of section 105,  execute an 

agreement with the lift irrigation society specifying – 

(i) that he shall continue as a member of such society as long as he continues to own 

the land for which water is supplied by the lift irrigation society or any portion thereof; 
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(ii) that he agrees to pay his share of the capital expenditure at the maintenance 

charges for providing supply of water (including over-head charges and depreciation) as 

may be determined by the board, from time to time, with the approval of the Registrar ; and 

 

(iii) such other matters as may be prescribed. 

 (2) The agreement executed under sub-section (1) shall be sent by registered post by 

the lift irrigation society to the Sub-Registrar having jurisdiction over the area in which the 

lands are situated. 

 (3) On receipt of the agreement, the Sub-Registrar shall, notwithstanding anything 

contained in any law for the time being in force, register such agreement and issue a copy 

thereof to the lift irrigation society. 

 (4) Any agreement executed under sub-section (1) which has not been registered 

under sub-section (3) shall, notwithstanding anything contained in this Act or in any other 

law for the time being in force, be null and void. 

 (5) The lift irrigation society shall be entitled to collect any sum due to the society 

under the agreement executed under sub-section (1) or on any account whatsoever by any 

member or past or deceased member. 

 107. Prohibition against withdrawal of membership.__ Notwithstanding anything 

contained in this Act or in any other law for the time being in force, no member of a lift 

irrigation society shall, so long as he continues to own the land for which water is supplied 

by the lift irrigation society or any portion thereof, be entitled to withdraw his membership: 

 Provided that the lift irrigation society may, subject to such conditions as may be 

prescribed, permit any member to withdraw. 

 108. Regulation of supply of water.__ The board of a lift irrigation society shall have 

the right to regulate the supply of water from the works of the society in accordance with 

such regulations as may be made by the board in this behalf with the approval of the 

Registrar. 

 109. Admission of transferees of land and heirs, etc., as members.__ Where a 

member of a lift irrigation society.- 

 (i) sells or otherwise transfers any land for which water is supplied by the lift 

irrigation society or any portion thereof ; or  

 (ii) dies ; 

the transferee, or the heir or the legal representative, as the case may be, shall, if he is 

qualified for membership of such society on application made in the form, if any, prescribed 

for the purpose, be admitted by the board as a member of the lift irrigation society: 

 Provided that any member admitted under this section may, with the approval of the 

Registrar, be removed from membership by the board; and any application for obtaining 

such approval shall be made within two months from the date of admission of such member. 
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 110. Concessions and facilities for the small farmers’ lift irrigation society.__ 

Without prejudice to the provisions of chapter VI, a small farmers’ lift irrigation society 

shall be entitled to such special concessions and facilities as may be prescribed.  

 

CHAPTER XIV. 

AGRICULTURE AND RURAL DEVELOPMENT BANKS. 

 111. Application of chapter.__ This chapter shall apply only to agriculture and rural 

development banks. 

 112. Definitions.__ In this chapter, unless the context otherwise requires,- 

 (1) “Primary Agriculture and Rural Development Bank” means a co-operative 

primary agriculture and rural development bank registered or deemed to be registered under 

this Act; 

 (2) “State Agriculture and Rural Development Bank” means the "Tamil Nadu                    

Co-operative State Agriculture and Rural Development Bank Limited". 

 (3) “Trustee” means the Trustee referred to in section 115. 

 113. State and primary agriculture and rural development banks.__ (1) There shall 

be a State Agriculture and Rural Development Bank for the State of Tamil Nadu and as many 

primary agriculture and rural development banks as may be deemed necessary. 

 (2) Every primary agriculture and rural development bank shall, with effect on and 

from the date of the commencement of this Act or with effect on and from the date of its 

registration, whichever is later, be deemed to be a member of the State Agriculture and Rural 

Development Bank. 

 (3) The board of the State Agriculture and Rural Development Bank shall have a 

general power of supervision over the primary agriculture and rural development banks. 

 114. Purposes for which loans may be granted.__ A primary agriculture and rural 

development bank or the State Agriculture and Rural Development Bank may grant loans for 

all or any of the following purposes, namely:__ 

 (a) development of agricultural including making land fit for cultivation, 

improvement of land, development of sources of irrigation; 

 (b) (i) Animal husbandry, 

      (ii) Pisciculture including fish catching, 

      (iii) Apiculture, 

      (iv) Sericulture, 

and all activities incidental or ancillary thereto; 
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 (c) construction of permanent farm houses with storage facilities, cattle sheds, pump - 

sheds, tractor sheds and shed for processing of agricultural produce; 

 (d) activities connected with processing, storage, transport and marketing of produce 

of agriculture, animal husbandry, pisciculture, apiculture and sericulture including farm based 

industries connected thereto; 

 (e) purchase of tools, implements, machinery and cattle for use in any of the above 

purposes; 

 (f) the purchase or acquisition of agricultural lands by agriculturists or tenants; 

 (g) such other purposes as the Government may, by notification, specify in this behalf. 

 115. Appointment of Trustee, his powers and functions.__ The Registrar or such 

other person appointed by the Government in this behalf, shall be the Trustee for the purpose 

of securing the fulfillment of the obligations of the State Agriculture and Rural Development 

Bank to the holders of debentures issued under section 116 by the board of that bank. The 

mortgages and other assets transferred or deemed under the provisions of section 121 to have 

been transferred by the primary agriculture and rural development bank to the State 

Agriculture and Rural Development Bank shall vest in the Trustee from the date of such 

transfer. The holders of the debentures issued under sub-section (1) of section 116 shall have 

a floating charge on all such mortgages and assets, on the amount paid under such mortgages 

and remaining in the hands of the board of the State Agriculture and Rural Development 

Bank or of the Trustee and on the other properties of the State Agriculture and Rural 

Development Bank. The powers and functions of the Trustee shall be governed by the 

provisions of this Chapter and the instrument of trust executed between the State Agriculture 

and Rural Development Bank and the Trustee, as modified from time to time by mutual 

agreement between the board of the State Agriculture and Rural Development Bank and the 

Trustee. 

 116. Issue of debentures by the board of State Agriculture and Rural Development 

Bank.__(1) (a) With the previous sanction of the Trustee, the board of the State Agriculture 

and Rural Development Bank may issue debentures of one or more denominations for such 

periods as it may deem expedient on the security of the mortgages and other assets 

transferred or deemed under the provisions of section 121 to have been transferred by the 

primary agriculture and rural development banks to the State Agriculture and Rural 

Development Bank and of the other properties of the State Agriculture and Rural 

Development Bank. 

           (b) Such debentures may contain a term fixing a period not exceeding ten years from 

the date of issue during which they shall be irredeemable, or reserving to the board of the 

State Agriculture and Rural Development Bank the right to call in at any time any of the 

debentures in advance of the date fixed for redemption, after giving to the debenture-holder 

concerned, not less than three months’ notice in writing. 

         (c) The total amount due on the debentures issued by the board of the State Agriculture 

and Rural Development Bank under this sub-section (including those issued before the 

commencement of this Act) and outstanding at any time shall not exceed the aggregate of the 

amounts due on the mortgages, and the value of the other assets, transferred or deemed under 
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the provisions of section 121 to have been transferred by the primary agriculture and rural 

development banks to the State Agriculture and Rural Development Bank and subsisting at 

such time and the amounts paid under the mortgages aforesaid and remaining in the hands of 

the board of directors of the State Agriculture and Rural Development Bank, or of the 

Trustee, at that time. 

 (2) (a) Notwithstanding anything contained in sub-section (1) in respect of loans 

granted to such.__ 

       (i) corporations; 

   (ii) local bodies; 

      (iii) institutions; 

      (iv) co-operative societies; and 

      (v) individuals 

as may be approved by the Government, the board of the State Agriculture and Rural 

Development Bank may, with the previous permission of the Trustee, issue debentures with 

Government guarantee and without the security of mortgages, of one or more denominations 

for such periods as it may deem expedient and subject to such conditions as the Government 

may think fit to impose. 

 

 (b) The debentures issued under clause (a) may contain a term, fixing a period not 

exceeding ten years from the date of issue during which they shall be irredeemable or 

reserving to the board of the State Agriculture and Rural Development Bank the right to call 

in at any time any of such debentures in advance of the date fixed for redemption, after giving 

to the debenture-holder concerned, not less than three months notice in writing. 

 117. Discontinuance or modification of guarantee by Government.__ The 

Government may, after consulting the board of the State Agriculture and Rural Development 

Bank and the Trustee- 

          (a) by notification; and 

(b) by notice for not less than fourteen days in such of the principal newspapers in the 

State of Tamil Nadu and of other States as the Government may select in this behalf, 

discontinue any guarantee given by them in respect of the debentures issued under section 

116 or restrict the maximum amount thereof or modify, the conditions subject to which it is 

given, with effect from a specified date, not being earlier than six months from the date of 

publication of the notification. 

In cases where the maximum amount of the guarantee is to be restricted or the 

conditions subject to which the guarantee is given are to be modified, the notification and 

notice aforesaid shall setforth with sufficient clearness the scope and effect of the restriction 

or modification. 
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 Explanation.__ The withdrawal, restriction or modification of any guarantee under 

this sub-section, shall not affect in any way the guarantee carried by any debentures issued 

prior to the date on which such withdrawal, restriction or modification takes effect. 

 118. Recovery of moneys due to Primary Agriculture and Rural Development Banks 

by distraint and sale of produce.__ If any instalment payable under a mortgage executed in 

favour of a primary agriculture and rural development bank or any part of such instalment 

remains unpaid for more than one month from the date on which it fell due, the board of the 

primary agriculture and rural development bank may, in addition to any other remedy 

available to the primary agriculture and rural development bank, apply to  the Registrar for 

the recovery of such instalment or part thereof by distraint and sale of the produce of the 

mortgaged land including the standing crops thereon. On receipt of such application, the 

Registrar or any person authorised by the Registrar in this behalf may, notwithstanding 

anything contained in the Transfer of Property Act, 1882 (Central Act IV of 1882) take action 

to distraint and sell such produce in the manner prescribed. 

 119. Power of sale without the intervention of Court.__ Notwithstanding anything 

contained in the Transfer of Property Act, 1882 (Central Act IV of 1882), where a power of 

sale without the intervention of the court is expressly conferred on the primary agriculture 

and rural development bank by the mortgage deed or any other document, the board of the 

primary agriculture and rural development bank shall in case of default in utilisation of loan 

or  part thereof or in case of default of payment of the mortgage money or any part thereof, 

have power in addition to any other remedy available to the  bank to bring the mortgaged 

property to sale, without the intervention of the court in the manner prescribed. 

 120. Recovery of moneys due to Agriculture and Rural Development Banks as 

arrears of land revenue.__ (1) Without prejudice to any other mode of recovery which is 

being taken or may be taken under this Act or any other law for the time being in force, any 

moneys due to a primary agriculture and rural development bank or the State Agriculture and 

Rural Development Bank may be recovered as if it were an arrear of land revenue and for the 

purposes of such recovery the Registrar or any officer of the State Agriculture and Rural 

Development Bank or primary agriculture and rural development bank authorised by the 

Registrar in this behalf shall have the powers of a Collector under the Tamil Nadu Revenue 

Recovery Act, 1864 (Tamil Nadu Act II of 1864). 

 (2) Where any moneys due to any primary agriculture and rural development bank or 

the State Agriculture and Rural Development Bank is recoverable from any debtor and the 

immovable property of such debtor is brought to sale under the provisions of the Tamil Nadu 

Revenue Recovery Act, 1864 (Tamil Nadu Act II  of  1864) and the primary agriculture and 

rural development bank or the State Agriculture and Rural Development Bank is the 

purchaser at such sale, the provisions of section 36 of the said Act shall apply to such sale as 

if the third and fourth clauses of the said section 36 were omitted. 

 121. Mortgages executed in favour of primary agriculture and rural development 

banks, etc., to stand vested in State Agriculture and Rural Development Bank __ The 

mortgages executed in favour of, and all other assets transferred to, a primary agriculture and 
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rural development bank, by the members thereof shall, with effect on and from the date of 

such execution or transfer, be deemed to have been transferred by such primary agriculture 

and rural development bank to, and shall vest in, the State Agriculture and Rural 

Development Bank. 

 122. Powers of primary agriculture and rural development bank where mortgaged 

property is wholly or partially destroyed or the security is rendered insufficient__ Where any 

property mortgaged to a primary agriculture and rural development bank is wholly or 

partially destroyed or the security is rendered insufficient and the mortgagor, having been 

given a reasonable opportunity by the board of the primary agriculture and rural development 

bank, to provide further security enough to render the whole security sufficient or to repay 

such portion of the loan as may be determined by the board of the primary agriculture and 

rural development bank has failed to provide such security or to repay such portion of the 

loan, the whole of the loan shall be deemed to fall due at once and the board of the primary 

agriculture and rural development bank shall be entitled to take action against the mortgagor 

for the recovery thereof under this Act. 

 Explanation.__ A Security is insufficient within the meaning of this section; unless 

the value of the mortgaged property exceeds the amount for the time being due to the primary 

agriculture and rural development bank by such proportion as may be specified in the by-laws 

of the primary agriculture and rural development bank. 

 123. Power of board of the State Agriculture and Rural Development Bank or 

Trustee to give directions to primary agriculture and rural development bank for taking 

action for recovery of moneys due, etc.__ (1) The board of the State Agriculture and Rural 

Development Bank or the Trustee may direct the board of a primary agriculture and rural 

development bank to take action for the recovery  of moneys due to that primary agriculture 

and rural development bank against any person who has defaulted in the payment of his dues 

to, or has failed to provide adequate security under section 122 to that bank and, if the board 

of the primary agriculture and rural development bank neglects or fails to do so, the board of 

the State Agriculture and Rural Development Bank itself or the trustee himself may take such 

action. 

(2) (a) Where such action is taken by the board of the State Agriculture and Rural 

Development Bank, the provisions of this Act and of any rules or by-laws made there under 

shall apply in respect thereto as if all references to the primary agriculture and rural 

development bank and to its board in the said provisions were references to the State 

Agriculture and Rural Development Bank and to its board respectively. 

(b) Where such action is taken by the Trustee, the provisions of this Act and of any 

rules or by-laws made there under shall apply in respect thereto as if all references to the 

primary agriculture and rural development bank and to its board in the said provisions were 

references to the trustee. 

 124. Mortgagor's power to lease.__ (1) Notwithstanding anything contained in the 

Transfer of Property Act, 1882 (Central Act IV of 1882), or any other law for the time being 
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in force, no mortgagor of property mortgaged to a primary agriculture and rural development 

bank, shall except with the prior consent in writing of the bank, and subject to such terms and 

conditions as the bank may impose lease or create any tenancy rights upon any such property: 

 Provided that, the rights of the primary agriculture and rural development bank shall 

be enforceable against the tenant-purchaser, the lessee or the tenant as the case may be, as if 

such tenant-purchaser or the lessee or the tenant were the mortgagor. 

(2) Where the land mortgaged with possession to a agriculture and rural development 

bank is in the actual possession of a tenant, the mortgagor or the agriculture and rural 

development bank shall give notice to the tenant to pay the rent to the agriculture and rural 

development bank and on such notice being given, the tenant shall for the duration of the 

lease or of the mortgage, whichever is shorter, be deemed to have attorned to the agriculture 

and rural development bank. 

 124-A. Prohibition of transfer of the property mortgaged by the mortgagor.__ (1) 

Notwithstanding anything contained in the Transfer of Property Act, 1882 (Central Act IV of 

1882) or any other law for the time being in force, no property or portion thereof mortgaged 

to a primary agriculture and rural development bank, except with the prior consent in writing 

of the bank and sanction of the Registrar and subject to such terms and conditions as the 

Registrar may impose, shall be transferred by way of sale, mortgage, settlement, gift or 

otherwise. 

 (2) Any transfer of any property or portion thereof by sale, mortgage, settlement, gift 

or otherwise, in contravention of sub-section (1) shall be null and void and the transferor shall 

be liable to punishment provided in section 158. 

 125. Mortgage not to be questioned on insolvency of mortgagor.__ Notwithstanding 

anything contained in the Presidency Towns Insolvency Act, 1909 (Central Act III of 1909) 

or the Provincial Insolvency Act, 1920 (Central Act V of 1920), a mortgage executed in 

favour of a primary agriculture and rural development bank shall not be called in question in 

any insolvency proceedings on the ground that it was not executed in good faith for valuable 

consideration or on the ground that it was executed in order to give the primary agriculture 

and rural development bank a preference over the other creditors of the mortgagor. 

 126. Priority of mortgage over other claims.__ (1) A mortgage executed in favour of a 

primary agriculture and rural development bank shall have priority over any claim of the 

Government arising from a loan under the Land Improvement Loans Act, 1883 (Central Act 

XIX of 1883) granted after the execution of the mortgage. 

(2) Without prejudice to the provisions of sub-section (1) and notwithstanding 

anything contained in this Act or in any other law for the time being in force, a mortgage 

executed in favour of a primary agriculture and rural development bank shall, subject to the 

claim of the Government in respect of land revenue, have priority over all other claims 

against the property secured by such mortgage. 
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 127. Verification of encumbrances.- Every primary agriculture and rural 

development bank shall, before advancing any loan on the security of any immovable 

property, verify encumbrances, if any, for- 

(i) a period of thirteen years immediately preceding the date of application for such 

loan; and 

(ii) a further period on and from the date of such application up to four months from 

the date of execution of the mortgage. 

 128. Right of primary agriculture and rural development bank to pay prior debts of 

mortgagor.__ Where a mortgage is executed in favour of a primary agriculture and rural 

development bank for payment of prior debts of the mortgagor the bank may notwithstanding 

the provisions of section 83 and 84 of the Transfer of Property Act, 1882 (Central Act IV of 

1882) by notice in writing, require any person to whom any such debt is due to receive 

payment of such debt or part thereof from the bank at its registered office within such period 

as may be specified in the notice. If any such person fails to receive such notice or such 

payment, such debt or part thereof, as the case may be, shall cease to carry interest from the 

expiration of the period specified in the notice: 

 Provided that where there is a dispute as regards the amount of any such debt, the 

person to whom such debt is due shall be bound to receive payment of the amount offered by 

the primary agriculture and rural development bank towards the debt but such receipt shall 

not prejudice the right, if any, of such person to recover the balance claimed by him. 

 129. Power to summon witnesses and requisition documents.__ (1) Subject to such 

restrictions, limitations and conditions as may be prescribed, the Registrar and persons 

subordinate to the Registrar who are authorised by him in this behalf by general or special 

order in writing, and such other persons, being officers of the State Agriculture and Rural 

Development Bank or of the primary agriculture and rural development bank as the 

Government may, by notification, authorise in this behalf, shall have the same powers as are 

vested in a court under the Code of Civil Procedure, 1908 (Central Act V of 1908) when 

trying a suit in respect of the following matters, namely:__ 

(a) enforcing the attendance of any person and examining him on oath or affirmation; 

(b) compelling the production of documents; and 

(c) issuing commissions for the examination of witnesses. 

 (2) Any officer or persons authorized by or under sub-section (1) may require any 

person present before him to furnish any information or to produce any document then and 

there in his possession or power. 

 (3) Any officer or person before whom any document is produced under sub-section 

(1) or sub-section (2) shall have power to take, or to authorise the taking of, such copies of 

the documents or of any entries therein as such officer or person may, consider necessary. 

Copies so taken shall, when certified in such manner as may be prescribed, be admissible in 

evidence for any purpose in the same manner and to the same extent as the original document 

or the entries therein, as the case may be. 
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 (4) (a) Any person who willfully or without reasonable excuse disobeys any 

summons, requisition or order issued under sub-section (1) or sub-section (2) shall be 

punishable with fine which may extend to fifty rupees, and in the case of continuing 

disobedience with an additional fine which may extend to five rupees for every day during 

which such disobedience continues after conviction for the last such disobedience. 

(b) No Court inferior to that of a Metropolitan Magistrate or a Judicial Magistrate of 

the first-class shall try any offence under clause (a). 

(c) No prosecution shall be instituted under clause (a) without the previous sanction of 

the Registrar and such sanction shall not be given without giving the person concerned a 

reasonable opportunity to represent his case. 

 130. Registration of documents executed on behalf of a primary agriculture and 

rural development bank or of the State Agriculture and Rural Development Bank.__(1) 

Notwithstanding anything contained in the Registration Act, 1908 (Central Act XVI of 1908) 

it shall not be necessary for any member of the board, secretary or other officer of a primary 

agriculture and rural development bank or of the State Agriculture and Rural Development 

Bank to appear in person or by agent at any registration office in any proceedings connected 

with the registration of any instrument executed by him in his official capacity or to sign as 

provided in section 58 of that Act. 

 (2) Where any instrument is so executed, the registering officer to whom such 

instrument is presented for registration may, if he thinks fit, refer to such member of the 

board, secretary or officer for information respecting the same, and, on being satisfied of the 

execution thereof, shall register the instrument. 

 131. Power of primary agriculture and rural development bank to receive moneys 

and grant valid discharges notwithstanding assignment of mortgage deeds to the State 

Agriculture and Rural Development Bank.__ Notwithstanding that a mortgage executed in 

favour of a primary agriculture and rural development bank has been transferred, or is 

deemed under the provisions of section 121 to have been transferred, to the State Agriculture 

and Rural Development Bank- 

 (a) all moneys due under the mortgage shall, in the absence of any specific direction 

to the contrary issued by the board of the State Agriculture and Rural Development Bank or 

Trustee and communicated to the mortgagor, be payable to the primary agriculture and rural 

development bank and such payment shall be as valid as if the mortgage had not been so 

transferred; and 

 (b) the primary agriculture and rural development bank shall, in the absence of any 

specific direction to the contrary issued by the board of the State Agriculture and Rural 

Development Bank, or the Trustee and communicated to the primary agriculture and rural 

development bank, be entitled to- 

(i) sue on the mortgage or take any other proceeding for the recovery of the moneys 

due under the mortgage; or 
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(ii) release on repayment of any part of the moneys due to the primary agriculture and 

rural development bank, and with the previous permission of the board of the State 

Agriculture and Rural Development Bank and the trustee, any portion of the property 

subjected to the mortgage proportionate to the moneys repaid and execute and register the 

deed releasing that portion of the property. 

 132. Special provisions for mortgage executed by managers of joint Hindu families, 

karnavans of Marumakkattayam tarwards or tavazhis or of Nambudri illoms, etc.__Every 

mortgage executed in favour of a primary agriculture and rural development bank by the 

manager of a joint Hindu family or a karnavan of a Marumakkattayam tarward or tavazhi or 

of a Nambudri illom or the manager of a Thiyya or Ezhava family or the ejaman or ejamanthi 

of an Aliyasantana family shall notwithstanding any law to the contrary, be binding on the 

members thereof, whether majors or minors. 

 133. Proof of documents and of entries therein.__ Any primary agriculture and rural 

development bank or the State Agriculture and Rural Development Bank may grant copies of 

any document obtained and kept by it in the course of its business, or of any entries in such 

document; and any copy so granted shall, when certified in such manner as may be 

prescribed, be admissible in evidence for any purpose in the same manner and to the same 

extent as the original document, or the entries therein, as the case may be. 

 134. Service of notice.__ The provisions of sections 102 and 103 of the Transfer of 

Property Act, 1882 (Central Act IV of 1882), and of any rules made under section 104 of that 

Act shall apply so far as may be in respect of all notices to be served under this Chapter. 

 135. Power to make regulations.__ (1) The board of the State Agriculture and Rural 

Development Bank may, subject to the approval of the trustee, make regulations not 

inconsistent with the provisions of this chapter and the rules made there under for the purpose 

of giving effect to the provisions of this chapter. 

 (2) In particular and without prejudice to the generality of the foregoing power, such 

regulations may provide.__ 

(a) for fixing the period of debentures and rate of interest payable thereon; 

(b) for calling in debentures after giving notice to debenture-holders; 

(c) for the issue of new debentures in place of debentures damaged or destroyed; 

(d) for converting one class of debentures into another bearing a different rate of 

interest; 

(e) for the inspection of the account books and proceedings of primary agriculture and 

rural development banks; 

(f) for the submission of returns and reports by primary agriculture and rural 

development banks in respect of their transactions. 

(g) for the periodical settlement of accounts between primary agriculture and rural 

development banks and the State Agriculture and Rural Development Bank and for the 
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payments of the moneys recovered by primary agriculture and rural development banks on 

mortgages transferred or deemed under the provisions of section 121 to have been transferred 

to the State Agriculture and Rural Development Bank; 

(h) for prescribing the form in which applications to primary agriculture and rural 

development banks for loans should be made and for the valuation of the property offered as 

security for such loans; 

(i) generally for carrying out the purposes of this chapter. 

 136. The provisions of this chapter to override other provisions.__ The provisions of 

this chapter shall have effect notwithstanding anything inconsistent therewith contained in 

any other provision of this Act or in any rule or by-law or in any other law for the time being 

in force. 

 

CHAPTER XIV-A. 

SPECIAL PROVISIONS APPLICABLE TO SHORT TERM  

CO-OPERATIVE CREDIT STRUCTURE SOCIETIES. 

 136-A. Application of chapter.—This Chapter shall apply only to short term                     

co-operative credit structure societies. 

 136-B. Provisions of this Chapter to have overriding effect.— Notwithstanding 

anything contrary or inconsistent contained in any other chapter of this Act or rules framed 

thereunder or bye-laws of any registered society or orders issued thereunder, the provisions 

of this Chapter shall have overriding effect in respect of short term co-operative credit 

structure society. 

 136-C. Definitions.—(1) In this Chapter, unless the context otherwise requires,__ 

(a) “capital to risk weighted assets ratio” means the capital adequacy norms 

stipulated by the Reserve Bank from time to time; 

(b) “central co-operative bank” means a central society engaged in the business 

of banking; 

(c) “federal society” means an apex society to which central or primary societies 

of similar class or category are affiliated or a central society to which primary societies of 

similar class or category are affiliated; 

(d) “National Bank” means the National Bank for Agriculture and Rural 

Development established under section 3 of the National Bank for Agriculture and Rural 

Development Act, 1981 (Central Act 61 of 1981); 

(e) “primary agricultural credit society” means a co-operative society as defined 

under clause (cciv) of section 5 read with section 56 of the Banking Regulation Act, 1949 

(Central Act X of 1949); 

(f) “Reserve Bank” means the Reserve Bank of India constituted under section 3 

of the Reserve Bank Act, 1934 (Central Act II of 1934); 
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(g) “short term co-operative credit structure society” means the short term             

co-operative credit society at the apex level, central level or primary level and includes the 

State Apex Co-operative Bank, a Central Co-operative Bank and a primary agricultural 

credit society; 

(h) “State Apex Co-operative Bank” means an apex society engaged in the 

business of banking. 

136-D. Special provisions applicable to short term co-operative credit structure 

societies.— (1) (a) A depositor holding a minimum deposit of rupees five thousand or such 

minimum sum as may be specified by the Government, from time to time, for a continuous 

period of minimum two years in a primary agricultural credit society shall become a member 

of the registered society under section 21 by subscribing the minimum share capital specified 

in the by-laws and shall have full membership, voting rights and eligible for patronage 

rebate, bonus and dividend. 

(b) An individual or group borrower shall have the right to become a member of 

the registered society under section 21. 

 

(c) Every group depositor or group borrower who has become a member under 

section 21 shall be entitled to vote through one delegate nominated by the group. 

 (2) A short term co-operative credit structure society shall have autonomy in all 

financial and internal administrative matters including the following areas: — 

(i) interest rates on deposits and loans in conformity with the guidelines issued by 

the Reserve Bank; 

(ii) borrowing and investments; 

(iii)  loan policies and decisions on individual loan; 

(iv) personnel policy, staffing, recruitment, posting and remuneration to staff;              

and 

(v) internal control systems, appointment of auditors and remuneration for the 

audit. 

 

(3) The Government’s subscription in the share capital of any short term co-operative 

credit structure society shall not exceed twenty-five per cent and the Government or short 

term co-operative credit structure society may reduce the Government’s subscription 

further at its choice. 

 

(4) (a)  There shall be only one nominee of the Government in the Board of the State 

Apex Co-operative Bank or a Central Co-operative Bank if the Government has subscribed 

to its share capital. 
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(b) There shall be no nominee of the Government in the Board of a primary 

agricultural credit society irrespective of Government’s subscription to the share capital. 

 (5) A short term co-operative credit structure society may affiliate or disaffiliate with 

a federal society at its choice subject to the condition that the said short term co-operative 

credit structure society which exits with the existing structure and affiliates with another 

federal society shall display this in the name board of the said short term co-operative 

credit structure society. 

 (6) A short term co-operative credit structure society shall have the freedom of entry 

and exit at any tier and there shall be no mandatory restrictions of geographical boundaries 

for its operations. 

 (7) A short term co-operative credit structure society may, subject to the guidelines of 

the Reserve Bank, invest or deposit its funds in any Bank or financial institution regulated 

by the Reserve Bank and not necessarily in the federal society to which it is affiliated. 

 (8) A short term co-operative credit structure society may, obtain loans from any 

Bank or financial institution regulated by the Reserve Bank and re-finance from the 

National Bank or any other financing institution directly or through any Reserve Bank 

regulated financial institutions and not necessarily from the federal society to which it is 

affiliated. 

 (9) A primary agricultural credit society may pay dividend in accordance with the 

guidelines framed by the Registrar in consultation with the National Bank. 

 (10) The Government or the Registrar shall have no powers to direct any short term 

co-operative credit structure society to contribute to any fund other than those required for 

improving its net worth or own funds. 

 (11) No person shall be elected, nominated or co-opted or allowed to continue as a 

member of the Board of a short term co-operative credit structure society, if he,__ 

(i) is a person who represents a society other than a primary agricultural credit 

society on the Board of a Central Co-operative Bank or the State Apex Co-operative Bank, 

if such society to whom he represents has committed a default towards the payments of 

such Bank for a period exceeding ninety days; 

(ii) is a person who committed a default towards the payments to a primary 

agricultural credit society or represents a primary agricultural credit society on the Board of 

a Central Co-operative Bank or the State Apex Co-operative Bank, if such society to whom 

he represents has committed a default towards the payments of such Bank for a period 

exceeding one year unless the default is cleared; 

(iii) is a person, who represents a society whose Board is superseded. 

 (12)   (a) The supersession of the Board of the State Apex Co-operative Bank and the 

Central Co-operative Banks shall be done only with prior consultation of the Reserve Bank. 
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(b) Omitted  

  

(13) (a) Omitted 

 

        (b) Omitted 

 

(c)  A member of the Board of a primary agricultural credit society which has 

been superseded under this Act shall not be entitled to contest the election again for a period 

of three years from the date of supersession. 

 

(14) (a) The bye-laws or any amendment to the bye-laws of a short term                       

co-operative credit structure society shall be registered by the Registrar within thirty days 

from the date of receipt of the application. 

 

(b) If the Registrar is satisfied that the proposed bye-laws or the amendments to 

the bye-laws are contrary to the provisions of the Act and the rules made thereunder, he shall 

reject the same duly recording his reasons thereon within thirty days from the date of receipt 

of the application. 

 

 (15) The prudential norms including capital to risk weighted assets ratio shall be 

prescribed by the Registrar for all the primary agricultural credit societies in consultation 

with the National Bank. 

 (16) The Directors and Chief Executive Officers of the State Apex Co-operative Bank 

or the Central Co-operative Banks who do not fulfill the criteria stipulated by the Reserve 

Bank shall be removed by the Registrar or the appointing authority, as the case may be, at the 

recommendation of the Reserve Bank or the National Bank. 

 (17) Omitted  

 (18) The Registrar shall ensure conduct of audit and certification of accounts of the 

State Apex Co-operative Bank and the Central Co-operative Banks by Chartered 

Accountants appointed by such Bank from a panel approved by the National Bank. 

 (19) The Registrar shall ensure conduct of special audit of the State Apex                  

Co-operative Bank or a Central Co-operative Bank if requested by the Reserve Bank in the 

manner and form stipulated by the Reserve Bank and also furnish the report to Reserve Bank 

within the time stipulated. 

(20) (a) The Registrar shall ensure that Reserve Bank's regulatory prescriptions in 

case of State Apex Co-operative Bank and Central Co-operative Banks including 

recommendation for supersession of the Board and winding up of the State Apex                        

Co-operative Bank and Central Co-operative Banks are implemented within one month of 

being so advised by the Reserve Bank. 
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(b) The Registrar shall ensure that the liquidator or the Administrator, as the case 

may be, is appointed within two months of being so advised by the Reserve Bank for 

winding up or supersession. 

(c) If in the opinion of the Reserve Bank or National Bank, the Chief Executive 

Officer of the State Apex Co-operative Bank or a Central Co-operative Bank, does not fulfill 

eligibility criteria specified by the Reserve Bank, the Registrar shall ensure removal of Chief 

Executive Officer within one month of being so advised by the Reserve Bank or the National 

Bank. 

(d) If in the opinion of the Reserve Bank or the National Bank, a person has been 

co-opted as a member of the Board without having the requisite special knowledge or 

experience in such fields as may be stipulated by the Reserve Bank, the Registrar shall, on 

being advised by the Reserve Bank or the National Bank, ensure removal of that person            

co-opted within one month of being so advised by the Reserve Bank or the National Bank. 

 (21) No primary agricultural credit society or its federation or association, except 

those which are permitted to act as a Bank under the Banking Regulation Act, 1949 (Central 

Act X of 1949), shall be registered with the words 'Bank' or any other derivative of the word 

'Bank' in its registered name or shall use the same as a part of its name: 

 Provided that where any primary agricultural credit society or its federation or 

association, except those which are permitted to act as a Bank under the Banking Regulation 

Act, 1949 (Central Act X of 1949), has been registered or using the same as a part of its 

name before the 21st day of October 2008 with the word 'Bank' or any of its derivatives in its 

registered name, it shall within three months from that date, change its name so as to remove 

the word 'Bank' or its derivative, if any, from its name: 

 Provided further that where any such society fails to comply with the above 

provisions within the period specified therein, the Registrar shall order the winding up of 

such society forthwith. 

 (22) Save as otherwise provided in this section, the existing provisions of the Act, 

rules and guidelines shall continue to be in force till the guidelines or stipulations are issued 

by the Reserve Bank or the National Bank wherever required for effective implementation of 

the provisions of this section. 

 (23)  Omitted. 

 (24) No short term co-operative credit structure society shall be exempted by the 

Government from the application of the provisions of this Chapter without the prior approval 

of the Reserve Bank or the National Bank, as the case may be. 

 (25) The Government or the Registrar shall not do anything or take action or issue 

any order or direction which may have the effect of, curtailing any of the freedoms or powers 

given under this Chapter to any short term co-operative credit structure society or adversely 

affecting other provisions of this Chapter. 
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CHAPTER XV. 

WINDING-UP AND CANCELLATION OF REGISTRATION OF 

REGISTERED SOCIETIES. 

 137. Winding-up of registered societies.__ (1) If the Registrar in the course of an audit 

under section 80 or after an inquiry has been held under section 81 or an inspection or 

investigation has been made under section 82 or an inspection of books has been made under 

section 83 or an receipt of an application made by not less than three-fourth of the members 

of a registered society or on receipt of a resolution of general body of a registered society, is 

of opinion that the society ought to be wound up, he may issue a notice to the society calling 

upon it to make its representations to the Registrar within one month from the date of receipt 

of such notice and the society shall follow such procedure as may be prescribed in this 

regard. A copy of the notice issued to the society shall be communicated to every member of 

the society in such manner as may be prescribed. The Registrar may after considering the 

representations, if any, received from the society or from any member and on being satisfied 

that the society ought to be wound up, issue an order to that effect and shall communicate 

such order to the society by registered post. 

 (2) The Registrar may of his own motion and after giving a registered society an 

opportunity of making its representation by order in writing direct the winding-up of a 

registered society__ 

 (a) Where it is a condition of the registration of the society that the society shall 

consist of at least twenty-five members and the number of members has been reduced to less 

than twenty-five; or 

 (b) Where the society has not commenced working within the prescribed period or has 

ceased to work. 

 Explanation.__ For the purposes of this sub-section the expression “ceased to work” 

means the cessation of the primary activities by the society for at least two consecutive years. 

(3) A copy of an order made under sub-section (1) or under sub-section (2) shall be 

communicated by registered post to the society and to the financing bank, if any, of which the 

society is a member. 

 138. Liquidator.__ (1) Where the Registrar has made an order under section 137 for 

the winding-up of a registered society, he may appoint a liquidator for the purpose and fix his 

remuneration. 

 (2) A liquidator shall on appointment take into his custody or under his control all the 

property, effects and actionable claims to which the society is or appears to be entitled and 

shall take such steps as he may deem necessary or expedient to prevent loss or deterioration 

of, or damage to property effects and claims. 



87 

 

 (3) Where an appeal is preferred under clause (a) of sub-section (2) of section 152, an 

order of winding-up of a registered society made under sub-section (1) of section 137 shall 

not operate thereafter until the order is confirmed in appeal: 

 Provided that the liquidator shall continue to have custody or control of the property, 

effects and actionable claims mentioned in sub-section (2) and have authority to take the 

steps referred to in that sub-section. 

 (4) Where an order of winding-up of a registered society is set aside in appeal the 

property, effects and actionable claims of the society shall re-vest in the society. 

 139. Powers of liquidator.__ (1) Subject to any rules made in this behalf, the whole of 

the assets of a registered society in respect of which an order for winding-up has been made, 

shall vest in the liquidator, appointed under section 138 from the date on which the order 

takes effect and the liquidator shall have power to realize such assets by sale or otherwise. 

 (2) Such liquidator shall, subject to the control of the Registrar, also have power- 

 (a) to institute and defend suits and other legal proceedings on behalf of the registered 

society by the name of his office; 

 (b) to determine, from time to time, the contribution (including debts due) to be made 

or remaining to be made by the members or past members or by any officer or servant or 

former officer or servant or by the estates or nominees, heirs or legal representatives of 

deceased  members, officers or servants to the assets of the society : 

Provided that the contribution to be made under this clause by a nominee, heirs or 

legal representatives of a deceased member, officer or servant shall be limited to the extent of 

the assets of the deceased in the hands of such nominee, heir or legal representative; 

(c) to investigate all claims against the registered society, and subject to the provisions 

of this Act, to decide questions of priority arising between claimants; 

(d) to summon and enforce the attendance of witnesses and to compel the production 

of any books, accounts, documents, securities, cash or other properties belonging to, or in the 

custody of, the society by the same means and so far as may be in the same manner as is 

provided in the case of a Civil Court under the Code of Civil Procedure, 1908 (Central Act V 

of 1908); 

(e) subject to any rules made in this behalf, to pay claims against the registered 

society including interest up to the date of winding up according to their respective priorities, 

if any in full or rateably, as the assets of the society may permit; to apply the surplus if any, 

remaining after payment of the claims for the payment of interest from the date of such order 

of winding up at a rate fixed by him but not exceeding the contract rate in any case;  

(f) to determine by what persons and in what proportion the costs of the liquidation 

are to be borne; 
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(g) to determine whether any person is a member, past member, or nominee of 

deceased member; 

(h) to give such directions in regard to collection and distribution of the assets of the 

society as may appear to him be necessary for winding-up the affairs of the society; 

(i) to carry on the business of the society so far as may be necessary for the beneficial 

winding-up of the same; 

(j) with the previous approval of the prescribed authority, to make any compromise or 

arrangement with creditors or persons having any claims, present or future, whereby the 

society may be rendered liable; 

(k) with the previous approval of the prescribed authority, to compromise all calls or 

liabilities to any calls and debts and liabilities capable of resulting in debts, and all claims, 

present or future, certain or contingent, subsisting or supposed to subsist between the society 

and alleged contributory or other debtor or contributory or person apprehending liability to 

the society and all questions in any way relating to or affecting the assets or the winding-up 

of the society on such terms as may be agreed and take any security for the discharge of any 

such call, liability, debt or claim and give a complete discharge in respect thereof; and 

(l) to specify the time or times within which the creditors shall prove their claims 

against registered society or be included for the benefit of any distribution made before those 

claims are proved. 

(3) Without prejudice to any other mode of recovery which is being taken or may be 

taken under this Act or any other law for the time being in force, any sum ordered under this 

section to be recovered as a contribution to the assets of a registered society or as costs of 

liquidation may be recovered as if it were an arrear of land revenue and for the purposes of 

such recovery the Registrar shall have the powers of a Collector under the Tamil Nadu 

Revenue Recovery Act, 1864 (Tamil Nadu Act II of 1864). 

(4) Save as provided in sub-section (3), orders made under this section shall, on 

application, be enforced by any Civil Court having local jurisdiction in the same manner as a 

decree of such court. 

(5) When the affairs of a registered society have been wound up, the liquidator shall 

make a report to the Registrar and deposit the record of the society in such place as the 

Registrar may direct. 

 140. Cancellation of registration.__ (1) Where the affairs of a registered society have 

been completely wound up, the Registrar shall make an order cancelling the registration of 

the society. On the cancellation of its registration the society shall cease to exist as a 

corporate body from the date of such order of cancellation. 

 (2) An order made under sub-section (1) shall be communicated by registered post to 

the society and to the financing bank, if any, of which the society was a member. 
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 141. Bar of legal proceedings.__ Save in so far as is expressly provided in this Act, no 

Civil Court shall take cognizance of any matter connected with the winding-up or 

cancellation of the registration of a registered society under this Act, and when a liquidator 

has been appointed, no suit or other legal proceeding shall lie or be proceeded with against 

the liquidator as such or against the society or any member thereof on any matter touching the 

affairs of the registered society, except by leave of the Registrar and subject to such terms as 

he may impose; 

 Provided that where the winding-up order is cancelled or withdrawn under section 

142, the provisions of this section shall cease to operate in respect of the liability of the 

society and its members to be sued but they shall continue to apply to the liquidator already 

appointed. 

 142. Restoration of society ordered to be wound up.__ Where, in the opinion of the 

Registrar, a registered society which has been ordered to be wound up may be restored to a 

board constituted in accordance with the provisions of this Act, the rules and the by-laws, 

may, at any time before the affairs of the society have been completely wound up, cancel or 

withdraw the order of winding-up in consultation with the board of the financing bank and 

direct the Liquidator to constitute a board in accordance with the provisions of this Act, the 

rules and the by-laws and hand over the management of the registered society to such board: 

Provided that the Registrar shall not cancel or withdraw the winding up of any insured 

co-operative bank without the prior permission of the Reserve Bank of India. 

 

CHAPTER XVI. 

EXECUTION OF DECREES, DECISIONS, AWARDS AND ORDERS. 

 143. Power of the Registrar to recover certain sums by attachment and sale of 

property.__ The Registrar or any person subordinate to him empowered by Registrar in this 

behalf may, subject to the rules and without prejudice to any other mode of recovery provided 

by or under this Act, recover - 

 (a) any sum due under a decree or an order of a Civil Court, a decision or an award of 

the Registrar or any person subordinate to and empowered by the Registrar or arbitrator or 

arbitrators or an order of the Registrar. 

 Explanation.__ For the purpose of this clause, “ Registrar “ and “arbitrator” shall 

also include the Registrar of the State having reciprocal arrangements with the State of Tamil 

Nadu and any arbitrator appointed by such Registrar; or  
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(b)  any sum due from a registered society or from an officer, former officer, member 

or past or deceased member of a registered society as such to the Government including any 

costs awarded to the Government in any proceedings under this Act; or 

 

(c)  any sum ordered to be paid towards the expenses of a general meeting of a 

registered society called under sub-section (4) of section 32 or sub-clause (ii) of clause (e) of 

sub section (2) of section 81; or 

 

(d) any sum awarded by way of costs under section 85 to a registered society 

including a financing bank; or 

 

(e) any sum ordered under section 139 to be recovered as a contribution to the assets 

of a registered society or as costs of liquidation; or 

 

(f) any sum ordered under section 87 to be repaid to a registered society or recovered 

as contribution to its assets; or 

 

(g) any amount due under a certificate granted by the Registrar under sub-section (1) 

of section 150, 

 

 together with the interest, if any, due on such sum and the costs of process by the attachment 

and sale or by the sale without attachment of the property of the person against whom such 

decree, decision, award, order or certificate, has been obtained or passed. 

 144. Recovery of debts.__ Notwithstanding anything contained in this Act or in any 

other law for the time being in force and without prejudice to any other mode of recovery 

which is being taken or may be taken, the Registrar or any person subordinate to him 

empowered by the Registrar in this behalf may subject to the rules and on application from 

the registered society for the purpose, recover any debt or outstanding demand due to the 

society by any member or past or deceased member by sale of the property or interest in 

property which is subject to a charge under sub-section (1) of section 40; 

 Provided that no sale shall be ordered under this section unless the member or past 

member or the nominee, heir or legal representative of the deceased member has been served 

in the manner prescribed, with a notice of the application to sell and has failed to pay the debt 

or outstanding demand within fifteen days from the date of such service. 

 145. Publication of information respecting members or past or deceased members 

from whom any debt or outstanding demand is due to the society.__  If the  financing bank is 

of opinion that it is necessary or expedient, in the public interest or for the purpose of 

securing the recovery of any debt or outstanding demand due to any registered society which 

is affiliated to the financing bank to publish the names of any members or past or deceased 

members from whom any debt or outstanding demand is due to the registered society, the 

financing bank may, subject to such conditions as may be prescribed, cause to be published in 

such manner as it thinks fit the names of such members. 
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 146. Registrar or person empowered by him to be a Civil Court for certain 

purposes.__ The Registrar or any person empowered by him in that behalf  shall be deemed 

when exercising any power under this Act for the recovery of any amount by the attachment 

and sale or by the sale without attachment of any property, or when passing any orders on any 

application made to him for such recovery or to take some steps in aid of such recovery, to be 

a Civil Court for the purposes of Article 136 of the Schedule to the Limitation Act, 1963 

(Central Act 36 of 1963). 

 147. Officers or servants of registered societies and sale officers not to bid at sales.__

 At any sale of movable or immovable property held for the recovery of any money 

due to a registered society, no officer or servant of such society or of the financing bank 

(except on behalf of the society or of the financing bank of which he is an officer or servant) 

and no sale officer or other person having any duty to perform in connection with such sale 

shall, either directly or indirectly, bid for or acquire or attempt to acquire any interest in such 

property. 

 148. Recovery of sums due to Government.__ (1) All sums due from a registered 

society or from an officer, former officer, member or past or deceased member of a registered 

society as such to the Government including any costs awarded to the Government in any 

proceeding under this Act may, without prejudice to any other mode of recovery provided by 

or under this Act, be recovered in the same manner as arrears of land revenue and for the 

purposes of such recovery, the Registrar shall have the powers of a Collector under the Tamil 

Nadu Revenue Recovery Act, 1864 (Tamil Nadu Act II of 1864). 

 (2) Sums due from a registered society to the Government and recoverable under sub-

section (1) may be recovered, firstly, from the property of the registered society, secondly, in 

the case of a society the liability of the members of which is limited from the members, past 

members or the estates of deceased members subject to the limit of their liability and thirdly, 

in the case of other societies from the members, past members or the estates of deceased 

members. 

 Provided that the liability of the past members and of the estates of deceased members 

shall in all cases be subject to the provisions of section 31. 

 149. Powers of financing bank to proceed against the members of registered 

society.- (1) Where a member of a registered society has committed default in the payment 

any debt due by him to such society, such society shall take action for the recovery of the 

debt within such time as may be prescribed. 

 (2) Where any registered society is unable to pay its debts due to the financing bank 

by reason of its members committing default in the payment of debts due to such society and 

if such society fails to take action for the recovery of the debt within the period prescribed 

under sub-section (1) or in the opinion of the financing bank to which the society is indebted 

the action taken by such society is not adequate the financing bank may, without prejudice to 

any other mode of recovery which is being taken or may be taken and after giving such 
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society an opportunity of making its representation, take action against such defaulting 

members for the recovery of the debts. 

 (3) Where the financing bank takes action against the defaulting member the 

provisions of the Act, the rules and the by-laws shall apply as if all reference to the registered 

society or its board in the said provisions were references to the financing bank. 

 150. Powers of  Registrar to issue certificate for recovery of sums due from 

members of registered society.__ (1) Notwithstanding anything contained in this Act or in any 

other law for the time being in force, and without prejudice to any other mode of recovery 

which is being taken or may be taken under this Act or any other law for the time being in 

force, the Registrar may, on the application made by a registered society for the recovery of 

any sum due to it from any of its members and after making such enquiry as he deems fit, 

issue a certificate for recovery of such sums: 

 Provided that every application under this sub-section shall be accompanied by a 

statement of accounts in respect of the sums to be recovered from the member: 

 Provided further that no such certificate under this sub-section shall be issued unless 

the member concerned has been given an opportunity of making his representation. 

 (2) A certificate issued by the Registrar under sub-section (1) shall be final and 

conclusive evidence of the sum due to the registered society from its members and the same 

may be recovered as if it were an arrear of land revenue and for the purposes of such 

recovery, the Registrar shall have the powers of a Collector under the Tamil Nadu Revenue 

Recovery Act 1864 (Tamil Nadu Act II of 1864) 

 

CHAPTER XVII. 

APPEALS, REVISION AND REVIEW. 

 151. Co-operative Tribunal. __ (1) The Government may constitute as many Tribunals 

as may be necessary for the purpose of this Act. 

 (2) Each Tribunal shall consist of one or more persons possessing such qualifications 

as may be prescribed:  

 Provided that at least one person shall be a judicial officer not below the rank of a 

Sub-ordinate Judge.  

 (3) Each Tribunal shall have such jurisdiction and over such area, as the Government 

may, by notification, from time to time, determine.  

 152. Appeals.__ (l) Any person aggrieved by— 

 (a) any decision or award passed or order made or proceedings taken under sub-
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section (1) of section 87, sub-section (2), sub-section (3) or sub-section (4) of section 90, 

section 118, section 119, section 143, section 144 or section 167; or  

 (b) any award of an arbitrator or arbitrators under sub-section (2) or sub-section (3) of 

section 90; or  

 (c) any award of an arbitrator under section 100, may appeal to the Tribunal:  

 Provided that nothing contained, in clause (a) or clause(b) of this sub-section shall 

apply to —  

 (i) any decision, order or award under sub-section (2), sub-section (3) or sub-section 

(4) of section 90, in respect of any matter relating to, or in connection with, the constitution 

of a board including any election thereto; or  

 (ii) any decision, order or award under sub-section (2), sub-section (3) or sub-section 

(4) of section 90 in respect of any matter relating to, or in connection with, any matter not 

being a money claim;  

 (iii) any order of transfer, reference, withdrawal or re-transfer of a dispute under sub-

section (2) or sub-section (3) of section 90,  

 (2) (a) Any person aggrieved by any— 

 (i) decision under section 7, sub-section (4) of section 23, sub-section (6) of section 

34; or 

 (ii) refusal to register the society under sub-section 9 or the amendment of the by-laws 

under section 11; or  

 (iii) registration of amendment of the by-laws under sub-section (2) of  section 12; or  

 (iv) approval of or refusal to approve the expulsion of a member under sub-section (2) 

of section 25, the proposal to take loan under clause (e) of sub-section (I) of section 105, the 

decision of the board under clause (ii) of sub-section (1) of section 106, the regulations under 

section 108 or the removal of a member under the proviso to section 109; or 

 (v) order under section 14, clause (ii) of sub-section (2) of section 21, section 36, sub-

section (1) of section 88, sub-section (1) of section 89, section 137 or section 181, may 

appeal if such decision, refusal, registration, approval or refusal to approve or order is that 

of— 

 (A) the Registrar for the State, to the Government; or  

 (B) any other person, to the Registrar.  

 Explanation.__For the purposes of this clause; "person aggrieved" means in relation to 

section 11 or section 12, the registered society.  
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 (b) Any person, who is refused admission to a registered society under sub-section (2) 

of section 21 or who is aggrieved by any order of the liquidator under section 139, may 

appeal to the Registrar.  

 (3) Any appeal under sub-section (1) or sub-section (2) shall, subject to the other 

provisions of the Act, be preferred within sixty days from the date of communication of the 

decision, order, award, refusal, registration or approval complained of, but the appellate 

authority may admit an appeal preferred after the said period of sixty days if it is satisfied that 

the appellant had sufficient cause for not preferring the appeal within the said period.  

 (4) In disposing of an appeal under this section, the appellate authority may, after 

giving the parties an opportunity of making their representations, pass such order thereon as 

the appellate authority may deem fit. 

 (5) Subject to the provisions of sections 153 and 154, the decision or order of the 

appellate authority on appeal shall be final.  

 (6) The appellate authority may pass such interlocutory order pending the decision on 

the appeal as the appellate authority may deem fit. 

 (7) The appellate authority may award costs in any proceedings before the appellate 

authority to be paid either out of the funds of the registered society or by such party to the 

appeal as the appellate authority may deem fit.  

 153. Revision.__(1) The Registrar may of his own motion or on application, call for 

and examine the record of any officer subordinate to him or of the board or any officer of a 

registered society or of the competent authority constituted under sub-section (3) of section 

75 and the Government may, of their own motion or on application, call for and examine the 

record of the Registrar, in respect of any proceedings under this Act or the rules or the by-

laws not being a proceeding in respect of which an appeal to the Tribunal is provided by sub-

section (1) of section 152 to satisfy himself or themselves as to the regularity of such 

proceedings, or the correctness, legality or propriety of any decision passed or order made 

therein; and, if, in any case, it appears to the Registrar or the Government that any such 

decision or order should be modified, annulled, reversed or remitted for reconsideration, he or 

they may pass orders accordingly: 

 Provided that every application to the Registrar or the Government for the exercise of 

the powers under this section shall be preferred within ninety days from the date on which the 

proceedings, decision or order to which the application relates was communicated to the 

applicant.  

 (2) No order prejudicial to any person shall be passed under sub-section (1) unless 

such person has been given an opportunity of making his representations.  

 (3) The Registrar or the Government, as the case may be, may suspend the execution 

of the decision or order pending the exercise of his or their power under sub-section (1) in 

respect thereof. 
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 (4) The Registrar or the Government may award costs in any proceedings under this 

section to be paid either out of the funds of the society or by such party to the application for 

revision as the Registrar or the Government may deem fit.  

 154. Review.__(1) The appellant or the applicant for revision or the respondent may 

apply for the review of any order passed under section 152 or section 153 on the basis of the 

discovery of new and important facts which, after the exercise of due diligence, were not then 

within his knowledge or could not be produced by him when the order was made or on the 

basis of some mistake or error apparent on the face of the record or for any other sufficient 

reason: 

 Provided that no application for review shall be preferred more than once in respect of 

the same order. 

 (2) Every application for review shall be preferred within such time and in such 

manner as may be prescribed.  

 (3) The decision or order passed on the application in review shall be final.  

 (4) The authority competent to pass orders on an application for review may pass such 

interlocutory orders pending the decision on the application for review as that authority may 

deem fit.  

 (5) The authority referred to in sub-section (4) may award costs in any proceedings 

for review to be paid either out of the funds of the registered society or by such party to the 

application for review as it may deem fit. 

 155. Execution of orders passed in appeal, revision or review.__  Any order passed 

by the Tribunal, the Registrar or the Government under section 152, 153 or 154 shall be 

enforced by such authority and in such manner as may be prescribed.  

 156. Bar of jurisdiction of Civil Courts.__  Notwithstanding anything contained in any 

other law for the time being in force no order or award passed, decision or action taken or 

direction issued under this Act by an arbitrator, a liquidator, the Registrar or an officer 

authorised or empowered by him, the Tribunal or the Government or any officer subordinate 

to them, shall be liable to be called in question in any court and no injunction shall be granted 

by any court in respect of anything which is done or intended to be done by or under this Act.  
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CHAPTER XVIII. 

OFFENCES AND PENALTIES. 

 157. Punishment for furnishing false information or disobeying summons or other 

lawful order, requisition or direction.__  (1) The board of a registered society which wilfully 

makes a false return or furnishes false information or wilfully fails to aid or assist the 

completion of audit or wilfully fails to conduct the general meetings or wilfully disobeys or 

fails to comply with the lawful order or direction of the Registrar shall be punishable with 

fine which may extend to five thousand rupees.  

 (2) Any officer, employee or a paid servant or any member of the society who 

wilfully fails to furnish information required for audit or wilfully makes a false return or 

furnishes false information, or any person who wilfully or without any reasonable excuse, 

disobeys any summons, requisition or other lawful order, or direction issued under the 

provisions of this Act, or who wilfully, withholds or fails to furnish any information lawfully 

required from him by a person authorised in this behalf under the provisions of this Act, shall 

be punishable with imprisonment for a term which may extend to six months or with fine 

which may extend to five thousand rupees or with both. 

 158. Punishment for acting in contravention of sections 40, 41, 95, 105, 124 or 

124A.__  Any person who acts in contravention of sub-section (2) of section 40 or fails to 

deposit or entrust to custody property subject to a prior charge in  favor of any registered 

society when required to do so by the society under sub-section (3) of that section or who acts 

in contravention of clause (iii) of section 41 or sub-section (3) of section 95 or sub-section (3) 

of section 105 or sub-section(1)of section 124 or section 124-A shall be punishable with 

imprisonment for a term which may extend to six months or with fine which may extend to 

five thousand rupees or with both.  

 159. Prohibition of the use of the word 'co-operative' or its equivalent.__  (1) No 

person other than a registered society shall trade or carry on business under any name or title 

of which the word 'co-operative’ or its equivalent in any regional language is part without the 

sanction of the Government:  

Provided that nothing in this sub-section shall apply to the use by any person or his 

successor in interest of any name or title under which he traded or carried on business at the-

date on which the Co-operative Societies Act, 1912 (Central Act II of 1912) came into 

operation.  

 (2) Whoever contravenes the provisions of sub-section (1) shall be    punishable with 

fine which may extend to five thousand rupees and in the case of a continuing offence, with 

further fine of five hundred rupees for each day on which the offence is continued after 

conviction therefor. 
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 160. Punishment for failure to give effect to decision, award or order.__ The board 

of any registered society or an officer or an employee or a servant thereof who fails to give 

effect to any decision or award under section 90 or to any order passed by the appropriate 

appellate authority where an appeal against such decision or award has been filed such 

decision or award or order not being a money decree, shall if such failure is by,- 

 (a) the board, be punishable with fine which may extend to five thousand rupees;  and 

 (b) an officer or an employee or a paid servant of such society, be punishable with 

imprisonment for a term which may extend to six months or with fine which may extend to 

five thousand rupees or with both.  

 161. Punishment for misuse of properties of the society.__(1) Any officer or 

custodian who wilfully fails to handover custody of books, accounts, documents, records, 

cash, security or other property belonging to a registered society of which he is an officer or 

custodian, to an authorised person shall be punishable with imprisonment for a term which 

may extend to one year or with fine which may extend to ten thousand rupees or with both. 

  (2) Whoever not entitled to be in possession of any of the records and properties of 

the society (whether or not member of the board which has been reconstituted or superseded 

or a member, officer, an employee, or a paid servant of any society which has been ordered 

to be wound-up) referred to in sub-section (1) of section 165 prevents the reconstituted 

board, administrator or liquidator, as the case may be, from obtaining the possession of the 

said records and properties of the society shall be punishable with imprisonment for a term 

which may extend to one year or with fine which may extend to ten thousand rupees or with 

both and shall also be liable to fine which may extend to five hundred rupees for every day 

of such prevention until seizure of such records and properties of the society under sub-

section (4) of section 165.   

  162. Punishment for adopting corrupt practice in elections of members of the board 

or office bearers of the board.__ Any person, before, during or after the elections of 

members of the board or office bearers of the board,__ 

  (a) fraudulently defaces or fraudulently destroys any nomination paper; or 

  (b) fraudulently defaces,  destroys or removes any list,  notice or other document 

affixed by or under the authority of an authorised person; or  

 (c) fraudulently defaces or fraudulently destroys any ballot paper  or the official        

mark on any ballot paper or any declaration of identity;  or  

 (d) without due authority supplies any ballot paper to any person or receives any       

ballot paper from any person or is in possession of any ballot paper; or 

 (e) fraudulently puts into any ballot box anything other than the ballot paper which         

he is authorised by law to put in; or 

  (f)  without due authority destroys, takes, opens or otherwise interferes, with any        
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ballot box or ballot papers then in use for the purposes of the elections; or 

 (g) fraudulently or without due authority, as the case may be, attempts to do any  of 

the foregoing acts or wilfully aids or abets the doing of any such acts; and  

 (h) offers any gift  or promises to offer any gratification to any person with the     

object, directly or indirectly, of including,- 

 (i) a person to stand or not to stand as, or to withdraw or not to withdraw from, being 

a candidate at an election; or 

 (ii) a member to vote or refrain from voting at an election, or as a  reward to a person 

for having so stood or not stood or for having withdrawn or not having withdrawn his 

candidature; or 

 (iii) a member for having voted or refrained from voting,   shall be punishable with 

imprisonment for a term which may extend to one year or with fine which may extend to ten 

thousand rupees or with both.   

 163. Punishment for offences not otherwise provided for.__ Any registered society or 

its board or any officer or member thereof or any other person guilty of an offence under this 

Act for which no punishment is expressly provided herein shall be punishable with fine not 

exceeding five thousand rupees.  

 164. Cognizance of offences. __(1) No court inferior to that of a Metropolitan 

Magistrate or a Judicial Magistrate of the first class shall try any offence under this Act.  

 (2) Every offence under this Act shall for the purpose of the Code of Criminal 

Procedure, 1973 (Central Act 2 of 1974), be deemed to be non-cognizable.  

 (3)  No prosecution shall be instituted under this Act without the previous  sanction of 

the Registrar and such sanction shall not be given without  giving to the person concerned a 

reasonable opportunity to represent  his case. 

 164-A.  Other provisions of law not barred.__ Any action taken against any person 

under this Act shall not affect, and shall be in addition  to, any other proceedings by way of 

investigation or otherwise which might apart from this Act be instituted against him.  

 165. Delivery of possession of records and properties of a registered, society.__  (1) 

Where an administrator  is appointed under section 88, or under section 89 or where the 

society is ordered to be wound up and a liquidator is appointed under  section 138 and such 

reconstituted board, administrator, or liquidator is resisted in, or prevented from, obtaining 

possession of the books, accounts,  documents, securities, cash and other properties, whether 

movable or immovable, of the society (hereafter in this section referred to as the records and 

properties of the society) by the board which has been, reconstituted or superseded or by the 

society which has been ordered to be wound up or by any person who is not entitled to be in 

possession of the records and properties of the society, the reconstituted board,  administrator 

or liquidator may apply to any Metropolitan Magistrate or a Judicial Magistrate of the first 
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class in whose jurisdiction the office of the society or the records and properties of that 

society is or are situate for delivery of possession of the records and properties of the society. 

 (2) Where in the opinion of the Registrar, the records and properties of any society are 

in possession of a person not entitled to be in possession thereof for any reason or where the 

Registrar is satisfied that the records and properties of the society are likely to be tampered 

with or destroyed, or the funds and properties of the society are likely to be misappropriated 

or misapplied, he or any person authorised by him in this behalf may apply to any 

Metropolitan Magistrate or a Judicial Magistrate of the first class in whose jurisdiction the 

office of the society or the records and properties of that society is or are situate for delivery 

of possession of the records and properties of the society. 

 (3) Every application under sub-section (1) shall be accompanied by a copy of the 

order made under sub-section (1) of section 88 or as the case may be, section 89 or under 

section 137.  

 (4) On receipt of an application under sub-section (1) or sub-section (2), the 

Metropolitan Magistrate or the Judicial Magistrate of the first class, as the case may be, shall 

by a warrant, authorise any police officer not below the rank of Sub-Inspector to enter and 

search any place where the records and properties of the society are kept or are believed to be 

kept and to seize such records and properties and the records and properties so seized shall be 

handed over to- 

 (a) in case the application is made by the reconstituted board, administrator, or 

liquidator, to such board, officer or liquidator; or  

 (b) in case the application is made by the Registrar or any person authorized by him, 

to the Registrar or to such authorised person :  

Provided that the records and properties so handed over to the Registrar or to any 

person authorised by him shall be retained by the Registrar or such authorised person only for 

so long as may be necessary for their examination and for the purpose of inquiry, if any : 

Provided further that the records and properties shall not be retained for more than 

three months at a time except with the permission of the next higher authority.  

(5) All searches or seizures made under this section shall be carried out in accordance 

with the provisions of the Code of Criminal Procedure, 1973 (Central Act 2 of 1974), relating 

to searches or seizures made under the authority of a warrant issued by a magistrate.  

166.  Registrar's powers to enforce performance of duties.__ (1) If at any time, it 

appears to the Registrar that a registered society has made default in performing any duty 

imposed by or under this Act or has failed to comply with a lawful order of the Registrar, he 

may by order in writing, fix a period for the performance of such duty or for the compliance 

of the order.  
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(2) If such duty is not performed or the order of the Registrar is not complied within 

the period so fixed, the Registrar or any person authorised by him in this behalf may take or 

cause to be taken such action as may be necessary and recover the expenses of taking such 

action from the society as if it were an arrear of land revenue and for the purposes of such 

recovery, the Registrar shall have the powers of a Collector under the Tamil Nadu Revenue 

Recovery Act, 1864 (Tamil Nadu Act II of 1864).  

(3) Notwithstanding anything contained in sub-sections (1) and (2), the Registrar may 

direct the officer or officers, whom he considers responsible for the default to perform the 

duties or failure to comply with the order, to pay to the society the expenses recovered under 

sub-section (2).  

(4) The Registrar may, where the officer or officers fail to pay the expenses referred 

to in sub-section (2), by order, require such officer or officers to pay to the society such sum 

not exceeding twenty-five rupees as he may think fit each day until his direction under sub-

section (3) is carried out.  

(5) No order or direction under this section shall be made or issued except after giving 

the society or officer concerned an opportunity of making its or his representations.  

(6) The action taken under this section shall be without prejudice to any other action 

that may be taken under this Act and the rules. 

 

CHAPTER XIX. 

MISCELLANEOUS. 

 167. Furnishing of security and attachment of property. __(1) Where the Registrar is 

satisfied on the application of a registered society in respect of a reference made to him under 

sub-section (1) of section 90 or on the application of a liquidator appointed under section 138 

in respect of the proceedings of such liquidator for determining the contribution to be made 

by a person to the assets of the society under clause (b) of sub-section (2) of section 139 or on 

the application of the board or liquidator or any creditor to the society or otherwise in respect 

of any inquiry ordered into the conduct of any person under section 87 that any party to the 

reference or the person, as the case may be, is about to dispose of or remove from the local 

limits of the jurisdiction of the Registrar, the whole or any part of his property with intent to 

defeat or delay the execution of any decision that may be passed on the reference or of any 

order that may be passed against him by the liquidator or the Registrar, as the case may be, 

the Registrar may, by order, direct the party or the person, to furnish security in such sum and 

within such time as may be specified in such order and to produce and place at the disposal of 

the Registrar when required, the said property or such part thereof as may be sufficient for the 

execution of any decision or order aforesaid. 
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 (2) The Registrar may also in the order made under sub-section (1), or by a separate 

order, direct the conditional attachment of the said property, or such part thereof and such 

attachment shall have the same effect as if it had been made by a competent civil court: 

 Provided that no order for conditional attachment shall be made under this sub-section 

unless the Registrar, for the reasons to be recorded in writing, is satisfied that the whole or 

any part of the property will be disposed of or removed with intent to defeat or delay the 

execution of any decision or order of the liquidator or the Registrar, as the case may be. 

 168. Power to exempt societies from conditions as to registration.__ Notwithstanding 

anything contained in this Act, the Government may by special order in each case and subject 

to such conditions, if any, as they may impose, exempt any society from any of the 

requirements of this Act as to registration. 

 169. Exemption of self-reliant societies.__ Nothing contained in sub-section (8) of 

section 33 shall apply to any self-reliant society or class of self-reliant societies which 

complies with such conditions as the Government may by general of special order, specify. 

 170. Power to exempt registered societies.__ Without prejudice to the power conferred 

by section 169, the Government may, in the public interest, by general or special order, 

whether prospectively or retrospectively,- 

(a) exempt any registered society, from any of the provisions other than sub-section 

(1) of section 88 and sub-section (1) of section 89 of this Act, or of  the rules, subject to such 

conditions as may be specified; or 

(b) direct that such provisions of the rules shall apply to such society with such 

modifications as may be specified in the order.  

 

171. Arbitrator in fixing compensation for lands acquired and Tribunal to be civil 

courts.__ The arbitrator appointed under clause (b) of sub-section (1) of section 100 and the 

Tribunal shall have the same powers as are vested in a civil court under the Code of Civil 

Procedure, 1908 (Central Act V of 1908), when trying a suit or when hearing an appeal. 

 

172. Delegation of powers of Government.__ (1) The Government may, by 

notification, authorise any authority or officer to exercise any of the powers vested in them by 

this Act except the powers conferred under sections 170 and 180 and may in like manner 

withdraw such authority. 

 

(2) The exercise of any power delegated under sub-section (1) shall be subject to such 

restrictions and conditions as may be prescribed or as may be specified in the notification and 

also to control and revision by the Government or by such officer as may be empowered by 

the Government in this behalf. The Government shall also have power to control and revise 

the acts or proceedings of any officer so empowered. 
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173. Saving of existing societies. __(1) Every society existing on the date of 

commencement of this Act which has been registered under the Co-operative Credit Societies 

Act, 1904 (Central Act X of 1904), or under the Co-operative Societies Act, 1912 (Central 

Act II of 1912), or under the Madras Co-operative Societies Act, 1932 (Madras Act VI of 

1932), or under the Tamil Nadu Co-operative Societies Act, 1961 (Tamil Nadu Act 53 of 

1961), and every society to which the Tamil Nadu Co-operative Land Development Banks 

Act,  1934 (Tamil Nadu Act X of 1934) applied immediately before the date of the 

commencement of this Act shall be deemed to be registered under this Act; and its by-laws, 

shall so far as the same are not inconsistent with the express provisions of this Act, continue 

in force until altered or rescinded. 

 

(2) Every society which has been registered under the law applicable to co-operative 

societies in the areas which formerly formed part of the State of Pudukkottai or in the 

Kanyakumari district or the Shencottah taluk of the Tirunelveli district or in the territories 

specified in the Second Schedule to the Andhra Pradesh and Madras (Alteration of 

Boundaries) Act, 1959 (Central Act 56 of 1959), shall if the Registrar, by an order in writing, 

so declares, be deemed to be registered under this Act and its by-laws shall so far as the same 

are not inconsistent with the express provisions of this Act continue in force until they are 

altered or rescinded. 

 

(3) All appointments, rules, regulations and orders made, notifications and notices 

issued and suits and other proceedings instituted under the Acts mentioned in sub-section (1) 

shall, so far as may be,  deemed to have been respectively made, issued and instituted under 

this Act. 

 

174. Acts of societies, etc., not to be invalidated by certain defects.__ No act of a 

registered society or any board or of any officer of the society shall be deemed to be invalid 

merely on the ground__ 

(a) of  any vacancy or defect in the organization of the society or the formation of the 

general body or the constitution of the representative general body or of the board; 

(b) of any defect or irregularity in the election or co-option or  nomination or 

appointment as the case may be, of a member of the board or an officer of the society or of 

any disqualification of such member or officer ; or 

(c) of any defect or irregularity in such act or proceeding not affecting the merits of 

the case.     

 175. Companies Act, 1956 not to apply.__ The provisions of the Companies Act, 1956 

(Central Act I of 1956), shall not apply to registered societies. 

 176. Protection of action taken in good faith.__ No suit, prosecution or other legal 

proceeding shall lie against the Government or any officer or servant of the Government or 

the Registrar or any person authorized by him for anything which is in good faith done or 

intended to be done under this Act or any rule or by-law made thereunder. 
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 177. Construction of references to Co-operative Societies Act in enactments.__ All 

references to the Co-operative Societies Act, 1912 (Central Act II of 1912), or the Madras 

Co-operative Societies Act, 1932 (Madras Act VI of 1932), or the Tamil Nadu Co-operative 

Land Development Banks Act, 1934 (Tamil Nadu Act X of 1934) or the Travancore-Cochin 

Co-operative Societies Act, 1951 (Travancore-Cochin Act X of 1952), or the Tamil Nadu  

Co-operative Societies Act, 1961 (Tamil Nadu Act 53 of 1961), occurring in any enactment 

made by any authority in India and for the time being in force in the State of Tamil Nadu 

shall, in its application to the said State, be construed as references to this Act. 

 178. Writing off non-recoverable assets.__ The general body of any registered society 

may, with the approval of the Registrar, write off such of its assets as are bad and cannot be 

recovered. 

 179. Power to amend Schedule.__ (1) The Government may, by notification, from 

time to time, amend the Schedule. 

 (2) When the Schedule is so amended, any reference to the Schedule in this Act, shall 

be construed as a reference to the Schedule as so amended. 

 180. Power to make rules.__ (1) The Government may, for the whole or any part of 

the State of Tamil Nadu and for any registered society or class of such societies, make rules 

to carry out all or any of the purpose of this Act. 

 (2) In particular and without prejudice to the generality of the foregoing power, such 

rules may- 

(a) prescribe the forms to be used and the conditions to be complied with in the 

making of applications for the registration of a society and the procedure in the matter of such 

application and the fees to be paid in respect of such application; 

(b) subject to the provisions of section 5, prescribe the procedure to be followed when 

societies change their form of liability; 

(c) prescribe the procedure to be followed and conditions to be complied with for the 

amalgamation of registered societies; 

(d) prescribe the matters in respect of which a society may or shall make by-laws and 

the procedure to be followed in making, altering and abrogating by-laws, and the conditions 

to be satisfied prior to such making, alteration or abrogation and the fees to be paid in respect 

of application for registration of amendment to by-laws; 

(e) prescribe the conditions to be complied with by persons applying for admission or 

admitted as members, and provide for the admission, expulsion, disqualification and removal 

of members; 

(f) provide for the payment to be made and the interests to be acquired before the 

exercise of the right of membership; 
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(g) regulate the manner in which funds may be raised by means of shares or 

debentures or otherwise and the manner in which fluid resources may be maintained for 

repayment of deposits; 

(h) provide for general meetings of the members and for the procedure at such 

meetings and the powers to be exercised by such meetings; 

(i) provide for the election, co-option nomination, suspension, resignation and 

removal of the members of the board and other officers (not being a paid officer) and for the 

convening of, and the procedure at meetings of the board and for the powers to be exercised 

and the duties to be performed by the board and other officers; 

(j) prohibit a society from electing or  co-opting or nominating a defaulting member 

of any society to its board or to the board of any other society and allowing him to exercise 

his rights of membership in the society or to represent it in another society and vote; 

(k) prescribe the accounts and books to be kept and maintained by a society and in the 

case of failure to so keep or maintain, provide for the levy of expenses for writing them up or 

for withdrawing any form of assistance; 

(l) provide for the periodical publication of a balance-sheet showing the assets and 

liabilities of a society; 

(m) prescribe the returns to be submitted by a society to the Registrar and provide for 

the persons by whom and the form in which such returns shall be submitted, and in case of 

failure to submit any such return, for the levy of the expenses of preparing it; 

(n) provide for the persons by whom and the form in which copies of entries in books 

of societies may be certified and for the charges to be levied for the supply of such copies; 

(o) provide for the formation and maintenance of a register of members and, where 

the liability of the members is limited by shares, of a register of shares; 

(p) provide for- 

(i) the appointment of an arbitrator or arbitrators to decide disputes; 

(ii) the procedure to be followed in proceedings before the Registrar, arbitrator or 

arbitrators or other persons deciding disputes including the appointment of a guardian for a 

party to the dispute, who is a minor or who by reason of unsoundness of mind or mental 

infirmity is incapable of protecting his interests. 

(iii) the levy of the expenses incidental to such proceedings; and 

(iv) the enforcement of the decisions or awards in such proceedings; 
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(q) provide for the withdrawal of members and for the payments, if any, to be made to 

members who withdraw and for the liabilities of past members or the estates of deceased 

members; 

(r) prescribe the prohibitions and restrictions subject to which societies may trade with 

persons who are not members; 

(s) provide for the mode in which the value of a deceased member’s interest shall be 

ascertained and for nomination of a person to whom such interest may be paid or transferred; 

(t) prescribe the payments to be made and the conditions to be complied with by 

members applying for loans, the periods for which loans may be made and the amount which 

may be lent, to an individual member; 

(u) provide for the formation and the  maintenance of reserve fund and other funds 

and the objects to which such funds may be applied and for investment of any funds under 

the control of a society; 

(v) prescribe the extent  to which a society may limit the number of its members; 

(w) prescribe the conditions under which profit may be distributed to the members of 

a society with unlimited liability and the maximum rate of dividend which may be paid by 

societies; 

(x) prescribe the procedure to be followed by a liquidator appointed under section 138 

and provide for the disposal of the surplus assets, if any, of the society; 

(y) prescribe the procedure to be followed in presenting and disposing of appeals, 

applications for revision and review, other  petitions and applications under this Act, the rules 

and the by-laws and the fees to be paid in respect thereof; 

(z) prescribe the period for which and the terms under which aid may be given by the 

Government to societies and the terms under which the Government may guarantee the 

payment of interest on debentures issued or deposits received by societies; 

(aa) provide for the custody of property attached under this Act; 

(bb) provide for the issue and service of processes and for proof of service thereof; 

(cc) provide for the levy of fees for granting certified copies of documents in the 

Registrar’s office; 

(dd) provide for the investigation of claims and objections that may be preferred 

against any attachment effected by the Registrar or any person empowered by him. 

(ee) prescribe the procedure for the attachment and sale of property under section 143 

and for attachment under section 167; 

(ff) prescribe the procedure and the disposal of the business of the Tribunal; 
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(gg) provide for the prescription by the Registrar of rates of travelling allowance, 

daily allowance, sitting fees and other compensatory allowance to the members of the 

societies and of the boards; 

(hh) provide for the prescription by the Registrar of the securities to be furnished by 

the employees of societies; 

(ii) provide for the maintenance of records and particulars pertaining to the societies; 

(jj) provide for the preparation of financial statements and other details for audit and 

prescribe the procedure for conducting audit; 

(kk) provide for the procedure to be followed in making of application for, and the 

grant of, extension of time under this Act; 

(ll) provide for restrictions on hypothecation of shares by members; 

(mm) provide for the manner of election of delegate of one society to the general 

body of another society and the powers and functions of such delegate; 

(nn)  provide for the constitution of executive committee or any sub-committee by the 

board and for delegating any of the powers or duties of the board to such committee or sub-

committee; 

(oo) provide for the constitution of advisory bodies in specified class or category of 

societies and the functions of such advisory bodies; 

(pp) provide for the procedure to be followed in making purchases by sample, 

description or specification and where purchase is made by sample, description or 

specification, provide for the manner of, and matters incidental to, the verification that the 

goods received conform to such sample, description or specification; 

(qq) prescribe prohibitions or restrictions subject to which societies may make 

purchases or transact their business; 

(rr) prescribe prohibitions against societies entrusting the whole of their business to 

others or prescribe restrictions subject to which societies may entrust any part of their 

business to others; and 

(ss) provide for all matters expressly required or allowed by this Act to be prescribed 

by, or specified in, the rules. 

  (3) The Government may make rules making it obligatory on the part of the 

registered societies- 

(a) to purchase commodities intended for sale directly from producers or producers’ 

societies, or 
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(b) to purchase for purposes of sale standardised products bearing AGMARK or ISI 

mark. 

(4) All rules made under this Act shall be published in the Tamil Nadu Government 

Gazette and unless they are expressed to come into force on a particular day, shall come into 

force on the day on which they are so published. 

(5) Every rule made under this Act shall, as soon as possible after it is made, be 

placed on the table of the Legislative Assembly and if, before the expiry of the session in 

which it is so placed or the next session, the Legislative Assembly agree in making any 

modification in any such rule or the Legislative Assembly agree that the rule should not be 

made, the rule shall thereafter have effect only in such modified form or be of no effect, as 

the case may be, so however, that any such modification or annulment shall be without 

prejudice to the validity of anything previously done under that rule. 

181. Power of Registrar to give directions in the public interest, etc.__ (1) Where the 

Registrar is satisfied that in the public interest or for the purpose of securing proper 

implementation of co-operative production and other development programmes approved or 

undertaken by the Government or to secure the proper management of the business of any 

class of registered societies generally, or for preventing the affairs of any registered society 

being conducted in a manner detrimental to the interests of the members, or of the depositors 

or the creditors thereof, it is necessary to issue directions to any class of registered societies 

generally or to any registered society or registered societies in particular, he may, by order 

issue directions to them from time to time, and all registered societies or the registered 

society concerned, as the case may be, shall be bound to comply with such directions. 

(2) The Registrar may, by order, modify or cancel any directions issued under sub-

section (1), and in modifying or cancelling such directions may impose such conditions as he 

may deem fit. 

182. Power of Government to give directions.__ (1) The Government may, in the 

public interest, by order, direct the Registrar to make an inquiry or to take appropriate 

proceedings under this Act, in any case specified in the order, and the Registrar shall report to 

the Government the result of the inquiry made or the proceedings taken by him within a 

period of six months from the date of such order or such further period as the Government 

may permit. 

(2) In any case, in which a direction has been given under sub-section (1), the 

Government may, notwithstanding anything contained in this Act, call for and examine the 

record of the proceedings of the Registrar and pass such orders in the case as they may think 

fit; 

Provided that before passing any order under this sub-section, the person likely to be 

affected by such order shall be given an opportunity of making his representation. 
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183. Repeals and savings.__ (1) The Tamil Nadu Co-operative Societies Act, 1961 

(Tamil Nadu Act 53 of 1961) and the Tamil Nadu Co-operative Land Development Banks 

Act, 1934 (Tamil Nadu Act X of 1934) (hereafter in this section referred to as the said Acts), 

are hereby repealed. 

(2) The repeal, by sub-section (1), of the said Acts shall not affect – 

(i) the previous operation of the said Acts or anything done or duly suffered          

thereunder ; or 

(ii) any right, privilege, obligation or liability acquired, accrued or incurred under the 

said Acts; or 

(iii) any penalty, forfeiture or punishment incurred in respect of any offence 

committed against the said Acts; or 

(iv) any investigation, legal proceedings or remedy in respect of any such right, 

privilege, obligation, liability, penalty, forfeiture or punishment as aforesaid; and any such 

investigation-legal proceedings or remedy may be instituted, continued or enforced and any 

such penalty, forfeiture or punishment may be imposed as if this Act had not been passed. 

(3) Subject to the provisions of sub-section (2) anything done or any action taken, 

including any appointment or delegation made, notification, order, instruction or direction 

issued, or any rule, regulation or form framed, certificate granted or registration effected, 

under the said Acts shall be deemed to have been done or taken under this Act and shall 

continue to have effect accordingly, unless and until superseded by anything done or any 

action taken under this Act. 

184. Power to remove difficulties.__ (1) If any difficulty arises in giving effect to the 

provisions of this Act, the Government may, by order, do anything not inconsistent with such 

provisions which appears to them to be necessary or expedient for the purpose of removing 

the difficulty. 

(2) No order under sub-section (1) shall be made after the expiration of a period of 

two years from the date of commencement of this Act.  

 

THE SCHEDULE. 

[See section 2(25) and 179] 

PART A. 

1. Tamil Nadu State Co-operative Bank Limited. 

2. Tamil Nadu Co-operative State Agriculture and Rural Development Bank 

Limited. 

3. Tamil Nadu Co-operative Union Limited. 

4. Tamil Nadu Co-operative Marketing  Federation Limited. 



109 

 

5. Tamil Nadu Consumers’ Co-operative Federation Limited. 

6. Tamil Nadu Co-operative Housing Society Limited. 

7. Tamil Nadu Handloom Weavers Co-operative Society Limited. 

8. Tamil Nadu State Palmgur and Fibre Marketing Co-operative Federation Limited. 

9. Tamil Nadu Agro-Engineering and Service Co-operative Federation Limited. 

10. Tamil Nadu Co-operative Oilseeds Growers Federation Limited. 

11. Tamil Nadu Co-operative Milk Producers Federation Limited. 

12. Thanjavur Co-operative Marketing Federation Limited, Tiruvarur. 

13. Central Co-operative Banks. 

14. District Co-operative Supply and Marketing Societies. 

15. Co-operative Wholesale  Stores. 

16. District Co-operative Unions. 

17. Co-operative Printing Presses. 

18. Co-operative Training Institutes. 

19. District Palmgur Co-operative Federations. 

20. Fishermen Co-operative  Federations. 

21. District Co-operative Agro-Service Societies. 

22. Co-operative Milk Producers Unions. 

23. Tamil Nadu State Silk Producers Industrial Co-operative Marketing Society. 

24. Tamil Nadu State Apex Fisheries Co-operative Federation Ltd. 

25. Tamil Nadu Small Tea  Growers’ Industrial Co-operative Tea Factories 

Federation Limited, Coonoor (INDCOSERVE). 

26. Tamil Nadu State Federation of Urban Co-operative Banks Ltd. 

27. Tamil Nadu Co-operative  Sugar Federation Ltd. 

PART B. 

1. Agricultural Producers Co-operative Marketing  Societies. 

2. Coimbatore –Nilgiris District Oil Producers and  Handpounding of  Rice-Workers 

Co-operative Federation Limited. 

3. Co-operative Agriculture and Rural  Development  Banks. 

4. Co-operative Urban Banks. 

5. Co-operative Sugar Mills. 

6. Co-operative  Handloom Projects. 

7. The Tea Manufacturers’ Service Industrial Co-operative  Society Limited 

(TEASERVE). 
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., , , ! f  .': ' - .  . . . ,- , ... . 1 ;  z-,!,!: .: '- 

- ,. 4. in sectron 26 of the principal Actr ,,. .. . . 
t ~ )  for subsection. (2), the fdgwipg; . sub-sections : . s h d  ,-@- ,substituted,- 

. , .  " A <  . . .  . - , , . .  
- , .  nmc?y .:-- _ . ... . ,., : . . > 

, - 
* " (2) Where  a registered society 'has-'idested any part of its fuhds in thc 

shaies'df, tjr is a mamba of, ariolher ressterk'd society \which latter so~iety'herc- . . 
&r in this subsection rcfwred to as melt other society& 

..- .. . .- (a) id tho. casd of a registered.sbciety Bf . thc  sane,.class or 6ategory, of ' 
. , -9ucb olliek sbcietyi.the president of tho'hrst acationcd stn:icty, &d - . . 

d I . , . . 
(b) in the ccaso of m y  other registered society, o m  of the membcrs of the ..$ %. 

board of that society not disquaued for such election liadei the 'rtles or the 
,. bylaws: bf such , other society elected from among themselves. in such manner as . ....- 

. ;.-',. . .maybe.prhribed,. , .  . . . . . . . , , . .  
- . . $$J '3. 

. . . .,\ 1 '  . ..I ' , .  . - r  i .. I . ;  
, - , ' 1 , -  J - 1  

shdl bu lhc dologate of such rcgist~nd sosiety onlitlcd to iotc  in ihe affuira or'auol 
: atha society. . , , _  _ - .  . .  . = :. - . ., , . .  

-' . _ * -  .- . . 
,, .-.<: 

1 1  .:'I . - - -  . . I  2 
, (%A) Where. the Govmuent are, or any body of pcrsons referrcd to in . .:M 

* .* 
! -, -2 

";tte% Q i ; ) ' o ~  ckue (~)~oCs~b-se~tiori'(I)~~f s&tiin"21 is, a' tnembilr of any.regis- ,-,.' 1- , .: 
- tcr'idsoclcfy,the ~&einmo& 'or, &'tfie'c@6'may)lci, tet boay of pprsons may , 4 

&poiit a p~rswi  to represent them br it ,on 'tho '&ma1 body or. in a 'meetlag -A 
I .I -, L, -: 

thereof and. to vote in the affaks, of sucb society. "; f. Jim, 

(2) i a V~;.W&X.A (5Jz fix I% c . ~ k z w  &W,:YYI.P (1) j f i  wriw~~#fl 4 .  , - , 
 be ~ e ~ s i o n  "in tk J U @ ~  sh&ms?! k ~htitdd, t i 

. ;,3 



Amendment of 5.  In SL-C~IOI~ 32 or Lhc principal Act, ill s~b-~ccl iul l  ( 3 , - - - 4  

mion 31. - .  
I (1) in  ch~use (i),- 
1 

(n)  thc brnckcts and figurc " (i)" s l~a l l  bc o~uitlcd ; 

(b) in sub-cli~usc ((0, tlic word " arid " occi~rl-iug iit Lhc end shall he 
omittcd ; 

" ( ~ I l r )  appraisal of the progralnrnc of the a~livitias of the society ; and "; 

12) clause ( i i )  sh;:ll bc omirted. 

Amcndmcnt or 6 .  I n  sor;!rvn 33 ul' lllc p:incip;l1 Ad,--- 
scs~icn 33. (I) ill sub-scclicr~ (I), ill ~lausc  ((11.- 

(u) tvr tht: ii rst proviso, l l ~  fr3Howing prnvisu sh;lll be subsl~'.u~ rnl, - 
ndlucly :-- 

" Provided that i r i  the board of cvery agricultural producers nrarketing 
socicty, credit socicty, consumer socief y, milk producers socicty and oil sceds 
growers socicty and wcb other class or category of rcgistercd societies asmay be 

11 prescribed, thcreshall be thirty percent representation for iljornen and eighteen 
per cent rcprcscntatioiz for Scheduled C a s k s  and Scheduied Trihs and if 1 hc reprc- 
smtntiva of wcmen or 'Schedultd Castes and ScbeduId Tribcs are not clectcd 
to that cxtent, then, the preskribed authority may nominate. in the public interest> 
fiom among the members 'of the regislered society, the r~:: nesentatives' of women 

- or Scheduled Castes and Scheduled'Tribes, as the casc'niny be, to that extent:"; 

(b) i~ Lbr: szcond proviso, for tk: porlioa beginning wikh the words." pro. 
vided fw-ther th:rt '' and ending w ~ t h  tho words " or women ", the following shall 

I ' be sabs!ituted, namcl~~ :- 

' 

L'Pmvided further that is thc board of evcrj, sveavcrs society, there shall be thirty 
per cent representation for women and if the represe~ta! ives of women are not 
elected to thac :.ilcnt, then, tho prescribed authority may nominate, iu the public , 

int  : r~st ,  11g the mernboks oC the registered society, the rcprescntatives of 
women tc, that cxtent : 

, . 
~ iov i r lcd aso that nothing containd in thc &st provi.so and tho sccond 

proviscl s h d  bc dwmcd to pro~cut my. woman or, ibc . meubcrs . of tbf: Scbidduled - . 
Custt .; ;!lid Scheduled Tribcs"; ! ':J 

' 6  

.. (a) in the  opening portion, for the exprmion ''~olwithstaadin~ mything 
conwed in sub-section (I)"', the expression "Nbtw~ths 1 anding any,thing contained 
in sub-section (1) but subject tosub-section (3)" shall be substituted ; 

, , : , . , .  , . 

(b) for the Brst proviso, th3 Collo~i~i~g proviso shall k: suhtilutd, nmdy :- 

"RoiiQd that in the d M a-opxaive d z t i c S ,  thl: majority 
1.4 -5 of -*?h 3 5  -mdi~i&& in h of ex--- a& w. Ut 

k pu r m  fm ~ 0 -  d d-hxn p- cw r m  atiw for 
S~bduled Casts and k h ~ u k d  T n k  and if rht reprzitnutiws oT' women or 
Scl~e~ulcd Castes and Scheduled Tribes are not electid to that extent, thm, ibc 

1 
, ,qi* - 7 ~ -  ' - -  w r  C r r ' E r p - r  ~ * - p n - r a p ~ ~ r m m m m ~ ~ r r - r - ~ - - ' - - -  

- , I . .  



, . .  . - . - -, . . . . . -. . . . . 

p i c s c r i ~ : ; l u l l i y ,  ~ ~ ~ i \ y ~ u ~ i ~ ~ i n ; i l c ,  i. LIic public ii~ltiwl; lro111 aauni.Lllc iscmbors, 
ii available; 7 :  of Lhe nschedulcd;co-operative society, knd- if not so available, ffim.; .,,:( 

? -. ' :among fhr: me~nbers of tho societies- . _ ,  .:I 
I 

(ii) nRiliated to the societia which n ~ c  'nl66nt~l in .lhc w:~~l11t~d 
' co-o perativc society, 

. 1'- 
! the representatives of women or Scheduled Castes and Scheduled 'l'ribcs, as the casc: 

may h, to that extent I"; 

(c] in'the second. $roviso, 
Castes and Scheduled Tribes or the 
words "any womh or the members of 

(d) for Exl~j,murion I, the following Explanntion shal! be substituted, 

I #  gxplnrrr;tion &-For the purposes of sub-secrions (I), (2) and (4),whito L.3 cnlculatlng th0 tbitty per mnt or eighteen percent of representation,the fracbon if  - 2 
any,shall be ignorccl if it is las than half, or rounded off to. the nearfst whole nurh6er * ..i 

I : i f  i t i s  equal to, dr more than half,"; 
, , 

(3) ffo sub-section (31, tho fdlowing sub'-&tion shall be substituted, namely:- 
... * . , 

"(3) The board shdl consist of- 

* (0) in,tbe caseof an apexboci~y, not less than: eleven and not more than 
twenty-nine mcmbejs as may bc spwlfied in the rula d.r by-laws ; 

' , (b )  i n  tho cnse of R cenbnl so?iety,'ndt lcss thnn nine and not moro than 
hvcnty-five membms as may be spccificd t n the rules qs by-laws ; and . , 

(c) in the case: of a primary society, 'not less than sewn nnd not m k ~ c  
.! han fifteen members as may be specifid in the rules or by-laws . "; 

i.. (4) in sub-section (4),, in dame (b),- 

(0) in sub clausc Cl, For the provjso, thefollo~4ng proviso sl~all bo 
substituted, 'namely :- . . 

"Provided that there slrill bc thirty per ccnt rcprcscntation for women 
n i ~ d  cigl~ledn pcr ccrtt rcprcscnration for Sclrwluled Chtcs  imd Schcdulcd Tribcs , . 
:~nd if t1.o roprcso~ti~tivh nT womcn or Sd~crlulcd Cxqtcs nnd Scl~cclu!cd Tribes 
arc not clccted to that extcnt, thcn, 1110 prcscrnibcd authority mils  omin in arc, i n  the 
public interest, from among tllc ~nembcrs of the rcgistcrcd society, rhe ~-upresentatives 
of women or, Scheduled Castes and ScheduI~d:Tribcs, as tllc cnsc may be, to that . - ,, .: .? 
cxtedt."; . , 

. . 
(b) in sub-cln~~sc Ui), the provisd shall bc n l~~ i l [ kd  ; 

( 5 )  in sub-section (1 I), i n claux [b),- 1 .  
- . --, . . 

(0) tlla rvords "and thc delezates of tho registered society f o the general 1 '  

body of other registerccl society" shall be omitted ; 

(h) the Rrrt and tllc a ~ o n d  provi&r S ~ A U  bo o:nillzd ; 

I ,  

(i) for tho words "Provided also that", the i-fords "Provided that" 
. . 

8 .  - 
shall bo substituted ; 

(ii) thc qords "or a deIegateS,* occumng . . in bnth the . p l s w  . shaIl bn. , , 
I omitfed ; 

(iii) the ivords "or tbo delegate"' sIiall be pmikted ; 
i : 
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(6) in sub-section (12). for the words " an cmployee or the financing , 

hank", thc vords "an cmpbyee of the financing bank 01- Rn cmploycd of any hndy 
cnrpbrnia ,,ibnctl n- controller1 Iby lllc Govornn~tn t" sl~rdl ha s~~hslitutoil I; 

(7) i n ;n l~ -~zc t inn  (In), For Iht! ~wrd~  . '~ \~a~y  mnnth", the wl'nrds ''~?~i?ry 
t h ~ c c  mnn~lrs" :;I\:, 11 1~ sl) I~~IjCllleil. 

Amcadmnt af 7. In section 34 of the prin~ipnI Act,- 
sccLion34. 

(1) in sub-seeftcln (41,-. 

(0) in clause (a), for the words "three registered .societies", the words "fiva 
registered societies" shall be substituted ; 

(6) in clausa (b), for the words "onc apcx socioty or morc than one central 
society", the words "two apex societies or  more t h ~ n  two ccnhal societies" s l l d l  be 
rmbsti tuted ; 

(c) i II GI UISC (c),- 

. (i) in ~ulj-cl~~~co (i), Tor thc words ''1I~rce 1-e2islcrcrl socia~iw", t h b  \vo~bds 
"five, registwcd societi~"- shall be substihted; 

(ii) i n sub-clausc (ii), for the words "an apex society or a central society", 
the words "two apex smier ies qr t,wo central societies" shajl be substitutd. ; 

0 
(iii) clause (d) shall bt. omitted ; 

(2) for sub-section (7, including the Bxplrlnatiolr thereunder, the fc i~ lowin~  
sub-sst~on shall be subatuted, namely :- 

"(7) No person ~ball be eligible Tor h111g olected or nominatccl as prcsidcnt 
for more than thrm registered societies.". 

Amsoamtot of 8., Xn section 30 ofthe principal Act, in sub-section (I), i r r  ciause @), the fol lo~i~~g 
section 80. Expk~rnria~t s'lall b.c aadd at 11;; ;:I.', ynmely :- 

" ~ p l a n a f f o ~ l . - I n  computing the period referred to in this clauw, subsection 
(4) of wtion :,I ,  sub-section(4) of section 82, the second proviso to sub-section (1) of 
s ~ t i o n  87 or the lirst proviso to clause (e) of sub-scction (1) oT section 88: any pcriod 
or periads during which any prcrcceding llnder t h e  respective provision, was held up 
on account of any stay or injunction by the order of any wurt shaUbeextluded.". 

Amendment of 9. In  sarion 88 of Ihc principa1 Act, in  sub-scction (I), in clause (nj* ibr thc 
sr.ction SI. words "a Goverment sm&lt", the words "a Gov~lrunent servant or an r inployce 

of any body wrporatr; owned or controlled by the Govcrnn~ent" shalI bc substitutcd. 

Amendment oi 10. I n  socliou 89 thc pilllclpni Act; in sub-section (I), for the. i m d s  "a 
scnion 89. Government servant", the words ''a Government servant or an employee of any 

body corporate owned or controlled by the Government" shall be substituted. 

Ammdmcnt of I I .  To section i42 of the principal Act, the rollo~ing proviso shall ho nrldcd, 
9t4i0~ 142. :- 

"Provided I ha1 the Registrar sbdI not caacel or withdraw the windiwup or 
my insured co-nperative bank without the prior pern~ission of the Reserve Bank 
of India.". 

Amtndrmnt 01 12. Scctlon 161 of theprincipal Act shallbenumbered as subsection (1) of that 
ection 161. seclion, and afrer subsection (1) as so numbered, the following sub-sectinn shall be 

inserted. namely :- 

"(2) W h e w  not enlitled to be in possmion if ncy of the records and 
propedics or tho society (whether or dot membsr of tbe 'board *Ech has bee11 
rcconslifulcd supcrsded or a member, o-, an employee, or a p ~ d  servant a€ 
j .%io[v ~ v l ~ i o h  has beon ordored to bs wound-iup) referrd to in sub-Mion ( 1 )  - 



. . 
of s d o n  16Sprcvcnts'tbe reqoostiruted board, sptcia? &cer or liadator, as the : 7 ,  , :  

case may be, from obtainins the p-on oP the said r w t d s  and p r b m e s  of tho . 
society shaU be punishable with lmpnsommt for a term which may 0-d to ' =z 
one yeat or with fino which my mend to two thousand or with both and shd 
also ba liable to i3k which may extend to one hundred tupws for &very day of mch 
preveniion until seizure of such records and properr its of the society under sub&on 
(4) of seetion 1 65.". 

13. fn section 180 of tbc principal Act. in subsection (21, for clause (tm), the Amendmat of 
x d o n  180. following clause sbtU be su'stitnted, namely :- 

t ' 

"(m) provide foY the cbnstitution of excculive committee or any sub-committea 
by the board and for delegating say of the powers w dutics of t h e  board 10 such 
committee or sub-cornrnittee ;". . 

J 

14. Notuithsmding anything c u ~ i a i d  in the principal A G ~  or the rules malo Spcdal p r o w  . / 
thereuader, or in any other law for the time being in force, or in any judgment, r*w a md- 
dmco or order of any murt or other authoriQ- n~tton tionuuder m T a d  elch 

. 9 

1 1 . '  
1 . :: 

(By order of rhe Governor ) . [ - 4  

Nadu Act 30 of, ' 

(a) tbe term of offico'of wcry member of evbry board of a registered s ~ c i a ~  1983. 
norabated undw the principd Act an ar afier &a 13th day of Apr-11988 and holding 
d c e  ae such on the 3rd day of July 1989, shaU w i r e  on such data as may be s Pd . by &a Stare Government, by notifimdon, and di&rent dates mny be speci Ed for 
different cl- or ategorim of saeietis ; and 

(b) aay eltction &Id u d o r  tbe principal Act before t ho  3rd day of July 1989 
to the board of any registerd society shall be deemed new to hava €en herd maad 
accordingly no mson shall he dsmd 6vt-r to h9v0 btzdl eiecttd to m y  hard  n a b  . ,. the prjncipal Act. 

Nsdv IS. (I) The Tamil Nadu Ca-operative Sodetier ( ~ m c n h e n t )  Ordinam, RcW a d  s s v W  I : ' 

P. JEYASWGH PETER, 
Secretary to Goverrtment, Law Deparmntcnt. 

' 
V.. 

> I 

.-. 
. 

, .  

- , ' f i  
,I :> . ,i 

I 

3 01 19R9, is  hereby repealed, 

(2) Notwithtandin such rspeal, mytbiag done or any action taken u d a r  tba . 
p r i n ~ p d  ~ c t ,  rs m e n  d by the said Ordimace, shall be deemed to have dona 
or rakcn undm the primipal Act, as amend4 by this Act. 

. . 
. . 
, .. , . ., 
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* 

ACT No. 19 OF 1992. 

An Act furtHer to  amend the Tam4 Ma& Co-opet.&e Bocicdks Act, US. 

Be it enacted by the ~ e ~ i s 6 t i v e  Assembly of the State of Tam3 Nadu in the 
Fetty-third Yeer of t b  Republic of India as follows :- "' .- 

w. 

I 
I 

i Nadu ~ o t  2. In section 23 of t$t Tamil Nadu &operative ~ecieties Act, 1983 (berciaafttr Amaodmaat of 
1933. referred to as the principal Act),-- mation 23. 

(1) ia s s ~ m  (I),-- 
(a) . in clause (I). the w& " or" shall be addcd at the ; 

( B )  after =husk (g), the following clause slkll be added, nam* :- 

(2) in subsection (2),-- 

(b) after ciause Cf), tbe following clause shall be added, namely :- 
I I ,  

? 

r -f72 1 



3, In  section JB of  the principal Act,- . 
11) 111 1 1 1 1  i j ~ ~ l l  ( 1  1 1 1 1  1 J l ~ t i t l ,  ( ( I ) ,  ' IOI*  1\19 j j jh j  , l t , ~ j  ht;t,,,,pj , ~ ~ , ~ v j b d  b, [J, ,~ 

\////I: ?I//\/ 1 3 1  , '1' j i  1 1,Jt i l )  , , ~ , , p ; /  

f 
i" Provided that among tnC rnernbefu elected to the b ~ r d  6f' e W y  9 e~r i Y  

bdonging to such class or category of rstristered societies as may e pr,scilb 6,-- 
4 .  thsre snail ng. ~ h j f t y  , ~ r  ~eii~'fr;! 1, ~$er!int ; O j l  ~ C M  v+t,rjl~ll cl;i: ;;&it+n dcrcci! : ;- firer;:.:.: '. , 

tation for Scheduled Castes and Schetliiled Tribes a1.d if tiie represeul;,iivi s < f v;ob;n 
or Scl~eduled Castes and Scheduled Tribes are-not eiected to that extent, tiien, Chs 

' 

elected membcrs of the board shall, at the first meeting of the board after the elect~on; - co-opc to the board, from among the members' of tho registered society, the represen- 
tatives of women or S:heduled Castes and Scheduled Tribes, ass t!le case may be, 
in accordance byith such procedure as may be prescribed, and, notwithstanding 

contained in sub-section (3), the number of members of the board 
shall stand increased by such number as is co-opted under this proviso ! 

' .  . L 
4 ,  

. . . . -  

under this proviso. '> 
, 

(3) in sub-section (3),-- . ' 



I 

( 5 )  in sub-section (lo), after clause (a), the following clause shaU be inserted, 
namely : -- 

" (an) Every co-o$ed member of the board shall hold office only ror 
s::ch perlod for which such member woud Lave bee11 entitled to hold ofice ~f sucj, 
member had been ekcted to t11e board, " ; 

(6) aflcr sub-section (16), the followinp sub-section shall be added, namely :- 

inserted, namely :- 

5. In section 174 of the principal Act, in clause (b), after the words " in the Amandrsapr of 
soatran 174.- election ", the words " c.r co-option " shall be inserted. 

(1) in clause (i) , after the words " for the election ", the word " CO-optibn " , 
shall be inserted. , , 

(2) in clause (j), dfter the words " from electing ", tile words "or co-opting" - , 
shall be inserted. 

I 

, . 

I 

(By orcler of the Gove~no l * )  

I 
I 

MD. IS&liA.IL, 
Secretmy t o  Gouernrnent, Luw Depcclrl7)~p~t. ,f 1 

-- -- -- 
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TAMIL NA DU GOT?ERNMENT GAZETTE EXTRAORDJNmY 
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The following Act of the Tamil Nadu Legislative Assembly received the assent of 

the Governor on ths  14th Dccenlber 1999 and is Rercby published for general 
information :- 

ACT No. 50 OF 1999 

An Act further to amend the Tarail Aradu Co-opernlive Societies ACI, E983. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu i ~ .  tka 
Fiftieth Year of thc Ropublic of India as follows :- 

I. (1) This Act n a y  be called the Tamil Nadu Co-operative Sccicties (head-  dBo1rd drle grrcP ' 

ment) Act, 1999. eemn@mn#, 

(2) It shall colas ixto force a t  oacc. 

"(12) To-operative yea]" nlcans the prrjcd cc llunencinp, cn the fist  day 
of April of any ycar and ending ~ 4 t h  the 31st d2.y cf Marc11 of the su&~g 

3. After section I24 of the principal Act, thc: following section shall be Insrrtjan-@new 
inserted, namely :- see; Qn 'f 244. 

"1 24-A. Prohibition oj trattsjer ojthe propel.tj. morlgegcd h }  tlte mortgagor.- 
(1) Notwithstanding anything contained in the Transfer c f Property Act, 1882 
(central Act 1V of 1682) or any other law for il:c tjmc bcirp, In fcrcc, no prg erty # therecf mortgaged to n pr.im?.ry r-.prjc~lt~,l c ?.xd rur~ l  devclc~ment ank, 
except lvjth the prior consent in writing of the bank and S E ~ I C ~ ~ C ~  cf  the RWtra?  
and srbject to suc11 ternls and conditions as thc l7cgistl.r.r nlay hnpcse, $ball be 
transferred by way of sale, mortgage, settlcmcnt, gs t  Or Othcr\;vise. 

(2) Any transfer of any property or portion t l h ~ e c f  hy sale, mangage, settle- 
ment, gift or  otherwise, in contravention of sub-section (I) shsll be mil and veid 
and thc transferor sllall be liable to punishment provic!ed in secticll 138. ". 

dmendme.nf of 4. In sectioil 15% of the pri~lcjpal Act,- 
itction' 158. 

(1) In the Nargina] Ile~djng, for the cxpressioll "sections 40,417 95 or 1@5"+ 
"sections 40, 41,95, 105, 124 or 124-A" shall be substiat& ; 

(2) After the expression "sub-section (3) of scction IOS", the expr6ssjoa 
"or sub-section (1) of section 124 or scction 124-A" shall be inserted. 

Subs?iruzion of 5. (1) L the pri~~cipal Act, except in scctioz~~ 173. 171 ...' 183- 
exprd&ofc~ in 
?until Nadu ((I) for the expression "land development bank", wherever it occurs, the 

30 of 198). exp~ssion "agriculture and rural develcpincnt halib" shall be substituted; 

(b) for the ripressiu~l "land development bznks", wherever it O C C U ~ ~  the 
expression "agrictllu~re a d  mral development banks" si~all he substituted ; 

(c) for tile expression "Land Dcvelopmcnt Bank", wherever it ocouta, the 
expression "&rinilture and Wiral Devclopment Dask" shall be substituted; 

(d) in Chaptor XIV, for the heading "LAND DEYELOPMENT B-. 
the heading "AGRICULTURE A m  RURAL DEVELOPMENT B A m n  shan 
be substituted ; and 

(A Group) 1V-2 Bx. (943)-2. I 



(e)  in the Schedule, in PART -B, for the expression "Co-r pcrative Land 
Developmei~t Bnrtks", tllc oxprossjon "Cu-uperalive i\grici,ltl.rc i!l~d Rural 
Developmeat Banks" shail be subditutcd. 

Ce~tr r rc t [on  o j  6.  A?y reFe;e.lcc t3 the C X ~ ~ C S S ~ J ~  , "lnnd dc\elopxnent bmk" in any other Act, 
, %. .* r w-- ' 

$fGeence to orj j  any r ~ i ~ , : ~ ~ j i i ~ ; ~ t i J i ~  ,,:dc~~di,lg, ~ ~ c i ~ i ,  b 3 - k ~  br ~~t l i c r  iilstrulnclit ~irade 
~ m d  dev* or ~ B J J ~ J  ~r c>-ttil~1:J L 1 1 3 :  s.i0:1 A:t or d.l.i:r the p~ilcipal Act shall bc construed 
me# f bntzk. as refere.ice to tilt " a g r i ~ ~ i l t ~ ~ r e  and rt;ral dzvelopmt:;~t bdc". 

&gal 7. Where im;n~di.ltcly b c f ~ r e  the conl~nellccn~c~~t ~f this: Act, any 1cgr.l ' pro- 

prJ@d]ngJ, - c&ing is peLldifig to w:lish the; ''Land devzlop~tiuet b-tnk" is 8 p.;rLY, "agriculture 
and rural develdpme~: bnnk" shsll b= c ~ , i j + d  iu be s..ba:i:vted fcr  the "land 
dltrelopntel~t blnk" in tl-at picceed~ng. - 

(By order of tho Gov:rnoi) 

K. PARTHASARA'THY, 
8eed.etary to Gov:rnment, 

Law Dep~rtmcnt.  
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Thc rol lowing Acr o'fthe Tamil Nadu Legislative Assembly received the assent or the 
Governor on the 2 1st September 200 1 and is hereby published for general information:- 

-4.': 
ACT No. 12 OF 2001. 

All Act furrl~er ro nttlend flie Tamil Nadu Co-operntive Societies Act, 1 983. 

BE i t  enacted by the Legislative Assembly of the State of Tamil Nadu in the 
Fifty-second Year of the Republic of 1:dia as follows:- 

1. ( 1 )  This Acl may be called the Tamil Nadu Co-operalive Societies (Amendment) Shorl title and 
Acr, 2001. cornmencc- 

rncnl. 

(2) I t  shall be deemed lo have come into force on the 12th day of 2001. 

Tamil Nadu Acr 2. Alter section 89 o f  the Tamil Nadu Co-operative Societies Acl, 1983 (hereinafter Jnserlion o f  new 
30 of 1983- referred to as rhe principal Acl), the following section shall be inserted, namely:- scclion 89-A. 

"89-A. Power of special ofJcer/ohinislrator to admit any individual fls 
nrenrber.-Notwithstanding anything contained in this Act or in any olher law forthe time 
being in force or in any judgment, decree or order of any court or other authority, the 
s ~ ~ e c i a l  officer appointed under sub-section (1)  of secrion 88 or under sub-section (1) of 
secrion 89,<pr the administrator appointed under sub-sec:ion (1  2) ofsection 33, as the case 
may be, 36hIl have tht  power of exercising the function: of the board under clause (i) of 
sub-scction (2) of section 21, to admit, any individual eligrbie for admission, as a member 
of the sociely, in accordance with the provisions of section 21.". 

3. ( 1 )  The Tamil Nadu Co-operative Societies (Amendment) Ordinance, 2001 is Rcpeal and 
Ordinance hereby repealed., saving. 

I 

(2) Notwithstanding such repeal, anything done or any action taken under the 
p-jncipal Act, as amended by the said Ordinance, shall be deemed to have been done or 
taken under [he principal Act, as amended by this Act. 

(By order of the Governor) 

M. BAULIAH, 
~ e c r e t m y  ro ~overn 'ment ,  

Law Department. . 



(By order of the Governor) 

A. KRISHNANKCJTTY NAIR, 
Seoutrrr?? to Go~~c~r~rt~trttr. 

Ltr 1 1 .  Dc~~uirtn~rrtt. 



1. (1) This Act n~ay be called the Tatnil Nadt~ Co-operatite Societies (, ~hot t  title and 

!! Act, 2003. 
COI1~I?lCIICC- 

P rnent. 

. .,-"" . ... :S Act, 1983, in the proviso to Alnell Jlnent of 
cnnh-c~~tinn t 1 \ fn* the e~nreccinn "twn velrc" thp pynrpccin~~ " t h r ~ ~  V P ~ ~ P "  chnll he ct~hctifitt~d section 89. 

(BY uraer or me uovernorJ 

ACT No. 18 OF 2003. 
i 

of the Rcpublic of India as follows:--- 

2. In section 89 of the Tamil Nadu Co-operative Societit 
J u v - a c c r r v . .  \ 1 1 ,  I.,. n.r c , l y . r ~ u x v . .  L.." ,-u. 0 , ...- r r .  y.-""".' ""-- ,'"" "."*' " - -.~.~....."-. 

, n 1 r . 1 ~ -  , -3 - .~ , 
. - 

A. KIUSHNAN KUTTY NAIR, 
Secretaty to Government, 

Lciw Department. 
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Tami.1 Nadu Acts and Ordinances. 

The following Act o f  the Tamil Nadu Legislative Assembly received the assent o f  the 
President on the 10th February 2004 and is hereby published for general information:- 

/ ACT No. 3 OF 2004. 

I An Act further to amend the Tamil Nadu Co-operative Societies Act, 1983. 

I . BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-fourth 
Year of the Republic of India as follows:- 

1. (1) This Act may be called the Tamil Nadu Co-operative Societies (Second Short title and 

Amendment) Act, 2003. commence- 
. ment. 

(2) It shall come into force on such date as the State Government may, by 
notification, appoint. 

2. After section 137 of the Tamil Nadu Co-operative Societies Act, 1983 (hereinafter Insertion of 
Act 30 of referred to as the principal Act), the following section shall be inserted, namely:- new section 

137-A. 
"137-A. Special provisions in respect of Sick Registered Societies.-(l)(a) 

Notwithstanding anything contained in this Act or the rules made thereunder or the 
i bylaws of the societies concerned or in any other law for the time being in force, where 

/ in the opinion of the Registrar, a registered society in which shares are held by the 
Government, is or has become sick and there is no possibility to rehabilitate the same, 

I the Registrar shall, after consulting the Government, and the financing bank, if any, to 
which such society is indebted and subject to such rules, including identification of the 
transferee as may be prescribed direct the board concerned in writing, within such 

I time, as may be specified in the notice, to transfer its assets or its assets and 
liabil~ties, in whole or in part, to any other registered society, or a company, or a firm 
or a body, whether lncorporated or not, on such terms and conditions, as may be 

I prescribed and on such transfer, the said society shall stand dissolved. 

(b) If, within the time specified in the notice referred to in clause (a), the 
registered society fails to comply with the direction of the Registrar, he shall, after 
giving an opportunity in the manner prescribed, to the general body, the board of such 
society and the credi?ors thereof to make their representations, if any, by order 
notified in the Tamil Nadu Government Gazette, take such action as he deems fit in 
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the matter, including the issue of a direction to the registered socie!y to transfer its 
assets or its assets and liabilities, in whole or in part in the manner referred to in 
clause (a) and on such transfer the said society shall stand dissolved. 

(2) It shall be competent for the Government to give such directions as they 
deem fit to the Registrar, for purposes of this section. I 

I 
Explanation.-For the purpose of this section, 'Company" means a company as 

defined in the Companies Act, 1956 (Central Act I of 1956)." 

Amendment of 3. In section 140 of the principal Act, for the expression "where the affairs of a 
section 140. registered society have been completely wound up", the expression "where the affairs 

of a registered society have been completely wound up or dissolved under section 
137-A" shall be substituted. I 

(By order of the Governor) 

A. KRISHNANKUTTY NAIR, 
Secretary to Government, 

Law Department. 

- - - - - - - - - - - 

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI 
ON BEHALF OF THE GOVERNMENT OF TAMIL NAOU 



ACT No. 13 OF 2004. 

An Act further to amend the Tamil Nadu Co-operative Societies Act, 1983. 

BE it enacted by the Legislative Assembly of the State Of Tamil Nadu in the 
Fifty-fifth Year of the Republic of India as follows:- 

1. (1) This Act may be called the Tamil Nadu Co-operative Societies (Amendment) Short title and 
Act, 2004. commence- 

ment. 
(2) It shall be deemed to have come into force on the 21st day of May 2004. 

2. In section 89 of the Tamil Nadu Co-operative Societies Act, 1983 (hereinafter Amendment 
referred to as tCle principal Act), in the proviso to sub-section ( I ) ,  for the expression Of Section - 

"three years", the expression "four years" shall be substituted. 89. 

3. (1) The Tamil Nadu Co-operative Societies (Amendment) Ordinance, 2004 is Repeal and 
nce hereby repealed. savinp 

(2) Notwithstanding such repeal, anything done or any action taken under the 
principal Act, as amended by the said Ordinance, shall be deemed to have been done 
or taken under the principal Act, as amended by this Act. 

(By order of the Governor) 

L. JAYASANKARAN, 
Secretary to Government-in-charge, 

Law Department. 



the Tamil Nadu Legislative Assembly received the assent of 
ugust 2004 and is hereby published for general information:- 

ACT No. 18 OF 2004. 

A n  Act further to amend the Tamil Nadu Co-operafive Societies Act, 1983. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-fifth 
Year of the Republic of India as follows:- 

1. (1) This Act may be called the Tamil 4 a d u  Co-operative Societies Short title and 
(Second Amendment) Act, 2004. commence- 

ment. 
(2) It shall come into force on such date as the State Government may, by I 

notification, appoint. 

2. In section 23 of the Tamil Nadu Co-operative Societies Act, 1983 (hereinafter Amendment of 
referred to as the principal Act), in sub-section (2) ,  in clause (b), the expression 'or section 23. 
is sentenced under section 162" shall be omitted. 

3. In section 34 of the principal Act, in sub-section (1'1,- Amendment of 

(a) in clause (f), in sub-clause (i), the expression "other than an offence under 
section 34. 

section 162" shall be omitted; 

(b) clause (g) shall be omitted. 

4. In section 36 of the principal Act, in sub-section (I),  the expression "or of any Amendment of 
corrupt practice as defined in section 162" shall be omitted. section 36. 

5. Section 162 of the principal ~ c r  srtall be omitted. Omission of 
section 162. 

6. After section 164 of the principal Act, the following Section shall be inserted, Insertion of 
namely:- new section 

164-A. 

"164-A Other p:ovlsions of law not barred.-Any action taken against any 
person under this Act shall not affect, and shall be in addition to, any other - 
proceedings by way of investigation or otherwise which might apart from this Act be 
instituted against him.". 

(By order of the Governor) 

L. JAYASANKARAN, 
Secretary to Government-in-charge, 

Law Department. 
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The followir~g Act of the Tamil Nadu Legislative Assembly received the assent of 
the Governor or1 the 9th May 2005 and is hereby published for general information:- 

ACT No. 3 OF 2005. 

An Act further to amend the Tamil Nadu Co-operative Societies Act, 1983. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-sixth 
Year of the Republic of India as follows:- 

5 .  (1) This Act may be called the Tamil Nadu Co-operative Societies [Amendment) 
Act, 2005. 

(2) It shall come into force at once. 
-....I 'L 

Tamil Nadu Act 2. In Section 89 of the Tamil Nadu Co-operative Societies Act, 1983, in the proviso 
30 of 1983. to su+-section (I), for the expression "four years", the expression "five years" shall be 

substitl~ted. 

Short title and 
commence- 
ment. 

Amendment o 
Section 89. 

Tamil 
Act . 
200! 

(By order of the Governor) 

L. JAYASANKARAN, 
Secretary to Government, 

Law IEepattment. 
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The following Act of the Tam11 Nadu Legislative Assembly received the assent of 
,the Governor on the 5th September 2006 and is hereby published for general 
information:- % 

ACT No. 20 OF 2006. 1 
An Act further to amend the Tamil Nadu Co-operative Societies Act, i983. I 

I .  

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
Fifty-seventh Year of the Republic of India as follows :- 1 

Short title and 1. (1) This Act may be called the Tamil Nadu Cooperative Societies (Amendment) 
commence- ~ c t .  2006. I r ment. 

(2) It shall be deemed to have come into force on the 25th day of May 2006. 
1 

. . 

1 Amendment of 2. In section 89 of the Tamil Nadu Co-operative Societies Act, 1983 (hereinafter Tamil 

t 
Section 89. referred to as the principal Act). in the proviso to sub-section (I), for the expression Act 

'five years", the expression 'five years and six months" shall be substituted. 
I 

Validation. 3. Notwithstanding anything contained in the principal Act, every person exercising 
the powers and discharging the functions as Special Officer, with effect on and from the 
25th day of May LO06 in the case of primary cwperative societies and with effect from 
the 26th day of May 2006 in the case of central and apex co-operative societies, shall 
be deemed to have been appointed as such Special Officer of the said co-operative 
societies under sub-section (1) of section 89 of the principal Act, as amended by this 
Act, and anything done or any action taken by the sbid Special Officers during the period 
commencing on the 25th day of May 2006 and ending with the date of publication of this 
Act in the Tamil Nadu Government Gazette, shall be deemed to have been validly done 
or taken under the principal Act, as amended by this Act. 

(By order of the Governor) 

S. DHEENADHAYALAN, 
Secretary to Government in-charge, 

Law Department. 
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The following A d  of the Tamil Nadu Legislative Assembly received the assent of 
I 

the Governor on the 5th September 2006 and is hereby published for general I 

i 
information:- I 

I 
ACT No. 21 OF 2006. 

An Act further to amend the Tamil Nadu Co-operative Societies Act, 1983. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-seventh 
Year of the Republic of India as follows :- 

1. (1) This Act may be called the Tamil Nadu Co-operative Societies 
(Second Amendment) Act, 2006. 

(2) It shall come into force at once. 

. I' I G U  ~ c t  2. Section 89-A of the Tamil Nadu Co-operative Societies Act. 1983 shall be omilled. 
t'583. 

Short title and 
commence- 
ment. 

Omission of 
Section 89-A. 

(By order of the Governor) 

S. DHEENADHAYALPIN, 
Secretary to Government in-charge, 

Law Department. 

--- 
pRlhmD AND PUBLISHED BY THE SPECIALCOMMISSIONER AND COMMISI(OMR OF STATmERY AND PRlMlNO 

CHENW ON BEHALF OF THE GOVERNMENT OF TAMIL NADU 
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The fo l low~ng Act of the Tam11 Nadu Leg~slat lve Assembly received the 
assent of the Governor on the 23rd December 2006 and is hereby publ~shed for - x r ~  

general rnformation - 

t .  

ACT No. 39 OF 2006. 

An.Act further to amend the Tamil Nadu Co-operative ~ o ~ i e t i ~ s  Act, 1983. , B 
BE 11 enacted by the Leg~slat~ve Assembly of the State of Tamil Nadu In the 

F~fty-seventh Year of the Republ~c of lnd~a as follows - 

Short t~tle and 1 (1) Thls Act may be called the Tarn11 Nadu Co-operative Socletles 
P 

commence- (Thrrd Amendment) Act, 2006 F 
ment .. 4 

(2) It shall be deemed to have come into force on the 25th day of November ,I 
20% 

I 
I Amendment of 2 In Sect~on 89 of the Tam11 Nadu Co-operative Socletles Act, 1983 (heremafter Tam11 Nadu Aa 

t sectlon 89 refeired to as the pr~nc~pal Act), ~n the proviso to sub-section ( I ) ,  for the expression 3( of 1983 '* 
"five years and SIX months", the expressloll "SIX years" shdll be subst~tuted 

I 

Val~dat~on 3 Notw~thstarld~ng anyth~ng conta~ned In the pr~nc~pal Act, every person exerclslng the 
powers and d~sctiary~ng the firnct~ons as Spec~al Off~cer, w~th effect on and from the 
25th day of November 2006 In the case of prlrnary co-operat~ve soc~etles and w~th 
effect from the 26th day of November 2006 In the case of cefitral and apex 

I , co operatwe soc~et~es, shall be deerned to have been appo~nted as such Spec~al OHlcer of 

I I tne sa~d co-operatwe soclet~es under sub-sect~on (1) of Sect~on 89 of the prlnc~pal Act, as 
errended by thrs Act, and anyth~ng done or any actlon taken by the sa~d Specla1 Officers 

I 
I durrng the per~od commencing on the 25th day of November 2006 or the 26th day of 

Yovember 2006 as the case may be, and end~ng w~th the date of publ~cat~on of thls Act In 
!he Tam1 Nadu Government Gazette, shall be deemed to have been valrdly done or taken 
,~ntler the pr~rlc~pal Act, as amended by th~s Act 

(By Order of the Governor) 

S. DHEENADHAYALAN, 
Secretary to Govert,met?t it?-charge, 

Law Deparfment. 
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- 
The following Act of the Tamil Nadu Legislative Assembly received the assent of 

the Governor on the 18th May 2007 and is hereby publ ished for 
general information:- 

ACT No. 6 OF 2007. 

An Act further to amend the Tamil Nadu Co-operatile Societies Act.1983. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
Fifty-eighth Year of the Republ~c of India as fol1ows~- 

1 ( 1 )  This Act may be called the Tamil Nadu Co-operative Societies Short t~ t le  and 
(Amendment) Act. 2007 commence- 

ment 
(2)  It shall come into force at once. 

2 In section 89 of the Tamil Nadu Co-operative Societ~es Act. 1983. Amendment of 
In the proviso to sub-sect~on ( I ) ,  for the expression "SIX years". the expression SectlOn 89 

of 1983 "six years and six months" shall be substituted. 

(By Order of the Governor) 

S. DHEENADHAYALAa, 
Secretary to Government-in-charge, 

Law Department. 

- 
PRINTED AND PUBLISHED BY THE COMMISSIONER OF STATIONERY AND PRINTING cnENNAl 

ON BEHALF OF THE GOVERNMENT OF TAMIL NADU 
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The following ~ c t  of tile Tam11 Nadu Leglslatlve Assembly received the assent of 
the ~ o ~ e r n o r  on  the 8 th  February  2008 and  1s hereby published 
for general information - 

ACT No 3 OF 2008 

An Act further to amend the Tamil Nadu Co-operative Societies Act, 1983. 

BF I! enacted by the Legislative Assembly of the State of Tamil Nadu in the 
Fifty-n~nth Year of the Republic of l n d ~ a  as follows '- 

1 (1)  Tl,l.~j Act  may be cal led the Tamil Nadu Co-operative Societles Short title and 

(Amendment) Act. 2008 commence- 
ment 

(2 )  It shall be deemed to have come into force on the 21s: day of 
Novembei 2007 

2 In sectiotl 89 of the Tatnil Nadu Co-operatwe Societies Act, 1983 (hereinafter Amell~lr len~ of 
referred to as the principz' 7 r t ) .  In the provlso to sub-sect~on ( I ) ,  for the expression SecA1on 89 

i 1983 ..SIX years and six months", the expressron "seven years" shall be substituted 

3 (1) The Tam11 Nadu Co-operatwe Societies (Seconci Amendment) Ordinance, Repeal and 
~mce 2007 IS hereby repealed savlng 

( 2 )  Notwlthstandlng such repeal, anything done or any actton taken under 
the principal Act, as amended by Ine said Ordinance, shall be deemed to have bee,. 
done or taken under the prlric~pal Act as arnended by t h ~ s  Act 

(By order of the Governor) 

S. CIHEENADHAYPLAN 
Secretary to Governme17t-,/?-charge 

Law Department 

/ 

- - - - -.--.-..-..... --- -- -.- - - - .- - 
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Part IV+ection &- 2 

Tamil Nadu Acts and Ordinances 

The follcw'ng Act of the Tamil Nadu Legislative Assembly received the assent of the 
Governor on the 22nd November 2008 and is hereby published tor general 
information:- 

ACT No. 46 OF 2008. 

An Act further to amend the Tamil Nadu Co-operative Societies Act, 1983. 

BE it enacted by the Legislative P,ssembly of the State of Tamil Nadu in the 
Fifty-n~nth Year of the Republic of India as follows:- 

1. (1) T h ~ s  Act may be called the Tamil Nadu Co-operative Societies Shorttitle 
. . (Fourth Amendment) Act, 2008. and 

(2) It shall come into force at once. 
commence- 
ment. 

ntl Nadu 2 In sect~on 89 of the Tam11 Nadu Co-operatlve Societies Act. 1983, in the proviso Amendment 
W30  of to sub-sectlon ( l ) ,  for the expression "seven years and six months", the expression of section89 
:983 "e~ght years" shall be subsPltuted 

(By order of the Governor.) 

S. DHEENADHAYALAN, 
Secretary to Government, 

Law Department. 

4 .  PRINTED AND PUBLISIiED BY THE PRINCIPAL SECRETARY TO GOVERNMENT AND 
COMMISSIONER OF STATIONERY AND PRINTING, CHENNAI ON BEHALF OF THE GOVERNMENT OF TAMIL NADU 
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The fol low~ng Act of the Tamil Nadu Legislative Assembly received the assent 
of the Governor on the 30th November 2008 and is hereby published for 
general information:- 

ACT No. 62 OF 2008. 
. 

An Act further to amend the Tamil Nadu Co-operative 
Societies Act, 1983. 

BE ~t enacted by the Leglslat~ve Assembly of the State 01 Tam11 Nadu In the F~fty-n~nth 
Year of the Republlc of lnd~a as follows - 

1 (1) This Act may be called the Tamil Nadu Co-operative Societies (Third C mendment) Short title and 

Act, 2008 comrnence- 
ment. 

(2) It shall be deemed to have come into force on the 21st day of October 2008. 

1 Nadu Act 2. After Chapter XIV nf the Tamil Nadu Co-operative Societies Act, 1983, the following Insertior! of 

of 1983 Chapter shall be inserted. 11.1mely:- new 
Chapter XIV-A. 

"CHAPTER XIV-A. 

SPECIAL PROVISIONS APPLICABLE TO SHORT TERM CO-OPERATIVE 
CREDIT ST RUCTURE SOCIETIES. 

136-A. Application o f  Chdpter.-This Chapter shall apply only to short term 
co-operative credit structure societies. 

136-8. Provisions of this Chapter to have overriding effect.-Notwithstanding anything 
contrary or inconsistent contained in any other Chapter of this Act or rules framed 
thereunder or bye-laws of any registered soc~ety or orders issued thereunder, the provisions 
of th~s Chapter shall have overrld~ng effect In respect of short term co-operatrve credit 
structure socrety 

136-C. Definitions.-(I) In this Chapter, unless 'he context otherwise requires,- 

(a) "capital to risk weighted assets ratlo" means the capital adequacy norms 
stipulated by the Reserve Bank from time to time; 

(b) "central co-operative bank" means a central society engaged in the business 
of banking; 

(c) "federal society" means an apex society to whlch central o i  primary societies 
of similar class or category are affiliated or a central society to which primary soc~eties 
of s~milar class or category are affil~ated, 

(d) "Nat~onal Bank" means the National Bank for Agriculture and Rural 
Development established under section 3 of the National Bank for Agriculture and Rural 
Development Act, 1981 (Central Act 61 of 198,l); 

(e) "prlniary agr~cultural cred~t soc~ety" means a co-operative soclety as deflned 
under clause (cclv) of sectloti 5 read w~th sect~on 56 of the Banklng Regulat~on Act, 1949 
(Central Act X of 1949), 

(9 "Reserve Bank" means the Reserve Bank of India constituted under section 
3 of the Reserve Bank Act, 1934 (Central Act II of 1934); 

(g) "short term co-operative cred~t structure society" means the short term 
co-operative credit soc~ety at the apex level, central level or primary level and includes 
the State Apex Co-operative Bank, a Central Co-operative Bank and a primary agricultural 
credit soc~ety, 

(h) "State Apex Co-operative Bank" means an apex society engaged in the 
business of banklng. 

130-0 Sl)c!anl prov~slorts ol)l~l~col)lo lo slrorl lonr, co-r)l)ernllvo cretlll sln~cli l ta 
societies --(I) (a) A depos~tor holdlng a mrnlmum deposit of rup1:es five thousand or such 
mlnlmum sum as may be specified by the Government, from time to time, for a continuous 
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per~od of rnlnlmurn two years In a prmary agrrculltrral credrl soclcty shall Irocorr~e n rnernber 
of tlle ~aglsterftd soclely under scctlon 21 by strbscr~b~ny Itlo rnlnltrrtllt\ share iapltal 
speclfled In thrt bye-laws and shall have full nienrbersti~p vot~ng r~ghls and e l~y~b lo  for 
patronage rebate, bonus and dlv~derid 

(b) An lndlv~clual or group borrower shall have the rrght to become a rnembel 
of the reg~stered soc~ety under sectlon 21 

(c) Every group depos~lor or group borrower who has become a member under 
section 21 shall be entilled to vote through one delegate nominated t;y tile group 

(2) A short term CO-operative credit structure sociely shall have aulononly in all 
financial and internal administrative matters including the following areas - 

(i) interest rates on deposits and loans in conform~ty ~41th the gu~del~ries Issued i 
by the Reserve Bank; 

and I 

(ii) borrowrng and investments; I I Rest 

(iii) loan policies and decisions on ~ndlviciual loan, 

(iv) personliel policy, staffing, recruitment, posting and reniuneratiorl to staff. 
and 

(v) internal control systems, appointment of oud~tors arid rernulteral~oir for the 
audit. 

(3) The Government's subscription in the share capital of any short term 
co-operative credit structure society shall not exceed twenty-five per cent and the Goverr~niel~t 
or short term co-operative credlt stru.'ure society may reduce the Government's sc~bscr~pl~on 
further at its choice. 

(4) (a, There shall be only one nominee of the Government In ttie Board of the 
State Apex Co-operatrve Bank or a Central Co-operat~ve Bank ~f the Government has 
subscrrbed to its share cap~tal 

(b) There shall be no nominee of the Government in the Board of a primary 
agricultural credit society irrespective of Government's subscription to the share capital. 

(5) A shot7 term co-operative credit structure society may affiliate or disaffiliate 
with a federal society at its choice subject to the condition that the said short term 
co-operative credit structure society which exits wrth the existing structure and affiliates 
with another federal society shall display this in the name board of the said short term 
co-operative credit structure society. 

(6) A short term co-operative credit structure society shall have the !reedom of 
entry and exit at any tier and there shall be no mandatory restrict~ons of geograph~cal 
boundaries for its operations. 

(7) A short term co-operative credit structure society may, subject to the guidelines 
of th; Reserve Bank, invest or deposit its funds in any Bank or financial ~nstitution regulated 
by the Reserve Bank arid not necessarily in the federal society to which it is affiliated. 

I shall 

t stru 

has 
for 

Go 
frc 

(8) A short term co-operat~ve credi, structure society may, obtain loans from any 
Bank or f ~ n a n c ~ a l  lns t i tu t~on ~egu la ted  by the Reserve Bank arid $ 

\ 
re-f~nance from the Nat~onal Bank or any other f~rianc~ng Instltutlon alrectly or through 

I 

i t 
any Reserve Bank regulated financral lnstitut~ons and not necessar~ly from the federal i ! 
society to wh~eh rt IS affi~~ated. 

(9) A primary agricultural credit society may pay dividend in accordance with the 
guidelines framed by the Registrar in consultation with the National Bank. 

(10) The Government or the Registrar shall have no powers to 1,irect ariy short 
term co-operative crec'it structu~e society to contribute to any fund other than those required 
for Imprtlving its net worth or own funds. 



(1  1 )  No person shall be elefed, nominated or co-opted or allowed to continue 
as a member of the Board of n short term co-operative cre-"! structure society, if he,- 

(I) is a person who represents a society otber th?n a primary agricultural credit 
society on the Hoard of a Central Co-operstwe Bank or the State Apex Co-operative Bank, 
~f sucli society to whorn he rep re sen!^ has comrnltted a default towards the payments 
of sucli Bank for a period exceedtng ninety days; 

(11) IS 3 persoti who committed a default towards the payments to a primary 
agricultural credit soclety represents a primary ayr~cullural credit society on the Board 
of a Central Co-operattve Bank or the State Apex Co-operative Bank, tf such society to 
whorn he represents has cornmittsd a default towards the payments of such Rank for 
a per~od exceedlng one year lrrlless the default is cleared, 

(iiij is a person, who represents a scciety whose Board is superseded. 

(12) (a) The supersession of the Board of thc? State Apex Co-operatiile Rank 
and the Central Co-operative Ranks shall be done only with prior consultatian of the 
Reserve Bank. 

(b) The supc?rsession of the Board of a fdimary agricultural credit society 
shall be done only on the follow~ng grounds:- 

(i) if the primary agricultural credit society inctrrs losses for three 
consecil~lve years; or 

(ii) if serious financial irregularities or frauds have been identified, or 

(hi) if there are judicial directives to this effect; or 

(iv) i f  there is lack of quorum for three consecutive meetlng. 

(13) (a) The Registrar shall conduct elections to a short term co-operative credit 
structure society before the expiry of tho term of the existing Board. 

( b ~  The Regrstrar shall conducl elections to a short term co-operative credit 
structure socie!y v~ithiri two months from ttrs date of supersession: 

Provided that in arcumstances beyond controi, the Government may allow holding 
of such elections wtth~n a per~od riot exceeding six months from the date of supersession. 

(c! A rncmber of the Board of a prlmary agr~cultural credi! society whlch 
has been s~lpersetletl under this Act shall not be entitled to contest tile election again 
for a perrod of three yeals from the date of supersession. 

(14) (a) The bye-laws or any amendment to the bye-laws of a short term 
L. -peratwe cred~t structure socrety shall be regrslered by the Registrar wittiin thi~ty days 
from the date of receipt of aopllcation. 

(b) If the Heg~strar IS satisfied that the proposed bye-laws or the amendments 
to the bye-laws are contrary to the provisions of the Act and the rules made thertwnder. 
he shsll reject the sarrre duiy recording 111s roosons thereon tvithin thirty days from tho 
date of recetpl of the appl~cation 

(15) The prc~derrtlai norms ~ncludlng capital to rtsk weighted assets ratio shall be 
prescrtbec! by the Reg~slrar for all the agricultural credit societies in consultatton 
w~th Ihe Nat~onal Bank. 

( 1 6 )  I l 1 1 %  I l l ~oc ln~ : ,  ,111rl Clrlrf Fxof;ultvo Ofllcnrs nf the S18tn Apex 
Co-oparal~vt! Uclr1k or t l ~ c  C<.i~lr;ll Co-operatrve Uatlks w l~o  do riol fulf~ll the crilerta strpulated 
by the Reserve Hant silall be rerrioved by Ihe Regrstrar or the appotntrng authority, as 
the case may be, nt the recon~mendatrori of the R e s e ~ e  Bank or the Nal~onal Bank. 

(I 1 )  (,I) 1 Ii(~r(i slinll bo such n~rrrrbar of professr )rials hnvtng specl~l  knowledge 
or experlance 1r1 s i~cl i  ltelds as may be st~pulated by the R serve Rank, on the Board 
of the State Appx Co-operalive Bank and Central Co-operative Banks and in case such 
tiumber of -.le::tcll rlt~eclors 111 the opinion cf  Reserve Bank or Rational Bank, do not 
possess slkr?c.~al knowledge or c:xp?rwnce as st~pulalcd by Reseno Bank, ,he Board of 
such Slate Apex (:O-UII :rnltve I3n1lk or the? Cer~tral Co-operative Bclnk ns the case may 
be, shall to-oc! such 11i:niber of pro!essionals wtth fill1 vot~ng r~yhts Irrespective of,- 
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(I) the l~rnit on the number of members of the Board under this Act 0 1  

rules framed thereunder or In the bye-laws; 

(11) whether such profess~orlal IS a rnember of the soc~ety or 1101. 

(b) If any person who, In the opinron of the Reserve Bank, has been 
co-opted as a member of the Board under clause (a) ot thrs sub-sectron wlthout having 
requisite krlowledge or experrence as strpulated by the Reserve Bank, he shall, on be~ng 
advised by the Reserve Bank or the Natronal Bank, be removed from the off~ce aft~:r 
giving hrm a reasonable opportunity of berng heard 

(18) The Registrar shall ensure conduct of audrt and certlfrcatron of accounts of 
Ihe State Apex Co-operalrvo Bank ar~d the Central C o  operatrvc 13;inks Cllartercd 
Accountants eppornled by such Bank from a pallel approved by 1111, Nalrorlal tlarik 

(19) The Registrar shall erisure conduct of special audit of the State Apex 
Co-operative Bank or a Central Co-operative Bank if requested by the Reserve Bank In 
the nlanrrer and forr~i slipulaled by Itie Poserve Bank arid ;~lso furnish Iht: rc!l)orl lo Rcserve 
Bank within the time stipulated. 

(20) (a) The Regrstrar shall ensure that Reserve Bank's regulatory prescrrptrons 
in case of State Apex Co-operatrve Bank and Central Co-operatwe Banks rncludrng 
recommendation for supersessron of the Board and wrndrng up of the Stale Apex 
Co-operatrve Bank and Central Co-operatrve Banks are ~mplemented w~thrn one month 
of berng so advlsed by the Reserve Bank 

(b) The Registrar shall ensure that the liquidator or the Administrator, as 
the case may be, is appointed within two months of being so advised by the Reserve 
Bank for winding up or supersession. 

(c) If in the opinion of the Reserve Bank or National Bank, the Chief 
Executive Officer cf the State Apex Co-operative Bank or a Central Co-operative Bank, 
does not fulfill eligibility crrteria specified by the Reserve Bank, the Registrar shall ensure 
removal of Chief Executive Officer within one month of being so advised by the Reserve 
Bank or the National Bank. 

(d) If in the opinion of the Reserve Bank or the National Bank, a person 
has been co-opted 3s a member of the Board without having the requisite special 
knowledge or experience in such fields as may be stipulated by the Reserve Bank, the 
Registrar shall, on being advised by the Reserve Bank or the National Bank, ensure 
rernoval of that person co-opted within one month of being so advised by the Reserve 
Bank or the National Bank. 

(21) No prrmary a~ricultural credit society or its federation or association, except 
those which are permitted to act as a Bank under the Bankrng Regulation Act, 1949 
(Cer.tra1 Act X of 1949), shall be registered wrth the words 'Bank' or any other derrvatrve 
of the word 'Bank' in its registered name or shall use the same as a part of its name. 

Provided that where any ~r imary  agricultural credit society or its federation or 
association, except those which are permitted to act as a Bank under the Banking 
Regulation Act, 1949 (Central Act X of 1949), has been registered or using the same 
as a part of its name before the 21st day of October 2008 with the word 'Bank' or any 
of its derivatives in its registered name, it shall within three months from that date, change 
its name so as to remove the word 'Bank' or its derivative, if any, from its name. 

Provided further that where any such society fails to comply with the above 
provisions within the period specified therein, the R2gistrar shall order the winding up 
of such society forthwith. 

(22) Save as otherwise provided in this section, the existing provisions of the 
Act, rules and guidelines shall continue to be in force till the guidelines or strpulations 
are issued by the Reserve Bank or the National Bank wherever required for effective 
implementation of the provisions of this section. 

(23) There shall be no cadre system in short term co-operative credit structure 
society and cadre system in such society shall be abolished. 

i Governmt / of the Rt 

(. 
issue an 

1 freedom 
co-operat 1 3. (1 
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(24) No short term co-operative credit structure society shall be exerrrpted by the 

Government from the application of the provisions of this Chapter without the prior approval 
of the Reserve Bank or the National Bank, as the case may be 

F (25) The Government or the Reg~strar shall not do anything or take action or 
issue any order or direction which may have the effect of, curtailing any of the 
freedoms or powers glven under this Chapter to any short term 
co-operative credit structure society or adversely affecting other provisions of this Chapter.". 

t 3 (1) The Tam11 Nadu Co-operative Societies (Third Amendment) Ordinance, 2008 Repeal and 

is hereby repealed saving. 
1. 

(2) Notwithstanding such repeal, anything done or any action taken under the 
principal Act, as amended by the said Ordinance, shall be deemed to have been done 
or taken under the principal Act, as amended by this Act. 

E 

(By order of the Governor) 

S. Dt ILENADHAYALAN, 
Secretary to Government, 

Law Department 

7fl Of 
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r any 
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"RINlED AND f3LJI~I ISIiED t3Y TtIE PRINCIPAL SECRETARY TO GOVERNMENT AND 

ESIONER OF STATIONERY AND PPlVTING, Ci-IENNAI ON BEHALF OF THE GOVERNMENT OF TAMIL NADU 
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 16th April 2018 and is hereby published for general information: —

ACT No. 18 of 2018.

An Act further to amend the Tamil Nadu Co-operative Societies Act, 1983.

Tamil Nadu Act 
30 of 1983.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
Sixty-ninth Year of the Republic of India as follows:—

1.  (1)  This Act may be called the Tamil Nadu Co-operative Societies 
(Amendment) Act, 2018.

    (2) It shall come into force at once.

2. In section 136-D of the Tamil Nadu Co-operative Societies Act, 1983, 
sub-section (23) shall be omitted.

Short title and 
commencement.

Amendment of
 section 136-D.

(By order of the Governor)

S.S. POOVALINGAM,
Secretary to Government,

Law Department.

PRINTED  AND  PUBLISHED  BY  THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI 
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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The following Act of the Tamil Nadu Legislative Assembly received the 
assent of the Governor on the 25th February 2020 and is hereby 
published for general information:—

ACT No. 13 OF 2020.
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An Act further to amend the Tamil Nadu Co-operative 
Societies Act, 1983.

 BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
Seventieth Year of the Republic of India as follows:-

 

 1.  (1) This Act may be called the Tamil Nadu Co-operative Societies 
(Amendment) Act, 2020.

 (2) It shall come into force at once.

Short title and 
commen- 
cement.

 

Tamil Nadu Act 
30 of 1983.

 2.  After section 76 of the Tamil Nadu Co-operative Societies Act, 1983, the  
following section shall be inserted, namely:—

“76-A. Suspension of President or Vice-President of a registered 
society under certain circumstances:—(1) Where it is brought  to the 
notice of the Registrar, on a complaint or otherwise, that the President or the 
Vice-President of a registered society has committed or has been otherwise 
responsible for misappropriation or breach of trust or gross mismanagement of 
the aff airs of the registered  society or committed any off ence involving criminal  
misconduct or moral turpitude  and if, in the opinion of the Registrar, there is a 
prima facie evidence against the President or the Vice-President and the suspension 
of the President or the Vice-President is necessary in the interest of such society 
or in the public interest, the Registrar may, by order, place the President  or 
the Vice-President, under suspension for a period not exceeding six months, 
pending inquiry under section 81 or inspection or investigation under section 82 
or investigation into the off ence involving criminal misconduct or moral turpitude.

Insertion of 
new section 
76-A.

Ex-IV-2—268-84—1
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(2) Notwithstanding anything contained in sub-section (1), where an 
action under section 36 has been initiated against the President or the 
Vice-President, the period of suspension may be extended by the Registrar, from 
time to time,  for the reasons to be recorded in writing, for a further period of 
six months or till fi nal order is passed under section 36, whichever is earlier.’’.

(By order of the Governor)

C. GOPI RAVIKUMAR,
Secretary to Government,

Law Department.

PRINTED  AND  PUBLISHED  BY  THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI 
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 27th July 2009 and is hereby published for general information:—

ACT No. 7 OF 2009

An Act further to amend the Tamil Nadu Co-operative Societies Act, 1983.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu  in the Sixtieth Year
of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Co-operative Societies (Amendment) Act,
2009.

(2) It shall be deemed to have come into force on the 22nd day of May 2009.

2. In section 89 of the Tamil Nadu Co-operative Societies Act, 1983 (hereinafter referred
to as the principal Act), in the proviso to sub-section (1), for the expression “eight years”,
the expression “eight years and six months” shall be substituted.

3. (1) The Tamil Nadu Co-operative Societies (Amendment) Ordinance, 2009 is hereby
repealed.

(2) Notwithstanding such repeal, anything done or any action taken under the principal
Act, as amended by the said Ordinance, shall be deemed to have been done or taken under
the principal Act, as amended by this Act.

Short title and
commencement.

Amendment of
section 89.

Repeal and
saving.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,

Law Department.

Tamil Nadu
Act
30 of 1983.

Tamil Nadu
Ordinance
1 of 2009.
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the Governor
on the 1st February 2010 and is hereby published for general information:—

ACT No. 6 OF 2010.

An Act further to amend the Tamil Nadu Co-operative Societies Act, 1983.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixtieth
Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Co-operative Societies (Amendment) Act,
2010.

(2) It shall be deemed to have come into force on the 17th day of November  2009.

2.  In Section 89 of the Tamil Nadu Co-operative Societies Act, 1983 (hereinafter referred
to as the principal Act), in the proviso to sub-section (1), for the expression
“eight years and six months”, the expression “nine years” shall be substituted.

3.  (1) The Tamil Nadu Co-operative Societies (Second Amendment) Ordinance, 2009
is hereby repealed.

   (2)  Notwithstanding such repeal, anything done or any action taken under the
principal Act, as amended by the said Ordinance, shall be deemed to have been done
or taken under the principal Act, as amended by this Act.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,

Law Department.

Short title and
commence-
ment.

Tamil Nadu
Act
30 of 1983.

Amendment of
section 89.

Tamil Nadu
Ordinance
3 of 2009.

Repeal and
saving.
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 20th May 2010 and is hereby published for general information:—

ACT No. 16 OF 2010.

An Act further to amend the Tamil Nadu Co-operative Societies Act, 1983.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu  in the
Sixty-first Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Co-operative Societies
(Second Amendment) Act, 2010.

(2) It shall come into force at once.

2. In section 89 of the Tamil Nadu Co-operative Societies Act, 1983,
in the proviso to sub-section (1), for the expression “nine years”, the expression “nine
years and six months” shall be substituted.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,

Law Department.

Short title and
commence-
ment.

Amendment of
section 89.

Tamil Nadu
Act
30 of 1983.
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ACT No. 30 OF 2010.

An Act further to amend the Tamil Nadu Co-operative Societies Act, 1983.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-first Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Co-operative Societies(Fourth Amendment)
Act, 2010.

    (2) It shall come into force at once.

2.  In section 89 of the Tamil Nadu Co-operative Societies Act, 1983, in the proviso to
sub-section (1), for the expression “nine years and six months”, the expression “ten years”
shall be substituted.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,

Law Department.

Short title and
commencement.

Amendment of
section 89.

Tamil Nadu
Act
30 of 1983.

The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 24th November 2010 and is hereby published for general information:—

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU

[ 205 ]
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An Act further to amend the Tamil Nadu Co-operative Societies Act, 1983.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-first Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Co-operative Societies
(Third Amendment) Act, 2010.

(2)  It shall come into force on such date as the State Government may, by
notification, appoint.

2. In section 157 of the Tamil Nadu Co-operative Societies Act, 1983,—

(1) in sub-section (1), after the expression “information”, the expression
“or wilfully fails to aid or assist the completion of audit or wilfully fails to conduct the
general meetings or wilfully disobeys or fails to comply with the lawful order or direction
of  the Registrar” shall be inserted;

(2) in sub-section (2), after the expression “any member of the society who”,
the expression “wilfully fails to furnish information required for audit or” shall be inserted.

Short title  and
commence-
ment.

Amendment of
section 157.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,

Law Department.

The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 27th November 2010 and is hereby published for
general information:—

ACT  No.  39 OF 2010.

Tamil Nadu
Act 30 of
1983.
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 13th June 2011 and is hereby published for general information:—

ACT  No.  11  OF 2011.

DTP  IV-2 Ex. (177)

Short title and
commence-
ment.

Tamil Nadu
Act
30 of 1983.

An Act further to amend the Tamil Nadu Co-operative Societies Act, 1983.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-second Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Co-operative Societies (Amendment)
Act, 2011.

(2) It shall be deemed to have come into force on the 25th day of May 2011.

2. In section 89 of the Tamil Nadu Co-operative Societies Act, 1983 (hereinafter
referred to as the principal Act), in the proviso to sub-section (1), for the expression
“ten years”, the expression “ten years and six months” shall be substituted.

3. Notwithstanding anything contained in the principal Act, every person exercising
the powers and discharging the functions as Special Officer, with effect on and from the
25th day of May 2011 in case of primary co-operative societies and with effect from the
26th day of May 2011 in the case of central and apex co-operative societies, shall be
deemed to have been appointed as such Special Officer of the said co-operative societies
under sub-section (1) of section 89 of the principal Act, as amended by this Act, and
anything done or any action taken by the said Special Officers during the period commencing
on the 25th day of May 2011 and ending with the date of publication of this Act in the
Tamil Nadu Government Gazette, shall be deemed to have been validly done or taken
under the principal Act, as amended by this Act.

Amendment of
section 89.

(By order of the Governor)

R. KATHIRVEL,
Secretary to Government-in-charge,

Law Department.

Validation.

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 9th February 2012 and is hereby published for general
information:—

ACT  No. 5 of 2012.

An Act further to amend the Tamil Nadu Co-operative Societies Act, 1983.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-third Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Co-operative Societies (Amendment)
Act, 2012.

(2) It shall be deemed to have come into force on the 21st day of November 2011.

2.  In section 89 of the Tamil Nadu Co-operative Societies Act, 1983 (hereinafter
referred to as the principal Act), in the proviso to sub-section (1), for the expression
“ten years and six months”, the expression “eleven years” shall be substituted.

3.  (1) The Tamil Nadu Co-operative Societies (Amendment) Ordinance, 2012 is
hereby repealed.

(2)  Notwithstanding such repeal, anything done or any action taken under
the principal Act, as amended by the said Ordinance, shall be deemed to have been
done or taken under the principal Act, as amended by this Act.

(By order of the Governor)

G. JAYACHANDRAN,
Secretary to Government,

Law Department.

Short title and
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ment.

Tamil Nadu
Act
30 of 1983.

Amendment of
section 89.
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saving.

Tamil Nadu
Ordinance
1 of 2012.

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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The following Act of the Tamil Nadu Legislative Assembly received the assent
of the Governor on the 24th May 2012 and is hereby published for general
information:—

ACT  No. 14 OF 2012.

No. 135] CHENNAI, THURSDAY, MAY 24, 2012
Vaikasi 11, Thiruvalluvar Aandu–2043

TAMIL  NADU
GOVERNMENT GAZETTE
EXTRAORDINARY PUBLISHED  BY  AUTHORITY

© [Regd. No. TN/CCN/467/2012-14.
GOVERNMENT  OF   TAMIL  NADU [R. Dis. No. 197/2009.

2012 [Price:  Re. 0.80 Paise.

Part  IV—Section  2

Tamil  Nadu  Acts and Ordinances

[ 121 ]DTP  IV-2 Ex. (135)—1

An Act further to amend the Tamil Nadu Co-operative
Societies  Act, 1983.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-third Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Co-operative Societies
(Second Amendment) Act, 2012.

(2) It shall come into force at once.

2. In section 89 of the Tamil Nadu Co-operative Societies Act, 1983, in
the proviso to sub-section (1), for the expression “eleven years”, the expression
“eleven years and six months” shall be substituted.

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU

(By order of the Governor)

G. JAYACHANDRAN,
Secretary to Government,

Law Department.
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The  following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 14th November 2012 and is hereby published for general information:—

ACT  No. 37 of  2012.

An Act further to amend the Tamil Nadu Co-operative Societies
Act, 1983.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in
the Sixty-third Year of the Republic of India as follows:-–

1. (1) This Act may be called the Tamil Nadu Co-operative Societies (Third
Amendment) Act, 2012.

(2) It shall be deemed to have come into force on the 3rd day of August
2012.

2. In section 21 of the Tamil Nadu Co-operative Societies Act, 1983
(hereinafter referred to as the principal Act), in sub-section (2), in clause (i),-

(a) after the expression “by the board”, the expression “or by the general
body, where there is no board” shall be inserted;

(b) in the first proviso, after the expression “the board” in two places
where it occurs, the expression “or the general body, as the case may be,”
shall be inserted;

(c) in the second proviso, after the expression “the board”, the expression
“or the general body, as the case may be,” shall be inserted.

3. (1) The Tamil Nadu Co-operative Societies (Third Amendment) Ordinance,
2012 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under
the principal Act, as amended by the said Ordinance, shall be deemed to
have been done or taken under the principal Act, as amended by this Act.

(By  order  of  the  Governor)

G.  JAYACHANDRAN,
Secretary to Government,

Law Department.
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The  following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 14th November 2012 and is hereby published for general information:—

ACT  No. 38 of  2012.

Short title and
commence-
ment.

Insertion of
new section
33-A.

Tamil Nadu
Act 30 of
1983.

An Act further to amend the Tamil Nadu Co-operative
Societies  Act, 1983.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-third Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Co-operative Societies (Fourth
Amendment) Act, 2012.

(2) It shall be deemed to have come into force on the 6th day of October
2012.

2. After section 33 of the Tamil Nadu Co-operative Societies Act, 1983
(hereinafter referred to as the principal Act), the following section shall be
inserted, namely:—

“33-A. Tamil Nadu State Co-operative Societies Election Commission.—
(1) The superintendence, direction and control of the preparation of electoral
rolls for, and the conduct of, all elections to a co-operative society shall vest
in the Tamil Nadu State Co-operative Societies Election Commission consisting
of a Tamil Nadu State Co-operative Societies Election Commissioner.

(2) The Tamil Nadu State Co-operative Societies Election Commissioner shall
be appointed by the Government.

(3) No person shall be qualified for appointment as Tamil Nadu State
Co-operative Societies Election Commissioner unless he is or has been an
officer of the Government not below the rank of Secretary to the Government.

(4) The Tamil Nadu State Co-operative Societies  Election Commissioner
shall  hold office for a term of five years from the date on which he enters
upon his office:

Provided that a person appointed as Tamil Nadu State Co-operative Societies
Election Commissioner shall retire from office if he completes the age of sixty-
five years during the term of his office.

(5) Subject to the provision of sub-section (3), the conditions of service
of the Tamil Nadu State Co-operative Societies Election Commissioner shall
be such as may be prescribed.

(6) The Government may make available to the Tamil Nadu State
Co-operative Societies Election Commission such staff as may be necessary
for the discharge of the functions conferred on the Tamil Nadu State
Co-operative Societies Election Commission by sub-section (1).”.

3. (1) The Tamil Nadu Co-operative Societies (Fourth Amendment) Ordinance,
2012 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under
the principal Act, as amended by the said Ordinance, shall be deemed to
have been done or taken under the principal Act, as amendment by this Act.

Repeal and
saving.Tamil Nadu

Ordinance
17 of 2012.

(By  order  of  the  Governor)

G.  JAYACHANDRAN,
Secretary to Government,

Law Department.
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The  following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 15th November 2012 and is hereby published for general information:—

ACT  No. 46 of  2012.

An Act further to amend the Tamil Nadu Co-operative
Societies Act, 1983.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in
the Sixty-third Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Co-operative Societies
(Fifth Amendment) Act, 2012.

(2) It shall come into force at once.

2. In section 89 of the Tamil Nadu Co-operative Societies Act, 1983, in
the proviso to sub–section (1), for the expression “eleven years and six months”,
the expression “eleven years, eight months and twenty days” shall be substituted.

(By  order  of  the  Governor)

G.  JAYACHANDRAN,
Secretary to Government,

Law Department.
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The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 23rd February 2013 and is hereby published for general
information:—

ACT  No. 4  OF 2013.

An Act further to amend the Tamil Nadu Co-operative Societies Act, 1983.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in
the Sixty-fourth Year of the Republic of India as follows:-

1. (1) This Act may be called the Tamil Nadu Co-operative Societies
(Amendment) Act, 2013.

(2) (a) All sections except sections 14 and 15 shall be deemed to have
come into force on the 31st day of January 2013.

(b) Sections 14 and 15 shall be deemed to have come into force
on the 9th day of February 2013.

2. In the preamble to the Tamil Nadu Co-operative Societies Act, 1983
(hereinafter referred to as the principal Act), for the expression “WHEREAS”,
the expression “WHEREAS it is expedient to promote voluntary formation,
autonomous functioning, democratic control and professional management of
co-operative societies in the State of Tamil Nadu;

AND WHEREAS” shall be substituted.

3. In section 2 of the principal Act,-

(1)  clause (1) shall be renumbered as clause (1-A), and before clause
(1-A) as so renumbered, the following clause shall be inserted, namely:-

“(1)  “administrator”  means a Government servant or an employee
of any body corporate owned or controlled by the Government appointed under
this Act in the place of the board;”;

(2) in clause (5), for the expression “a registered society”, the expression
“a State level registered society” shall be substituted;

(3) in clause (7), for the expression “entrusted”, the expression “entrusted
to” shall be substituted;

(4)  for clause (18), the following clause shall be substituted, namely:-

“(18) “office bearer” means a president or a vice-president of the
board by whatever name called such as chairperson or vice-chairperson and
includes any other person to be elected by the board of any registered society
as may be specified in the rules or the by-laws;”;

(5)  in clause (22), for the expression “means a society”, the expression
“means a co-operative society” shall be substituted.

4.  In section 13 of the principal Act,-

(1)  in sub-section (1), in clause (d), in sub-clause (ii), for the
expression “one year”, the expression “six months” shall be substituted;

(2)  in sub-section (2), in clause (d), in sub-clause (ii), for the
expression “one year”, the expression “six months” shall be substituted.

Short title and
commence-
ment.

Tamil Nadu Act
30 of 1983.

Amendment of
preamble.

Amendment of
section 2.

Amendment of
section 13.
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5. After section 20 of the principal Act, the following section shall be
inserted, namely:-

“20-A. Co-operative education and training.—Every co-operative union
established under section 19 shall undertake co-operative education and training
to the members of registered societies in the State and shall allocate necessary
funds for the purpose in its annual budget.”.

6. In section 23 of the principal Act, in sub-section (2), for clause (g), the
following clauses shall be substituted, namely:-

“(g) does not possess the qualification, with reference to the principal
object of the society, prescribed in the rules or the by-laws; or

(h) has not used the services of the society up to the minimum level
as specified in its by-laws; or

(i) absents himself from attending three consecutive general meetings
of the society:”.

7.  In section 26 of the principal Act, for sub-section (4), the following
sub-section shall be substituted, namely:-

“(4) Notwithstanding anything contained in this Act, the nominee of the
Government or the nominee of the financing bank to the board of a registered
society shall not be entitled to vote at, or contest for, any election in any
registered society in his capacity as such member of  that board.”.

8. In section 27 of the principal Act, after the expression “inspect”, the
expression “and shall have access to the books, information and” shall be
inserted.

9. In section 32 of the principal Act, in sub-section (2), for the expression
“shall be held in a co-operative year”, the expression “shall be held within a
period of six months from the close of the financial year” shall be substituted.

10. In section 33 of the principal Act,-

(1) in sub-section (1),-

(i) in clause (a), for the first and  second provisos, the following provisos
shall be substituted, namely:-

“Provided that of the members to be  elected to the board of every registered
society, there shall be thirty per cent reservation  for women and eighteen
per cent reservation  for Scheduled Castes and Scheduled Tribes:

Provided further that the members of the board may co-opt not exceeding
two persons having experience in the field of banking, management, finance
or specialisation in agriculture, sericulture, dairy, marketing, small or cottage
industry or in any other field relating to the objects and activities undertaken
by the registered society, as members of the board of the registered society:

Provided also that the board may also consist of such number of
functional directors, not exceeding nine, as may be prescribed in the rules
or in the by-laws of the registered society.

Explanation I.—For the purpose of this proviso and for clause (c) of
sub-section (2), “functional director” means a paid officer of the society or an
officer of Government department or representative of central or apex society
or such other bodies like Reserve Bank of India or National Bank for Agriculture
and Rural Development having relation with the functioning of the registered
society.

Amendment of
section 27.

Amendment of
section 26.

Amendment of
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Explanation II.—For the purpose of sub-sections (1) and (2), while
calculating the eighteen per cent or thirty per cent of reservation, the fraction,
if any, shall be ignored if it is less than half, or rounded off to the nearest
whole number if it is equal to or more than half:”;

(ii) in the third proviso, the expression “and the second proviso” shall
be omitted;

(iii)  in the fourth proviso, for the expression “one year”, the expression
“six months” shall be substituted;

(iv) clause (b) including the proviso thereto shall be omitted;

(2) for sub-section (2), the following sub-section shall be substituted,
namely:-

“(2)  Notwithstanding anything contained in clause (a) of sub-section (1), but
subject to sub-section (3), in the case of every scheduled co-operative society
the board shall consist of,-

(a)  such number of members elected from such area or from such
class or category of registered societies as may be prescribed, of whom
eighteen per cent shall be elected from members of Scheduled Castes and
Scheduled Tribes and thirty per cent shall be elected from women, as provided
in the first proviso to sub-section (1);

(b)  such number of co-opted members not exceeding two as may
be prescribed; and

(c) such number of functional directors not exceeding nine, as may
be prescribed in the rules:

Provided that nothing contained in clause (a) shall be deemed to prevent
any woman or the members of the Scheduled Castes and Scheduled Tribes
for whom reservation have been made thereunder in the board of any scheduled
co-operative society from being elected to any of the seats in the board of
such scheduled co-operative society.”;

(3)  for sub-section (3), the following sub-section shall be substituted,
namely:-

“(3) The board shall consist of,-

(a)  in the case of an apex society and a central society, not less
than eleven and not more than twenty-one members as may be prescribed
in the rules or in the by-laws of the society; and

(b) in the case of primary society, not less than seven and not
more than twenty-one members as may be prescribed in the rules or in the
by-laws of the society.”;

(4) for sub-section (4), the following sub-section shall be substituted,
namely:-

“(4) (a) The number of co-opted members and functional directors mentioned
in sub-section (1) and sub-section (2) shall be excluded for the purpose of
counting the total number of members specified in sub-section (3);

 (b) Notwithstanding anything contained in this Act, the co-opted
members and functional directors shall have the right to participate and vote
at the meetings of the board but shall not be entitled to vote at, or contest
for, any election in the registered society in their capacity as such members.”;
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(5)  sub-sections (5) and (6) shall be omitted;

(6) in sub-section (7), after the expression “managing director” in three
places where it occurs, the expression “or chief executive officer” shall be
inserted;

(7) in sub-section (8),-

(i) for the expression “member”, the expression “functional director”
shall be substituted;

(ii) for the expression “members”, in two places where it occurs,
the expression “functional directors” shall be substituted;

(iii) third proviso shall be omitted;

(8)  for sub-section (9), the following sub-section shall be substituted,
namely:-

“(9) Every functional director, who is a Government servant nominated
to a board of a registered society shall refer to the Government in the case
of an apex society, and to the Registrar in the case of any other registered
society any resolution of the board of such apex society or other registered
society, as the case may be, which is not in accordance with this Act, the
rules or the by-laws of the society or which is against the interests of such
apex society or other registered society, as the case may be. On receipt of
such report, the Registrar or the Government, as the case may be, shall take
such action as he or they may deem necessary.”;

(9)  in sub-section (10),-

(i) in clause (a), for the expression “three years”, the expression
“five years” shall be substituted;

(ii) clauses (aa) and (aaa) shall be omitted;

(iii) for clause (b), the following clause shall be substituted, namely:-

“(b) Every co-opted member of the board shall hold office only for such
period for which the members of the board who have co-opted the member
would have been entitled to hold office.”;

(iv) in clause (c), for the expression “any person or persons nominated
and fill up the vacancy or vacancies by fresh nomination”, the expression “any
co-opted member or functional director if his or her action is detrimental to
the interest of the society and fill up the vacancy or vacancies” shall be
substituted;

(10) for sub-section (11), the following sub-section shall be substituted,
namely:-

“(11) (a)  Notwithstanding anything contained in this Act, election of
members to the board of a registered co-operative society shall be conducted
before the expiry of the term of office of the members of the board so as
to ensure that the newly elected members of the board assume office immediately
on the expiry of the term of office of members of the outgoing board;

 (b)  The superintendence,  direction  and control of the preparation
of the electoral rolls for,  and conduct of, all election to a co-operative society
shall vest in the Tamil Nadu State Co-operative Societies Election Commission
constituted under section 33-A;

 (c) Save as otherwise provided in this Act or rules,-
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(i)  the member of the board of a registered society shall be elected
by the members of the registered society by secret ballot in such manner
as may be prescribed;

(ii) the office-bearers of a registered society shall be elected by
the elected members of the board from among themselves by secret ballot
in such manner as may be prescribed:

Provided that any casual vacancy in the office of a member of the board
shall be filled up by the board by nomination out of the same class of members
in respect of which the casual vacancy has arisen, if the remaining term of
office of the board is less than half of its original term:

Provided further that any casual vacancy in the office of a member of the
board, shall be filled up by election in such manner as may be prescribed,
if the remaining term of office of the board is not less than half of its original
term.”;

(11) sub-section (12) shall be omitted;

(12) for sub-section (13), the following sub-section shall be substituted,
namely:-

“(13) The ordinary meetings of a board shall be held at least once in
every three months for which a notice of not less than three clear days shall
be given.  The managing director or the chief executive officer, in consultation
with the president or chairperson and in his absence the vice-president or
vice-chairperson, as the case may be, of such board or where there is no
managing director or chief executive officer, the president or the chairperson
of such board, shall convene the meeting of such board.”;

(13) in sub-section (14),-

(a)  after the expression “managing director” in two places where
it occurs, the expression “or the chief executive officer” shall be inserted;

(b)  after the expression “president” in two places where it occurs,
the expression “or the chairperson” shall be inserted;

(c) after the expression “vice-president”, the  expression “or the
vice-chairperson” shall be inserted;

(14)  in sub-section (15),-

(a)  after the expression “managing director”, the  expression “or
the chief executive officer” shall be inserted;

(b)  after the expression “president”, the expression “or the
chairperson” shall be inserted;

(15)  sub-sections (16) and (17) shall be omitted.

11.  In section 48 of the principal Act,-

(1)  in sub-section (2), in clause (a), for the expression “within such
time as may be prescribed”, the expression “within a period of fourteen days
from the date on which such deduction is made” shall be substituted;

(2)  in sub-section (6),-

(i)  for the expression “five hundred rupees”, the expression “five
thousand rupees” shall be substituted;

Amendment of
section 48.
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(ii) for the expression “fifty rupees”, the expression “five hundred
rupees” shall be substituted;

(3)  in sub-section (8), for the expression “within the prescribed time”,
the expression “within a period of fourteen days on which such deduction is
made” shall be substituted.

12. In section 80 of the principal Act,-

(1) for sub-section (1), the following sub-section shall be substituted,
namely:-

“(1) (a) Every registered society shall maintain the accounts and such
accounts shall cause to be audited at least once in each financial year by
auditors of the Government, or by the auditing firms in respect of such class
or classes or category or categories of registered societies as may be
prescribed, within the time limit specified in clause (e);

(b) The minimum qualifications and the experience of auditors of
the Government or auditing firms that shall be eligible for auditing accounts
of the registered society shall be such as may be prescribed;

(c) In case of appointment of auditing firms, the general body of
such class or classes or category or categories of registered societies shall
appoint auditing firms from a panel approved by the Government or an authority
authorised by the Government in this behalf;

(d) The registered society shall prepare the financial statements and
other details required for the completion of audit within three months from the
close of each financial year;

(e) The accounts of every registered society shall be audited within
six months from the close of the financial year to which such accounts relate.”;

(2) in sub-section (3), for the expression “The Registrar or the persons
authorised by him”, the expression “The auditor of the Government or the
auditing firms appointed” shall be substituted;

(3)  in sub-section (4), for the expression “as the Registrar or the person
authorised by him”, the expression “as the auditors of the Government or
auditing firms appointed under sub-section (1)” shall be substituted;

(4)  after sub-section (8), the following sub-section shall be added,
namely:-

“(9) The audit report of the accounts of an apex society shall be laid
before the Legislative Assembly of the State in such manner, as may be
prescribed.”.

13. After section 84 of the principal Act, the following section shall be
inserted, namely:-

“84-A. Returns to be filed to the Registrar.—Every registered society
shall file returns, within six months from the close of every co-operative year,
to the Registrar, including the following matters, namely:-

(a) annual report of its activities;

(b) its audited statement of accounts;

(c) plan for surplus disposal as approved by the general body of the
co-operative society;

Amendment of
section 80.
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(d) list of amendments to the by-laws of the co-operative society, if
any;

(e) declaration regarding date of holding of its general body meeting
and conduct of elections when due; and

(f) any other  information required by the Registrar in pursuance of any
of the provisions of this Act or the rules.”.

14. In section 88 of the principal Act,-

(1) for sub-section (1), the following sub-section shall be substituted,
namely:-

“(1)  Where the board of any registered society,-

(i)  is of persistent default in managing the affairs of the society
in accordance with the provisions of this Act, the rules or the by-laws; or

(ii)  is of negligence in the performance of its duties; or

(iii)  has committed any act prejudicial to the interests of the society
or its members; or

(iv)  there is stalemate in the constitution or functions of the board;

the Registrar may, after giving the board of the registered society an
opportunity of making its representations, by order in writing, supersede the
board and appoint a Government servant or an employee of any body corporate
owned or controlled by the Government (hereinafter referred to as the administrator)
to manage the affairs of the society for a specified period not exceeding six
months:

Provided that an order under this sub-section shall be passed within
a period of two months from the date of issue of notice of supersession:

Provided further that the board of any such registered society shall not
be superseded where there is no Government shareholding or loan or financial
assistance or any guarantee by the Government:

Provided also that in the case of a registered society carrying on
business of banking the provisions of the Banking Regulation Act, 1949 shall
also apply:

Provided also that in the case of a registered society carrying on
business of banking, the provisions of this sub-section shall have the effect
as if for the words ‘six months’, the words ‘one year’ had been substituted.”;

(2)  in sub-section (2),-

(a) for the expression “a special officer”, the expression “an
administrator” shall be substituted;

(b) for the expression “special officer”, the expression “administrator”
shall be substituted;

(3) in sub-section (3), for the expression “special officer”, the expression
“administrator” shall be substituted;

(4) in sub-section (4), for the expression “special officer”, the expression
“administrator” shall be substituted;

(5) in sub-section (5), for the expression “special officer”, the expression
“administrator” shall be substituted;

Amendment of
section 88.

Central Act
X of 1949.
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(6) in sub-section (8), for the expression “special officer”, the expression
“administrator” shall be substituted.

15. In section 89 of the principal Act,-

(1) in the marginal heading, for the expression “Special Officer”, the
expression “administrator” shall be substituted;

(2) for sub-section (1), the following sub-section shall be substituted,
namely:-

“(1) Where,-

(i)  the Tamil Nadu State Co-operative Societies Election Commission
or any officer appointed by it under this Act or the rules made thereunder
has failed to conduct elections in accordance with the provisions of this Act
and the rules; or

(ii)  the new board constituted fails to enter, or is prevented from
entering upon office on the expiration of the term of office of the earlier board;

the Registrar may, of his own motion or on application of any member
of the registered society and in the case of new board which has failed to
enter, or prevented from entering upon office, after giving the members of the
said board an opportunity of making their representations, by order appoint
a Government servant or an employee of any body corporate owned or controlled
by the Government (hereinafter referred to as the administrator) for a specified
period, not exceeding six months, to manage the affairs of the registered society
pending the constitution of a new board, or till the entering upon office by
the new board, as the case may be.”;

(3)  in sub-section (2), for the expression “a special officer”, in two
places where it  occurs, the expression “an administrator” shall be substituted.

16. In section 91 of the principal Act, for the expression “five years”, the
expression “one year” shall be substituted.

17. In section 136-D of the principal Act,-

(1) in sub-section (12), clause (b) shall be omitted;

(2) in sub-section (13), clauses (a) and (b) including the proviso thereto
shall be omitted;

(3) sub-section (17) shall be omitted.

18.  In section 157 of the principal Act,-

(1)  in sub-section (1), for the expression “five hundred rupees”, the
expression “five thousand rupees” shall be substituted;

(2)  in sub-section (2), for the expression “five hundred rupees”, the
expression “five thousand rupees” shall be substituted.

19.  In section 158 of the principal Act, for the expression “five hundred
rupees”, the expression “five thousand rupees” shall be substituted.

20. In section 159 of the principal Act, in sub-section (2),-

(1) for the expression “two hundred rupees”, the expression “five thousand
rupees” shall be substituted;

(2) for the expression “fifty rupees”, the expression “five hundred rupees”
shall be substituted.

Amendment of
section 89.

Amendment of
section 91.

Amendment of
section 136-D.

Amendment of
section 157.

Amendment of
section 158.

Amendment of
section 159.
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21. In section 160 of the principal Act,-

(1)  in clause (a), for the expression “five hundred rupees”, the expression
“five thousand rupees” shall be substituted;

(2) in clause (b), for the expression “five hundred rupees”, the expression
“five thousand rupees” shall be substituted.

22. In section 161 of the principal Act,-

(1) for sub-section (1), the following sub-section shall be substituted,
namely:-

“(1) Any officer or custodian who wilfully fails to handover custody of
books, accounts, documents, records, cash, security or other property belonging
to a registered society of which he is an officer or custodian, to an authorised
person shall be punishable with imprisonment for a term which may extend
to one year or with fine which may extend to ten thousand rupees or with
both.”;

(2) in sub-section (2),-

(a) for the expression “special officer”, the expression “administrator”
shall be substituted;

(b) for the expression “two thousand rupees”, the expression “ten
thousand rupees” shall be substituted;

(c) for the expression “one hundred rupees”, the expression “five
hundred rupees” shall be substituted.

23. After section 161 of the principal Act, the following section shall be
inserted, namely:-

“162. Punishment for adopting corrupt practice in elections of members
of the board or office bearers of the board.—Any person, before, during or
after the election of members of the board or office bearers of the board,—

(a) fraudulently defaces or fraudulently destroys any nomination
paper; or

(b)  fraudulently defaces, destroys or removes any list, notice or other
document affixed by or under the authority of an authorised person; or

(c)  fraudulently defaces or fraudulently destroys any ballot paper or
the official mark on any ballot paper or any declaration of identity; or

(d)  without due authority supplies any ballot paper to any person or
receives any ballot paper from any person or is in possession of any ballot
paper; or

(e)  fraudulently puts into any ballot box anything other  than the ballot
paper which he is authorised by law to put in; or

(f)  without due authority destroys, takes, opens or otherwise interferes,
with any ballot box or ballot papers then in use for the purposes of the elections;
or

(g)  fraudulently or without due authority, as the case may be, attempts
to do any of the foregoing acts or wilfully aids or abets the doing of any such
acts; and

Amendment of
section 160.

Amendment of
section 161.

Insertion of
new section
162.
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(h) offers any gift or promises to offer any gratification to any person
with the object, directly or indirectly, of including,-

(i)  a person to stand or not to stand as, or to withdraw or not
to withdraw from, being a candidate at an election; or

(ii)  a member to vote or refrain from voting at an election, or as
a reward to a person for having so stood or not stood or for having withdrawn
or not having withdrawn his candidature; or

(iii)  a member for having voted or refrained from voting, shall be
punishable with imprisonment for a term which may extend to one year or
with fine which may extend to ten thousand rupees or with both.”.

24.  In section 163 of the principal Act, for the expression “fifty rupees”,
the expression “five thousand rupees” shall be substituted.

25.  In section 165 of the principal Act,-

(a) for the expression “a special officer”, the expression “an administrator”
shall be substituted;

(b) for the expression “special officer” in three places where it occurs,
the expression “administrator” shall be substituted.

26.  In section 169 of the principal Act, for the expression “clause (b)
of sub-section (1) of section 33 or sub-section (8) thereof”, the expression
“sub-section (8) of section 33” shall be substituted.

27.  In section 170 of the principal Act, the expression “clause (b) of”
shall be omitted.

28. (1) The Tamil Nadu Co-operative Societies (Sixth Amendment) Ordinance,
2012 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under
the principal Act, as amended by the said Ordinance, shall be deemed to
have been done or taken under the principal Act, as amended by this Act.

Amendment of
section 163.

Amendment of
section 165.

Amendment of
section 169.

Amendment of
section 170.

Repeal and
saving.

Tamil Nadu
Ordinance
1 of 2013.

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI
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(By order of the Governor)

G. JAYACHANDRAN,
Secretary to Government,

Law Department.
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Part  IV—Section  2

Tamil  Nadu  Acts and Ordinances

An Act further to amend the Tamil Nadu Co-operative 
Societies Act, 1983.

 BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
Seventieth Year of the Republic of India as follows:-

 

 1.  (1) This Act may be called the Tamil Nadu Co-operative Societies 
(Amendment) Act, 2020.

 (2) It shall come into force at once.

Short title and 
commen- 
cement.

 

Tamil Nadu Act 
30 of 1983.

 2.  After section 76 of the Tamil Nadu Co-operative Societies Act, 1983, the  
following section shall be inserted, namely:—

“76-A. Suspension of President or Vice-President of a registered 
society under certain circumstances:—(1) Where it is brought  to the 
notice of the Registrar, on a complaint or otherwise, that the President or the 
Vice-President of a registered society has committed or has been otherwise 
responsible for misappropriation or breach of trust or gross mismanagement of 
the aff airs of the registered  society or committed any off ence involving criminal  
misconduct or moral turpitude  and if, in the opinion of the Registrar, there is a 
prima facie evidence against the President or the Vice-President and the suspension 
of the President or the Vice-President is necessary in the interest of such society 
or in the public interest, the Registrar may, by order, place the President  or 
the Vice-President, under suspension for a period not exceeding six months, 
pending inquiry under section 81 or inspection or investigation under section 82 
or investigation into the off ence involving criminal misconduct or moral turpitude.

Insertion of 
new section 
76-A.

Ex-IV-2—268-84—1
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(2) Notwithstanding anything contained in sub-section (1), where an 
action under section 36 has been initiated against the President or the 
Vice-President, the period of suspension may be extended by the Registrar, from 
time to time,  for the reasons to be recorded in writing, for a further period of 
six months or till fi nal order is passed under section 36, whichever is earlier.’’.

(By order of the Governor)

C. GOPI RAVIKUMAR,
Secretary to Government,

Law Department.

PRINTED  AND  PUBLISHED  BY  THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI 
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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	 2020	 [Price:  Re. 0.80 Paise.   

Part  IV—Section  2

Tamil  Nadu  Acts and Ordinances

The following Act of the Tamil Nadu Legislative Assembly received the 
assent of the Governor on the 16th April 2020 and is hereby published 
for general information:—

ACT No. 17 OF 2020.

Ex-IV-2—268-164—1

(By order of the Governor)

C. GOPI RAVIKUMAR,
Secretary to Government,

Law Department.

printed  and  published  by  the Commissioner of  Stationery  and p rinting, chennai  
on b ehalf o f t he Go vernment o f  Tamil  Nadu

An Act further to amend the Tamil Nadu Co-operative Societies Act, 1983.

 BE it enacted by the Legislative Assembly of the State of Tamil Nadu in 
the Seventy - first Year of the Republic of India as follows:-

1.	 (1)	 This Act may be called the Tamil Nadu Co-operative Societies 
(Second Amendment) Act, 2020.

Short title and  
commencement.

      	 (2)	I t shall come into force at once.

Tamil Nadu Act 30 
of 1983.

2. 	I n section 89  of the Tamil Nadu  Co-operative Societies Act, 1983  
(hereinafter referred to as the principal Act), to sub-section (1), the following 
provisos shall be added, namely:-

Amendment of  
section 89.

 	 “ Provided that the period specified in such order may, for special 
reasons to be recorded in writing by the Registrar, be extended from time to 
time, but such period as extended,  shall not exceed one year   in the aggregate:

    Provided further that in computing the period referred  to in this  
sub-section, any period during which the election could not be conducted on 
account of any stay or injunction ordered by any court shall be excluded.”.

3. 	I n section 94 of the principal Act, after the expression “by the board”, 
the expression “or by the general body, where there is no board” shall  be 
inserted.

Amendment of  
section 94.

[81]
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The following Act of the Tamil Nadu Legislative Assembly received the 
assent of the Governor on the 25th February 2021 and is hereby 
published for general information:—

ACT No. 2 OF 2021.

An Act further to amend the Tamil Nadu Co-operative
Societies Act, 1983.

Bඍ it enacted by the Legislative Assembly of the State of Tamil Nadu in 
the Seventy-second Year of the Republic of India as follows: —

1. (1) This Act may be called the Tamil Nadu Co-operative Societies 
(Amendment) Act, 2021.

Short title and 
commencement.

     (2)  It shall come into force at once.

Tamil Nadu Act 30 of 
1983. 

2. In section 81 of the Tamil Nadu  Co-operative Societies 
Act, 1983 (hereinafter referred to as the principal Act), in 
sub-section (4), —

Amendment of 
section 81

 (i) for the expression “not exceeding three months”, the 
expression “not exceeding one month” shall be substituted;

     (ii) for the expression “shall not exceed six months”, the 
expression “shall not exceed three months” shall be substituted.

3. In section 82 of the principal Act, in sub-section (4), — Amendment of 
    section 82. (i) for the expression “not exceeding three months”, the 

expression “not exceeding one month” shall be substituted;

 (ii) for the expression “shall not exceed six months”, the 
expression “shall not exceed three months” shall be substituted.

4. For the second proviso to sub-section (1) of section 87 of the 
principal Act, the following proviso shall be substituted, namely: —        

Amendment of 
    section 87.

       “ Provided further that the action commenced under  this sub-
section shall be completed within a period of three months from the date of 
such commencement or such further period or periods not exceeding one 
month at a time as the next higher authority may permit  but such extended  
periods shall not exceed three months  in the aggregate.”.

5. In section 90  of the principal Act, — Amendment of 
    section 90.

 (1) in sub–section (1), in clause (d), after the expression “any 
other registered society”, the expression “or between the society and the 
liquidator of another registered society or between the liquidator  of the 
registered society and the liquidator of another registered society” shall be 
inserted;

 (2)  in sub-section  (9), in clause  (a), in sub-clause (i), for the expression 
“a special offi  cer”, the  expression “an administrator”  shall be substituted.

(By order of the Governor)

C. GOPI RAVIKUMAR,
Secretary to Government,

Law Department.
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The following Act of the Tamil Nadu Legislative Assembly received the 
assent of the Governor on the 31st January 2022 and is hereby published 
for general information: —

Act No. 13 of 2022.

An Act  further to amend the Tamil Nadu Co-operative Societies  
Act, 1983.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in 
the Seventy-second Year of the Republic of India as follows: —

1. (1) This Act may be called the Tamil Nadu Co-operative Societies 
(Amendment) Act, 2022.

Short title and 
commencement.

 	 (2) It shall come into force at once.

Tamil Nadu 
Act 30 of 1983.

2. In section 34 of the Tamil Nadu Co-operative Societies Act, 1983, in 
sub-section (1), the following proviso shall be added to clause (i),namely:—

Amendment of 
section 34.

	 "Provided that nothing contained in this clause shall apply to 
any person who is visually impaired or unable to write due to any physical 
disability.”.

(By order of the Governor)                                                                                   

	 C. GOPI RAVIKUMAR,				  
	 Secretary to Government (Legislation),			 
	 Law Department.

IV-2 Ex. (83)—1 IV-2 Ex. (83)—1a
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